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CONSTITUENT E~I L  O.F INDI.A. (LEGISLATIVE) 

i'lvnday, 23rd February, 1948 

The Assembly m"et in the Assembly Chamber of the Council House ·at a 
Quarter to Eleven of the Clock, Mr. Speaker (fhe Honourable Mr. G.V. 
ll al!'ll~ar  in the Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

l [371 * to 386*J 

VAtI.i.NT SEATS IN DELHI MUNICIPALITY DUE TO MlGBATION OF MUSLIM MEMBERS 

387. *Slni Deahbandhu GUpta.: Will the Honourable Minister of HealiA 
be pleased to state: 

(a) whether Government are aware that the President of the Delhi Munici-
pality and several other Muslim members have left for Pakistan and have nOl 
been attending meetings of the Commiftee for a long time; and 

(b) whether Government are aware that there is a strong feeling amongst 
the members of the Committee that all seats occupied by such members should 
be declared vacant and that the Committee should be given an opportunity to 
fill them up and elect a new president and if so, what steps Government have 
taken or propose' to take in the matter? 

The Honourablie Rajkumari Amrit Raur: (a) Government are aware that the 
President and several other Muslim members of the Delhi Municipal Committee 
have not been attending meetings of the Committee for a long time. 

(b) Yes. On receipt of a report from the Delhi Municipal Committee to 
this effect, the Chief Commissioner, Delhi, has already issued notice to the 
absentee members, including the President, under the provisions of the Punjab 
Municipal Act, 1911, asking them to show cause why their names lhouJd noti 
be removed. The question whether the seats whhh may be declared vacant 
should be filled up will be considered. 

Shri Deshbandhu Gupta:. May I know whether Government have considered 
the process by which these seats would be filled up ?-whether there would be 
any election or will they be filled up by nomination? 

The Honourable Rajkum&ri Amrit ][aur: The matter is under consideration 
in view of the fact that there is probably going to be a general election in.any 
in ~ : 

Shri Deshbfmdhu Gupta: Is it not a fa'lt that since the Corporation Com· 
mittee's Report is under the consideration of the Government, general 
elections are not considered to be held very soon? 

'!'he HODOurable BajkUmari Amrit Raur: Government have taken no decision' 
in that matter. ' 

ShriDeshbandhu Gupta: Has it been finally decided that the general 
elections will take place in August next? 

The Honourable Bajkumari Amrit. ][aw: I cannot give an answ']! to that 
~ue8tion now. 

tFOT anlwers to th ... queotions Bee page. 1079·85 of these Debatea. 

104.1 
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PBODUC:rION IN. CORDITE FACTORY IN NILGlBIS 

388. *Kr. B.. X. Sidhva: (a) Will the Honourable  Minister of Defence be 
pleased to state the total value of the plant, machinery and huildings in the 
Cordite Factory located in the Nilgiris (Madras Presidency]? 

(b) What is the annual maximum production capacity of this factory if it 
works at 3n average 8-hour shift PP-l' day? 

(c) What is the p't'csent annual output and what is the percentage ~f plant 
and machinery actually made use of? What percentage of plant capacity is 
lying idle? . 

(d) Is it a fact that heavy chemicals such as, Sulphuric Acid, Nitric Acid, 
Nitro' Cellulose, etc., can be produced in this factory on a large scale? 

(e) If so, do Government intend to utilise this factory for the purpose of 
mlinufacturing chemicals? 

'!'he Hanourable Sudar Baldev Smp: (a)-The value of the installation is 
approximately Us. 131 lakhs . 

.(b) The production capacity of this fac1;(;>ry cannot be divulged for reasons 
of security. 

(c) Approximately five to 'ten per cent. of the capacity is utilised at present 
for military requirements. 

(d) Yes, the chemicals me.ntioned can be and are produced in this factory. 

(e) Yes, Sir. The matter is being urgently investigu.ted. 

:Hr. B.. B:. Sidhva: Arising out of answer to part (d), may I know what is 
the percentage of these acids being produced for commercial purposes, as the 
Honourable Minister states tbat it is being done '! 

"!'he HOJlOlU'able Sardar Baldev Singh: I could not give the exact. per~enta e 

but acids &l'e being manufactured as given in my reply. 

Kr. B.. )[. Sidhva: Is it a fact that out of the total production this Factory 
is capable of, only two per cent. cspacity is being utilised and ninty-eighh per 
cent. is idle at present? 

'!'he Hcmourable Sardar Baldev Singh: I will make enquiries, but at present 
the Factory is not working to the full capMity. 

Shri H. V. B:&math: Are there any other cordite factories elsewhere in India '! 

".l'he Honourable Sardar Bald.ev Singh: This Q,uestion refers to Ordnance 
Factories, and as far as Ordnance Factories are concerned, it is the only Factory. 

Smi X. Santhanam: Are arrangements lIuch that expansion in this Factory 
can be made at any moment when there· is a necessity ? 

'!'he Honourable Sardar Baldev Singh: If the Honourable Member means by 
"expansion"'increase in the production of the Factory, the answer is 'Yes'. 

:Hr. Jr.. X. Sidhva: What is the production of aeids at present.? 
The Hcmourable Sardar Baldev SinIh: I will !tet that infonnlltion-I have 

not got it with me. 

Kr. Jr.. X. Sldhv .. : Is it not a fact, Sir, .hat if it is worked it could produce 
about 9,OOQ tons per annum? 

'!'hAl Hcmourabl.e Swar Baldev Sinp: As I hav.!: already. stated, I cannot 
disclose this information on the floor of the House, but if the Honourable 
Member ia 8uxious to know what the capacity of the Factory is and what we 
are PICC?<iucf'ng at I,resent, I can give him: this information. 

:Hr. Speaker: The Honourable ¥inister will give or consider the question of 
JiYing-itl' 



STARRED QUESTIONS AND ANSWERI1 HA3 
SA.L.UUBS AlID GBADES OF STAFF OF CORDJ.'TE FACTO:W IN NILGIBIS 

389. ":Mr. R.· K. Sidhva: (a) Will the Honourable Minister of Defence be 
pleased to state the number of officers, foremen, assistant foremen and charge-
men employed in the Cordite factory in the Nilgiris and their salaries and 
grades? 

(b)- How many of them are Indians and how many are foreigners and iii 
there any difMrence in their respective grades _of salary? 

(c) Do Government propose to have only Indians employed ill this factory? 
(d) If so. do Government ..propose to get them trained within the shortest 

possible p~riod? 

(e) Do Government intend to eqt1alise the salaries of foreigners and Indian 
nationa~s ? 

The Honourable Sardar Baldev Singh: (a) and (b). I lay two statements on 
the table of the House. 

(e) Yes. In, accordance with the announced policy of Government, when 
the services of non-Indians are terminated on retirement, expiry of contract 
or for any other reason, vacancies thus crf'ated . will be filled by Indians only, 
subject to qualified candidates being available. 

(d) Yes. Detailed proposals are being worked out. 
(e) Government have assured non-Indian officers that they could continue on 

the same terms and conditions of service as they were enjoying before tra!lsfer 
of power to India. 
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STARRED QUBSTIONS AND ANSWERS 

Statement II 
1045 

Nam. of post In:l;""" Non-Indian3 

. . 
Superintendent 
Worn Manager 
A."istront Works Mangel' 
PrinoipaJ Foreman 
Foreman and Storeholder 
A .. ist""t Forum'''' an:l Assistant Storeholdei' 
Chargeman. 

4 
15 
22 

4 
I 

Kr. R. X. Sidhva: May I know from the 8tatement at least how many are 
Indians and how many foreigners, in the officers grade? 

The Honourable Sarda.r Baldev Singh: Sir, it is a long statement and 
according to the information I have 'With me. about 131 officers roughly are 1l0Il· 
IndianR. . 

Mr. R. X. Sidhva: Officers? 
The Honourable Sardar Baldev Singh: No, everyt.ody induded. 
Mr. R. X. Sidhva: Is it not a fact that there are eight officers and that out 

of them seven are foreign and one Indian? 

The Honourable Sardar Baldev Singh: May be true. 
Mr. R. X. Sidhva: May I know whether qualified Indians are available or 

not? 
The 1f.onourable Sarda.r Baldev Singh: Up till now there are no known 

qualified Indians available. But as I have already stated, as soon as qualified 
Indians are available these jobs will be filled up by Indians only. 

:Mr. R. X. Sidhva: What is the qualifica,tion reqllred for an Indian? 

Mr. Speaker: I think the Honourable Member is going into too maLW details 
of administration. 

ACCEPTANCE OF ORDEBS FBOM PBlVATE FIlUlS BY AMBERNATH AMMUNITION 
FACTOBY 

390. *llr. R. X. Sidhva: (a) Will the Honourable Minister of Defence be 
pleased to state whether it is a fact that Ambernath Ammunition Fa.ctory 
accepts orders from private firms for the manufacture of various kinds of articles? 

(b) Is it a fact that before acceptance of such orders. a reference is made 
to Calcutta for quotations, etc.? 

(c) If so, do Government propose to consider the advisability of stopping 
references to Calcutta and accepting the orders on the spot? 

(dy Do Government propose to accept deposits from dealers against, the 
manufacture of Ilrticles to a void d ealy ? 

(e) 1£ not, do Government intend to adopt some other expeditious method? 
The Honourable Sardar Baldev Singh: (a) Yes. 

(b) Yes, except i.r\ the case of small ordenl. 

(c) No, as there are various reasons why the local ufficers cannot be allowed 
final powers. If the Honourable Member will let me know of any instanee .f 
serious delay I shall have it invectigated. • 
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(d) and (e). Government ordinarily require advance payment in full .or a 
substantial deposit or an irrevocable letter of {Oredi.t before work for a prl ~te 
firm is commen~ed. This practice does not involve any delay in the exeontlOn 
of the work by Govenlment,. . 
1tr. R. X. Sidhva: In answer to pari (0), the Honourable· Member sald 

,here are various ·reasons for not introducing t ~ system me:ltitlned in the 
Question. May I know what are the serious difficulties, may Iknnw anyone 
of tOOn if it could be mentioned? 
The Honourable· Sardar Jlaldev Singh: There are several difficultks but 

during my recent visit to thtf Ordnance Factories, I have discussed this matter 
and it is being investigated at present. . 

IMpORT OF NITRo' CELLULOSE, SULPHURIC AND NITRIC ACIDS FROM FOREIGN 

CouNTRms 

391. *Mr. R. X. Sidhva: (a) Will the Honourable Minister of Defence be 
pleased to state the total quantity of Sllirhuric Acid, Nitric Acid and Nitro 
Cellulose (Acetone) imported from foreign countries? 

(b) Is it a fact that a firm in Calcutta sent an order to the Cordite Pac-
lory in the Nilgiris for 200 toni! of Sulphuric Acid? 

(c) If so, was ilie order executed? If not, why not? 

The Honourable Sardar Baldev Singh: (a) Nil for Defence requirements. 

(b) No, Sir. 

(c) Does not arise. 

'FARM FORUM RADIO' FOR EDUCATION IN AGUCULTURE OF RURAL INDIA 

+392. ·Prof. N. G. Ranga: Will the Honourable Minister of Informntion an,l 
.Broadcasting be pleased to state : 

(3) whether Government are aware that in Canada a "Farm Forum Radio" 
has been organised by the Broadcasting Department in co-opem1lioll with the 
Car.adian Federat:on of Agriculture and that the Forum discussions have become 
a general source of adult education among the Canadian farming public; 

(b) whether it is a fact that the Federation of Rural Peoples Organisation 
has brought this fact to the notice of the All-India Radio authorities twice 
during the last year; . 

(c) if so, whether any action has been taken either to study the working 
of this Forum in greater details or to obtain Canadian Literature published on 
this subject or to institute a &imilar Forum in our country; 

(d) why nO'action has 80 far been taken by Government eit.herto ask for 
more information or for-the co-operation Of t.he Ferlerat:on of R,uraJ Peop'es 
Organisation in this matter; and 

(e) whether Government prO}'ofe to consider the advisability of instihlting 
a similar' Forum in India? 

The Honourable Sarda.r Vallabhbhai Pa~l: (a) and (b). Yes. 

(c) Literatnre regarding the :Canadian Farm Radio Forum was obtained and 
bas been studied by All-India Radio. 

(d) The necessary information has already been ob'tained. The rural 
programme of All-India Radio is settled in consultation with Provincial Govern-
ments and the Advisory Committees and suggestions from non-officialorgaaisa-
tions are examined and where possible, aeted upon. 

(e) Government do not COD sider that a forum would be suitable for Indian 
conditions jus't at present. 

t Answer to this quo.tion laid 0:1 t~  t,'>le, the question.r being ab.ent. 



STARRED QUESTIONS AND ANRWERS 1047 

. STATE FACULTIES IN OENTRE Al'ID PDOVINCES FOR RECOGNITION OJ' HOMOE 

OPATIDC INSTITUTIONS AND PRACTITIONBBS. 

393. *Shri Buanta Iumar Das: Wlll the Honourable Minister of Health be 
pleased t.o state: 
(a) whether Government are aware that the Government of Bengal created 

a HOffiooopat'hic State Faculty in 1943 for recognition of Homooopathic institu-
tions and practitioilers; 
(b) whether such Faculties or other authorities have been create!! ill other 

provinces and if so, in which prov,'nces; and 
(c) whether Government propose to consider the desirability of creating " 

Central Councilor Board, with a view to bnnp:ing under ulliiorm and adequate 
control and direction, the teaching and practice of Homreopathy? 
The Honourable Rajkumari Amrit ltaur: (a) Yes. 
(b) Homooopathic Faculties have not been created in other Provinces. . 
(c) I would invite the attention of the Honourable Member to the ResolutlfJ!1 

passed in this House on the 17th February, 1948, regarding Homceopatby. 
Government will consider further action to be taken in the light of the 
esolution~ 

SUPPLY AND IMPOBT OF HOMOEOPATIDC MEDICINES IN INDIA 

394. *Shri Basa.nta Kumar Das: Will the Honourable Minister of Health be 
pleased to state: 
(a) whether Government are aware that Homooopathic medicines IIrc la'l'gely 

used in India because of their cheapness and efficacy; 
(b) whether Government are awarc that the mother tin()tures of almost all 

the Homceopathiu medicines and alcohol and the milk of sugar necessary for 
the 'preparat:on of different dilutions and trituration,; are almost wholly im-
ported from foreign countries; , 
(c) whether Government afe aware that the 95 per cent reduction ordet-ed 

bv Government in t,he importation of medicine from 3broad will adverse'.,. affect 
the availability of Homooopathic medicines in adequate 'quantities for use'in this 
country; and 
(dl if so, whether Government propose to consider the desirability of exa-

mining the position referred to in part (c) above and taking steps to ensure 
an adequate supply of Homooopathic Medicines? 
The. Honourable Rajkumari Amrit Raur: (a) Government have n" exact 

information as to the extenll to which Homooopathic medicines are used in the 
country. 
(b) Yes. 
(c) '1'he import of Homooopathic' medicines like that of other drugs and 

medicines has to be restricted owing to 'the shortage of foreign currency 
resources. It is, however, incorrect to say that a reduction of 95 per cent. has 
been made in the import of medicines. .  -
(d) The import quota for Jl:omooopathic medicines for the current shipping 

period is being increased. 
Shri Deshbandhu Gupta.: May I know if. it is a fact that the HOll1ooopathic 

Charitable Dispensaries in Delhi which had been importing medicines worth 
several thousands every year, were granted a dollar quota of only Rs. 75 worth? 
JIr. Speaker: It will be an individual question, which the Honourable 

Member canpot· put on this particular question. 
The Honourable Rajkumari Amrit Xaur: I have no information on the 

subject, Sir. 
TREATMENT OF PAKISTAN SUBJECTS AS NON-INDIANS FOR CIVIL ANQ MII.ITABY 

ApPOINTMENTS IN INDIA 

395. *Seth Oovinddaa: Will the Honourable Minister of Home Affairs b" 
pleased to state whether Governmcnt propose to consider the advisability of 
treating the subjects of Pakistan as non-Indians for purposes of Civil and 
Military appointments in the Indian T!i'nion? 
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The Honourable Sardar Vallabhbh&i Patel: A citizen of Pakistan is already 
treated as non-Indian for purposes of Civil and Military appointment .. in· the 
Dominion of India. 

Seth Govindd.&s: Is it not a fact, Sir, that non-Muslims living in Pakistan 

are being treated as non-Pakistanis? 

The Honoura.ble Sardar Va.ll&bhbhai Patel: I do not follow the' ~estion. 

Seth GovinddAs: I mean, Sir, not only Hindus, but non-Muslims living in 
Pakistan are being treated by the Pakistan Government as not the subjects of 
Pakistan, and \lIlder those circumstances what steps Government are going to 
take as far as the nationals of PaKistan are concerned? 

JIr. Speaker: I take it what the Honourable Member means is this, that 
Hindus and other non-Muslims living in Pakistan 9,fe being treated as aliens, 
and he wants to know what will be the policy of the Government of India all 
regards people in Pakistan coming here. That is the question, I believe. Of 
course, I am not repeating the words, but am merely giving the substance, 

Seth Govindd.&s: Yes, Sir. 

The Honourable Sardar Valla.bhbh&i Patel: It is rather a difficult ma.t(er, 
because the present position is not quite settled, but the non-Muslims coming 
from Pakistan here afe treated as our nationals, as they bave left Pakista.n with 
the intention of settling down here. 

Seth Govinddu: Have Government received any complaints from the nOll-
Muslims of Pakista.n about the behS'l:iour of the Pakistan Government with 
them in . this respect? ' 

The Honourable Sardar V&llabhbh&i Patel: I cannot say. We have received' 
no complaints about non-Muslims proposing to stay there. The only complaint' 
i~ that they want to ,come out, 

Seth Govinddu: -What I mean is tbis: Have the Government received any 
complaints from non-Muslims of Pakistan who wish to liye in Pakistan-
particularly in Bengal-that they are not being treated as Pakistani subject~? 

JIr. Speaker: That concerns the Pakistan Government. 

,Seth Govinddu: I am a~ in  whether the Government have received any 
complaints from non-Muslims living in Pakistan. 

The Honourable Sardar. Vallabhbh&i Patel: Does the Honourable Member 
expect that ~omplaints from' Pakista.n should be re~ei ed by the Government 
of India? 

Seth Govlnddu: No, Sir. What I say is this, I am only asking for 
information as to whether the Government have received !lny complaints in this 
respect? 

. The Honourable Sardar VaJla,bhbba.i patel: I don't think, Sir. The Honour-
a.ble Member refers to non-Muslims living in Bengal, not in the other part of 
Pakistan and in regard to that I can only say that non-Muslims there all know 
that they have nothing to complain here ahout mattel's affecting them in 
PakiRtan. If they have any complaint to, make, they have. to ml<ke it to the 
Pakist!\.n Government. 

Sh.ri ~ V. Kamath: Is it a fact, Sir, that the wives of some l'akistan 
Gevernmeni servants are in the employ of the Government of India? 

The Honourable Sardar Vallabhbhai Patel: I am not able to follow the 
question, Sir. We' do not employ the wives of other people. Wha,t is the 
meaning of thill, Sir? < 
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Shri H. V. Kamath: What. I asked was this, Sir: Are any wives of Pakistan 
Government servants in the employ of the Government of India here as 
Government servants? 

'1"b.e Honourable Sardar V&llabbbhal Patel: I have no knowledge. 

MusPJM. EMPLOYEES OPTING FOR PAKISTAN IN GUN CARRIAGE FACTORY, 
JUBBULPORE 

396. *Seth Govinddas: (a) Will the Honourable Minister of Defence be 
pleased to state whether some of the Muslim employees of the Gun Carriuge 
Factory, Jubbulpore. wh'o had opted out for Pukistau, still continue in employ-
ment there? 

(b) If so, what steps do Government propose to take to send them to 
Pakistan or to terminate their services in the Gun Carriage Factory, Jubbulpore? 

The Honourable Sardar Baldev Singh: (a) Yes, Sir. 

(b) Orders have been issued for the release of all personnel who have 
expressed a wish to serve in Pakistan before the end of this month. 

Seth Govinddas: Is it a fact that in those factories there are some servailts 
who had applied to go to Pakistan and who have now written to the Government 
of India that they want to be retained there? 

The Honourable Sardar Baldev Singh: I have no information about that, but 
as regards those who had expressed a wish to go to Pakistan, orders have been 
issued that they should all leave before the end of this month. 

Seth Govinddas: No, Sir. My question is this: Is it a fact that some people .. 
origin»Uy wanted to go to l)akistan but now they have changed their mind and 
have l'e~entl  written to the Government of India saying ·that they want to 
stick to their places and that they do not want to go to Pakistan? 

The Honourable Sardar Baldev Singh: I think, Sir, there is some misunder-
standing about it. No option was given to the employees of Ordnance Fact-ories 
to go to Pakistan or remain here. Some of the employees themselves expresoed 
a desire to go to Pakistan and all such officers and men who expressed such tl. 
desire have been asked to leave before' the end of this month. 

Seth Govinddas: No, Sir. My ue~tion was ........... . 

Mr. Speaker: The question is underBtood by the Minister. He says there 
is a misunderstanding on the part of the Honourable Member. 

Seth Govinddas: I am asking a specific question and it is this, whethmit 
is not a fact that some people who had previousl;;" applied to the Government 
of India that they want to go to Pakistan have now changed their mind and have 
applied that they do not want to go and what steps Government are going to 
take so that they may go now and tl1ey will not remain here? 

Th& Honourable Sardar Baldev Singh:' I have no information with me ut 
present, but I will make enquiries. 

PROGRESS IN ESTABLISHMENT OF PROPOSED INSTITUTE OF ApPLIBD PSYOHOLOGY 

397. *Seth Govinddas: Will the Honourable 1finister of Education be 
pleased t-o stat", the progress made in establishing the proposed Institute of 
Applied Psycho'ogy and to train professional psychologists and social workers 
on an all-India basis? 

• ~~ ---'1.' X ~ LoS)""" J. l.!,ij/ ul .::.... ~: ~ i ',-lWtI' U»,...· ~ . j 
~ ~ ~ .  ~  ,,1 -.! ltJ}S' ),.taL. ,s Institute of psychology J"ll-

-d-tl:y .}Y .jI:'" J-,Q " ll..o:W,... ~ .P~ ~ 
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y.tb.. 1. r~'-  -.! ..s'~ .~ ,,&M : 'l. ~ uti ,s ~'- u"w,u Ui.' 
.J'.:;L... ..f-' ", -.J'.,. ~lI.t J-J,s '-.!.ii! Ji -)) L '-""J'W j!,.. &S .! "o! 

~ .. ~ ~ ", -t',.... .» 1., ~4 rW 1.:1' * . ~ lI,tl' instit~te W<' 

Jt'-u.i.4,J u::~  ...s" ~L... 1. L.!'" ", -Ir,."..# rl5 Is' Research 1. ,-""J'W 

"I" A-I'" .u... JJ L'-"" -~ s ,4.; ,s u~ui ""', J..,s 'r"',J-* -. ~ ~ .s-.ftl 

-.! u~f J ..~ .d ~ .... ' JL... ~1 ", -.! ~ 45, l..t:-!,,, ~ ~1. 
45 .! l.~ ¥,.! ~.l~ 1. f.!!..-l. .~ * p-~ u~ ¥,b 1. u,j4 ,u 1.:1' 
,.; !~ ..  ~~u f.!!..--'~ ,s Tata Institute of Sociall?ciences, Bombay 

-~ ..,u ~ .:  ,s u'..w ¥u4; 1. ;,s" ¥, .ot.;; -.! ~ . . 4S ~ ..ft! 

The Honourable )[&ulana Abu! Kalam Azad: A scheme for a Centrnl 
Institute of Psychology has been ac~ept.ed by the Government of India. in 
principle and will be implemented as soon as finances permit .. 

A scheme for an All-India Council of Social Services with an Institute for 
research on connected problems and a training school attached to it has aiso 
been ac~epted by Government. Funds have been provided in the buJget 
estimates for 1948-49, and a beginning is expected to be made in that vear. 
Meanwhile it is also proposed to make substantial recurring and non-recurring 
grants to the Tata Institute of Social Sciences, Bombay, to enable it to 'traii1 
an increased number of social workers. 

~o ~c~crr~: Gflrf lTFf.:rTlf ~~flf cpT l.TQ a:rri'f lj ~1l ~ f.!; 'i a:r~ 

-.f'iTT <ff.Fr ~ ~ ~ ~ ~~ (psychology) '1fT ~ ~ <qTm 
wft ~ am: 'flIT If'RllUC ~~ CR: f<r~n: roT fc!; ~ ~~ # ~ <f ~ ~ <ft 

~lfl 

Seth Govinddas: Is the Honourable Member aware that new classes in 
psychology have been opened in the Jubbulpore training college also? And will 
the Government consider granting some a!d from the centre to this institution? 

""--''';'',u .},s..} C~ L.!'" &!! ~ ~ ~ -u-: u';i rl!.<JIt1' l.i»,... J..!.,!,.;i 
-u~ s ~. *", ~  ~ ~i ~  . ~. i ~ 

The Honoura.ble )[&ulana Abul' KaIam Azad: No such proposal has been 
nceived from the C. P. Government. It will be considered when received. 

AGREEMENT re EXCHANGE OF OFFICIAL PuBLICATIONS BETWEEN U. S. A. AND INDIA 

398 .• Seth Govinddas: (a) Will the Honourable Minister, or Education b<l 
pleased to state whethe;' any agreement in regard to exchange 0: official publi-
cations has been made between the Governments of . the United Sta.tes of 
America and India? 

(b) If not, do Government propose to take steps to make such I1n agreement 
with a view M securing enough number' of copies of the official publicatioll~ 

of the United States of America, so that every Indian University !lll.d ot·her 
impor~ nt institution may be supplied one copy of each? 



S'lARRBD QUBSTIONS AND .~ ER  1(151 

,s U"»4 JJ.1I· ~:t. -...,..S)' .~\... JIo!,;i JI, ... .r.~ : .)Iji rW1,!I 1,;', .. .~ i 

~  .. i '(i)L. " »1 -~ l~ 4.,.:p.w. y;f "'l ..,.1 .r.~lI.~ -4' ~l~ ~ ~ 

-.! U$J J... &4 ~! ~ 
The Honourable .. ulana Abul Xalam Alad: The question llhould. have 

been addressed to the Honourable Minister. of Works, Mines and Power. It 
hils accordingly beeu transferred to the list of questions for 11th March, .1048 
when the HonourabIe Miuister of Works, Mines and Power will answer it. 

MISSIONS TO OOUNTElU.OT ~ I-I D  PBoPAGANDA AND MAmTENANOE OF 

CULTUDAL !SSOOIATIONS IN VARIOUS COUNTRIES 

399, *SetI:J. Govinddas: (a) Will the Honourable Minister of Edueaiion be 
pleased to state whether Govel'ument propose to consider the deRirability of 
sending two permanent cultural l!lissions, one to the Asiatic countries aml the 
other to the 1<1uropean and American countries, to counteract the anti-Indian 
propaganda carried on by interested parties in these countries? 

(b) If so, do GovernmeIit propose to establish a Central Gultural Relat'on 
Body for thc purpose of maintaining contact with the cultural associations of 
the world? 

Representatives ~~3 ~ ,£ 1.:JU-'.lJ.I> (a) : .)1;; rW1",I 1o'l1,,. ~0 
~ .il~' ~  .r.S -.!. r~ ~I ~ ~ ),J<> . f .~~I J .. f,.) ~ ~ u".u.. ,£,.-.4 
-~ . .!. .1... L 4;.) =Db. ~ i. I.:Jl:;-,.lJ.I> ,,1 -~.  .. .I~ ~ Propaganda 

~ ,,1 -~~ ~ 0\:;"-'4 ~ ~l  .r.S ..;,s ~ ~I ~ ~ utI .~ cr'~ 

..... xt... <..5"'.); 1. . ~  ="rh,,1 .! u,.. r,L..-o .r...i". .....-lI... ~ ,)4 U"I ...s~ 

.r.S .!..;,s .:~ ~ ...s"rh ~ ~ =4 4. ~ -.! t.:.'4-4.S rllA.;I ~I ~ 
-~~ J.S ttlJ ~ ~ x ),J<> JA, . .....:. ~ u~ ,£ ,.-.4 

-.! ~I...  ..:.-\. ~ .t.L.t..... ~ J.,s ttl:;,s.::-; Jl"V'l$ ~ ~I (b) 
J+!';; .r.S u,1> l. ~ ~r ~ -.:! .. b~ uS ~ s uS .1I.~ ~ 4 ~I "I 
-~t~'  I ~ e .J..,s ~l3 ,£ ":"""'}:i U"f t, .! ~ ~ ~\- ,£ ,....... 

The Honourable Jlaula.na Abul Xalam Azad: (a) It is primarily for Indiall 
diplomatic representatives' abroad to countera~t anti-Indian propagaucla. 
Government are, however, alive to the desirability of· sending out Cultural 
Missions whenever the occasion arises and persons of the requisite qualifications 
are available. It would not be feasible to establish permanent Cultural Missions 
abroad. 

, (b) It is proposed to set up a National Cultural Trllst which will, I hope. 
adequately serve the purpose which the Honourable Member appears to have 
in view, 

~ :n ~: !flIT ~ .m ~ amr ~ ~ fc!; aNT g'{ 1:1;'" ~ 
~ ~ ~ ~ tIT ~ stfdHM-f~iRi ~ ~  arh: ~ ~ a ~ 
~ <j ~ Mr.=r (cultural mission) ~ ~  aT. ~'f <tm ~ 
~ ~ ~ l11: arm ~ ~ ~fClf.fR  ~ ~  warr ~ I  • 
Seth Govinddaa: Are Government aware that all the countries are not fit 

for the appointment of India's representatives, As sllch ·cultural missions will. 
be sent in the-first inStance. only to those countries where we have no repre-
sentative,;? .' 
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-~4- 4.S J4.:i.. tt ~ -.:!;..? IJ-.!I Wo!I ~ '-!.: Ill); rWltI,I.iD,.. ~rii 
'!'he Honoura.ble Kaula.na. Abul Xa.I.a.m Aza.d: This also is a matter which 

will be considered. 

TERMs OF SETTLEMENT BETWEEN GOVEBNMENTS OF INDIA AND NIZAM 

400. ·Shri L&l JI[ohan Pati: (a) Will the Honourable Minister of :sta'tps b", 
IJleased to state whether any ·settlement ·has been arrived tit between the 
Government of India .and the Government of the NizalloJ.? 

(b) If the answer to part (a) above be in the affirmative, what are the terlllB 
and conditions of the oettlement? 

(c) If the answer t{) part (a) above be in the negative, why has the negotia-
tjoll for settlement failed? 

(d) Do Govenlment propose to take any ~teps ,for safeguarding the interests 
of the Indian Dominion in this connection? 

'!'he Honoura.ble Sardar VaJlabhbb&i Patel: (0.)-1>. standstill agreement for a 
period of one year was coneluded with His Exalted Highness the Nizam on 
November 29, 1947. 

(b) I invite the attention of the Honourable Member to my statement in 
the Assembly and the documents laid by me on the table of the House "n 
November 29, 1947. 

( c) Does not arise. 

«I) The o e~nment of India are fully alive to the situation. 

Seth Govinddas: Is it not a fact, Sir, that after that agreement with the 
Nizam's Government, certain items of that agreement have been broken by the 
Nizam's Government? 

'!'he Honoura.b1e Sardar Vallabhbhai Patel: That is the view of the Govern-
ment of India and the attention of His Exalted Highness ~ e Nizam'li 
Government has been drawn to thesE' breaches. 

Shri Deahbandhu Gupta.: Are any negotiations going on between the Nizam's 
Government and the Government of India in regard to the points of dispnte at 
the. moment, and has any settlement been rea~ ed? 

The Honoura.ble Sardar Vallabhbhai Patel: A deputation has come to meet 
the Govenunent of India. 

Shri Lal )[ohm Pa.ti: 'In the settlement that :was arrived at was there an,. 
condition laid down about the security of the border area? 

The Honoura.ble Sardar Vallabhbhai Patel: No condition about the security 
of the border areas, but the security of the whole State and also the surrounding 
areas. 
Shri Bra.jeshwar Prasa.d: I wish to draw the attention of the Honourable 

Minister to the newspaper reports that widespread unrest is l)revailing on the 
borders between Hyderabad State and Madras Presidency. May I know from 
the Honourable Minister if the information supplied by the PreBs is correct 'I 

The Honourable Sardar Vallabllbhai Patel: There is bound to be widespread 
unrest so long as  there is no responsible Government in the State. 

GRADES 0li: PAY OF OFFICERS AND STAFF APPOINTED UNDEB • SMALL SAVINGS SCHEME' 

1401. "Shri Barihar :Na.th Shastri: Will the Honourable Minister of Finance 
be pip-ased to refer to the answer given by Govenlment to part (b) of starred 
queHtion No, 1361 "asked b~ Shri Mohan Lal Saksena on 2nd. April 1947, ana 

t Answer to t i~ question laid·· on the table, tl,e questioner being absent. 
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t{) state whether Government have since sanctioned regular grades of pay for 
officers and staff appointed under the .email Savings echeme'? Ii not, why 
not? 

The HOJlourable Shri E. K. Sh&Jlmukham Ohetty: The matter is still under 
consideration. The question of fixing suitable grades of pay for officers and staff 
is linked with the re-organisation of the .email Savings Scheme' which is under 
considefation. A de~ision in the matter will be taken shortly. • 

HONOIUBY OFFlCEBS IN DEFENCE FORCES AND RELATIONS WITH PUBLIC 

402. *Shri V. O. Kesava Rao: (a) Will the Honourable Minister of Defence 
be pleased to state what steps are being taken lor bringing about better rela-
~ions and understanding between the Defence Forces and the pu blic ? 

(b) Is th!! system of appointing Honorary Officers from among public mell 
now in force? 

(c) Do Govc'r1llllent prQPose to lay on the table of the House a list of such 
public men apart from the Princes-who are Honorary Officers? 

(d) Are Government aware of the relationship between the Members of the 
Parliament in Great Britain and the forces located in their constih;encies? 

(e) If so, do (}overnment propose to consider the question of instituting such 
a system u! India also? 

The Honourable Sardar Baldev Singh: (a) It is my consta.nt endeavour to 
maintain the most cordial relations between the Defence-Forces and the public. 
I suggest, Sir, that the rela.tions between the Defence Forces and the public have 
at no time in the past been more cordial than  they are at the present moment. 
If the Honourable Member has any-spe.cific suggestion to make, I shall welcome 
it. 

(b) Yes. 

(c) I lay a statement on the table of the House. 

(d) I am not aware that in the United Kingdom there is any spe~ial relation-
ship between the forces locatf\<1 in a partieular constituency and the Member 
or Members representing that constituency in Parliament. 

(e) Does not arise in view of the answer to part (d). 

Serial 
No. 

Name 

2 

I Sir Huta Singh, Kt. C.B.E. 
2 Raj Kumar Ripjit Singh, 

C.I.E. 

3 ~rds.r Bahe.dur Sir Sobh .. 
Singh, O.B.lI:. 

4 S.S. S. Sawarn Singh _ 
5 Pdn'Jion9r RhH.r. ~rj r 

Sahib Ajit Singh. 
6 Pon.ioner Risldr. Ajit Singh, 

I.D.8.M. 
7' Ex-Sub. M .. j. Am .... Sillgh 

g B'l&wan Singh Guoain _  • 
11 ~rj .. r Brij Mohan Singh, 

M.A. 

Statement 

Address 

3 

Aml'itsar 
Kapurthala State 

New Delhi 

Amhala District 
J andiala Gllru 
Amrit8&r :Qistrict. 
Majherna Tehail 
Palampur, an~. 

HARO Kot Maria 
. Tammu. 
HARO K" .... agh .. t  . 
HARO Kalaia State 

Rank 

Lt.-Cot 
Major 

ZfLieut. 

Do.· 
Do. 

Do. 

Do • 

Do. 
Do. 

Yoar in which Hono-
raTv Cdinmission 
granted and N otllica-
tion Number 
5 

No. 2523 of 1946. 
No. 1504 of 1946_ 

No. 75 of 1946_ 

No. 1914 of 1946. 
No. 1461 of 1943. 

No. 1St' of 1944. 
No. 75 of 1946. 

• No. 1699 of 1943. 
No. 75 of 1946. 
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10 R .. iB .. he.dur Ch .. udhri B .. i .. n HARO Et .. w .. h Digt. 2!Lieut 
Singh, M.B.E. 

11 Ex,Selo.Maj. Ch .. ndrabir HARO Almor.. Do. 
Khatri. 

12 K'mwar Chitraket Singh HARO Gorakhpur . Do. 
13 PeMioner RLUr. Sarda" U. P. Do. 

B.l.~a.ll1r Dilba.rJh Singh. 
U S .. rlar Gulz"r Singh, B. so. HARO Jubbulpore Do. 

LL.B. 

15 Rai Sahib Ch. H!1kam Singh. . 
16 R:>o J agrnal Sjngh . 
17 Ja.gann'l.th Shillsjirao Sawant 

B.A., LL.B. 

Hony. Magigtrate 
Montgomery . 
HARO Gllrgaon 
HARO Bombay 

IS Rai Bahaiur Kri,han Lal U. P. 
G.lpta. 

19 Bak;hi Krishan Lal 

20 Mr. Kri m ,handra alias 
Khalid Bannerjee. 

21 Mr.P. V.Kri,hniahG:loudary 
2J .lrj~u K1.rLar iu~  D"wana. 
23 R,j B.h .. -iIr Mdh'.lsudan 

D.l.'3s. 
21 Kan,var M,nkitiniar· Singh 

S,.':lii:> Baha-illr. 
25 R,o S 'Ul MJ:1anlal Chim,n· 

lal M,niar. 
26 Pener. Sab·M",j. M,nohar 

Siugh. 
27 R3.ja Narain Pa.rta;> in~  

M.B.E. 
28 Pdn8io;1"" S.lb.M .. j. Netar 

Sin;h Bhht, Bahe.dur, O.B.I. 
29 Mr. Part .. " Chandra Nohra, 

11l.A.., LL.B. 
30 S,rdar Pllran Singh M:mdla. 
31 Raf lhhaillr Pllrdn Lal S»ah 
32 P.n;ionor Sub.Major. Rao 

S .. 1i) Ram L:>l Singh. 
33 R:>i Ba!udur Ch. Raghll Raj 

Singh. 
31 Rai Sa'lib Shyam Behari Lal 

Agarwal, B.A.., LL.B. . 

35 Rai Baha'lllr Pandit Shyam 
Scm'ier Nath Kaul. 

36 Rai Sahib B. Shysm Lal 

37 Pewr. Ril. Maj. GobI Singh 
3S Pensr. Ri,. Udham Singh 
39 Pen.r. Jemdr. Rai Sahib 

Chowdhri Ram Rikh. 
40 Pen 1r. Ri.11r. Bhagwan Singh 
41 E · '~blr. Birbal Ram 
42 . Pensr. Sub·Maj. Sheo Chani 
43 Ex·Jemt1T. Alfred Bhan 
41 -Pen,r. Rigldr. GurOonditta 

MOoll. 
45 Pensr. Hi '. Maj. Kur" Singh 
46 Pen ... Jomclr. Harnam Singh 
47 Pon ... Jhdr. Hllkman Ram 
48 PenST. Subdr. Fateh Singh 
49 Jemlr. Ba,kerrao Garud 
50 Rai Sahib Sub.Ma.j. Chiranji 

Sioagh. 

HATRO Mirpur 
Di:>trict. 
HARO Secunclerabad 

Bengal. 
S:,eikhupura DLtt. 
HATRO Gora.khp\.lT 

Military Mini Jter, 
Faridkot. 
HAROPoona 

HARO HOlhiarpur 
Distri,t. 
HAR.O Etawah Distt. 

HATROBanda 

HATRO Delhi • 
HARO Almora Di.tt. 
HARO Gurgaon 
. Di;trict. 
Bal:m'ishahr Di;tt •. 

HATRO Fyzabad 

HARO Oudh 

HARO, ifcharge 
Gorakhpur District. 
Rohtah: Di<trict 
Lahore District 
Karnal District 

Hissar District 
Bikaner State 
Rohtak Di,trict 
Lahore. 
Rawalpindi pistrict 

Rohtak District 
Amri tp..&r Distriot 
i~sar District 
Jaipur State 
Ahmetinagar 
Bharatpur 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Do. 
Do. 
Do. 
Do. 
Do. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

[23l<&) FEB. 1948 

5 

No. 1914 of 1946. 

No. 75 of 1946. 

No. 1914 of 1946. 
No. 1699 of 1943. 

No. 801 of 1944. 

No. 75 of 1946. 

No. 801 of 1944. 
No. 1914 of 1944. 

No. 1699 of 1943. 

No. 801 of 1944. 

No. 801 of 1944, 

No. 801 of 1944. 
No. 1302 of 1944. 
No. 1461 of 1943. 

No. '1642 of 1943. 

No. 1461 of 1913. 

No. 75 of 1946. 

No. 1461 of 1943. 

No. 1699 of 1913. 

No. 75 of 1916. 

No. 75 of 19i6. 
No. 1914 of 1I1l6. 
No. 801 of 1914. 

No. 1914 of 1946. 

No. 75 of 1946. 

No. 1914 of 1946 

No. 1914 of 1910. 

No. 405 of 1946. 
No. 405 of 1946. 
No. 405 of 1946. 

'No. 405 of 1946. 
No. 405 of 1946. 
No. 681 of 1946. 
No. 681 of 19~6. 
No. 6Stof 19'6. 

No. 681 of 1946 
No. 681 of 1946. 
No. 6S1 of llH6. 
No. 681 of 1946. 
No: 2315 of 1946. 
No. 2315 of 1946. 
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·2 3 4 5 

51 ~b-l i  Par"ha.d.i Singh ~r aon .~!Lie·.lt. .No_ 2315 of 19;1,6. 

52 Ri.lIr_ ~rain Singh Amrit.ar Do. No. 2315 of 1946_ 

53 ~b-lI i  Pllnjab Singh Ho.:hiarpllr Do_ No. 2315 of 1946_ 

51 Sab_ Gor.»> .. n Singh Delhi Do. No. 231u·of 1946. 

55 HOilY_ ab- ~j  B)ant Singh Jullundur Do. . No. 2315 of 19i6. 

57 Bllb-Harphul Singh Dolhi Do_ No. 2316 of 1946_ 

67 Bllb-Ttk Cha.n:d Del~li Do. No. 2316 of 19i6. 

68 Ril. M .. j _ L .. chi Ram Ro\tak Do. No. 2315 of 1916_ 

69 RiJldr_ Pllran Singh Hilsar Do. No_ 2316 of 1946. 

63 !!Irr Din lhaw Petit Bom')sy Lieut.Comdr. 
RINVR. 

81 Ra~ Bahaiur G. T. J. Thad- en~al S3cratary, Li.ut. 
daalle. BOYd' Scouts Association, RINVR. 

InJia, 
Delhi. 

No:r.m.-(I) Tae aldraases shown ara tho,e known at the time these Honorary Commissions 
were granted. 

(2) Til,.li,t i,not ex!l,,"stive and excludes tho,e who had bean·serving in the Armed FollCes 
b,fora ani ..... e granted honorary ranks on retirement or relea,.. . 

H.A.R.O. - Honorary Asstt. Recruiting Officer. 

H.A.T.R.O. --Honorary A ... tt. Technical Recruiting Officer. 

Dr. P: S. Deshmukh: Will the Govenlment be pleased to reconsider the 
list under (c) in view of the Independence we have attained in this country? 

The ·Honoura.ble SEW Baldev Singh: I have not understood the question, 
Sir, but if the desire of the Honourable Member ·is that the honorary ranks 
already given should be withdrawn, that is not the intention at the present 
moment. 
Dr. P. S. Deshmukh: Do the Government find those persons who have been 

given honorary ranks, still desirable persons, all of them? 

]J(r. Spea.ker: That will be a matter of opinion. 

Shri V. C. ltesava. Rao: Is the Honourable Minister aware that the faeling 
of the public regarding the forces is still there? 

The Honoura.ble Sa.rdar Baldev Singh: What feeling? 

Shri V. C.Xesa,va Rao: The feeling that .the British have created t e ~ 

forces only to suppress them is still in the minds of the public. -
]J(r. Speaker: Order. order. I do not think that question can be put to the 

Minister. The Honourable ;Member has to ask information within the special 
cognizance of the Minister. 

Shrt V. C. Kesava Jr.ao: What steps are the Government taking to remove 
the feeling that was created in the public mind that these foroos are created only 
to oppress the public? . 

Mr. Speaker: .Order~ order. 

EDUCATIONAL INSTITUTIONS UNDER MnusTBIEs OTllBB TlIA!I' HEALTH AND 

AGBlOULTUBE 

~I. ·Shri V. O. Xeaa.va Rao: (a) Will the ;Honourable ?!finister of Educa-
t.ion be pJeasedto state whether amy Ministries other than those of ;Health 
and Agriculture are in charge of Educational Institutions en~aied in maher 
'training Gf tec nical.~rl!0nnell' 
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(b) What arc the reasons for dividing the responsibility in the matter of 
higher technical education among different Ministri>es? 

~------------~~ 
4.S ~ Ministry IJ}-'''>' L. -~1 (a) ')I,i rl1.C:.Jftll u»,.. j+.!,;i 
.il.!1 ;llt... ~  ~ 5, - . ..! ~  ~ C!! Higher Technicl1} Education 

JW C!! .~ .£ Indian School of Mines i... ,)'-!-U>,) 5, ),I-..! IJ,.t...M d (.)",,4 
~.  Practical ~ i.. u,..tS LJ"l:i....;1 .0,;-ul.!,LJ... ~~  -..! ..ji+S} 

~ "-! -~ ,.;.,s ,.lI:.x.il \' 
(.)",,4 .il.!1 ;llt... ~  wi ..s';-;'" ( , ) 

,,1 -~~ wi ..s';-;'" (r), 
LE.>}"-;I,3 wi ..s';-;'" (r) 

.tS It-'.!,) J. ~~ sl -..! ll>} Jv ~ ..! rlluil U1x ~ (b) 

-..! m~.fi..>.  . ~ ~1 ~ i... ~t  i... Higher Technical Education 

-~. s JU):l ~~ ~ ",-}lot (.)"1 ~ ~ x .::-.1, ..,......u.. f} 
The Honourable Maulana A.bu! Xala.m Azad: (a) The only other Ministry 

concerned with Higher Technical Education is the Ministry of Works, Mines 
and Power who have the responsibility for administering the Indian School of 
Mines, Dhanbad. 

Various other Ministries of the Government of India e.g., (i) Ministry of 
Works, Mines and Power, (ii) Ministry of Communication, and (iii) Ministry 
of 'fransport, arl'llnge for the practical training of personnel to meet their 
speci'Ll requirements. 

(b) This is the old arrangement and for the present it is being continued. 
If Government feels that any change is necessary in the interest of higher 
education, Government will examine it in due .course. 

Shri V. C. Kesava Roo: I want a translation. 

1Ir. Speaker: .It is rather difficult. Well, he may have it later on. 
Shri H. V. Kamath: He is asking for a translation for putting supplementarics. 

:Mr. Speaker: It is unfortunate. 

DAILY ALLOWANCES Q}' NON-OFFlOlAL MEMBEBS OF CENTBAL GOVEBNMENT 

CoMMITTEES 

404. "Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Finance 
be pleaocd t.o ~tat  the present daily allo an~e of non-official members d 
Central (hn'ernment, Committees other than the luembers of the ConRtituellt 
Assembly of India (Legislative)? 

(b) Has there been n reduction in the dail~- allowance granted to them" 

(e) \Vhat iH the amollnt spent annually \lnder travelling and daiiy al]o,,-anet'." 
for non-official mernber~ of committees conRtituted under the Govenllllent of 
India 0 

The Honourable Shri R. K. ShanmukhamOhetty: (a) Rs 15 for halts at 
Bombay and Calcutta and Us. 12-8-0 for halts at other places. In exceptional 
casps highe]' rates not exceeding Rs. 20 are allowed. 

(b) "The present rat.es are in some cases lower than what was allowed during 
the war years but do not represent any lowering of the pre-war level. 

(c) H145-46 Rs. 4,43,110 

1946-47 ... Rs. 7,02,34() 



11'1'4 ..... QUjSi'IONS AND E~  1057 

Shri H. V.' X&Dlath: Arising out of part {b) of t.he sn~l' er  Dl.7.j I ask how 
t h" ileficieu(,y is met? 

'The Honourable Rajkumari Amrlt kaur: I have already said that the 
])pfence ini~tr  proposes to se~ ':p an artificial limb centre ~t Poona. 
Shri 'H: V. Xamath: ~I d  I~mo  how has the deficiency so far been met? 

'1'he Honourable P.,kjkumari Amrit Iaur: It has not been m~t. 

Mr. Speaken Steps are being taken. 
Shri X. Santhanam: May I know, Sir, a~ iii the normal cOlllumption of 

~rtific'al limbs in th:s country? . 

The Honour:.l>le Rajkumar! mri~ Xaur: J should like to have notice of 
that question. . 

Shri Deshban:lhu Gupta: Have Gmernment considered the desirability 
of giving some special facilities for the establishment of this industry in Delhi? 

The Honourable Rajkumari .A.mrit K:aur: No. 

Shri H. V. Kamath: Have:my imports been made from foreign countries 
in past years? 

The Honourable Rajkumari Amrit Iaur: I do not know. I oannoi anlwer 
. tha t question. 

Shri V. C. Keaava Rao: May I know the va:ue of such of the goods that 
were imported last year? 

The Honourable Rajkumari Amrit ]taur: I should like to have notice of 
that question. 

FAOTORIES IN INDIA MANUFAOTURING ABTlFIOlAL LIMlIs 

405. *Shri V. C. Iesava. Rao: (a) Will the Honourable Minister of Health 
be pl('ased to "tate the total number of factories in the Indian Lilion en ~ ed 

in the manufacture of artificial limbs? 

(b) Is India self-sufficient in this class of goods? 

(co) Is it a fad that Sialkot had ell-or~~ lised factories for manufacturing 
artificial limbs? 

(d) What assistance do Government propose to give to those people who 
were ellguged in the manufacture of such good, to set up business again? 

(e) Tn the post-war programme, do Goyernment propose to set t;p factories 
for this type of goods and jf so, where? 

The Honourable Rajkumari Amrit Xaur: (a) 'rhe latest figures !Ire not 
amilahle but in 1940, t.he number of firms engaged in the manufacture of arti-
iicial limb. within the territory now included in the Indian Union was 13. 

(b) No. 
(c) Y"s. 
(d) Provision fo], financial n,,,istance to refugees wishing to set up industry 

i. lliud" in t.he J{.ehah;Jitation Finance Administrat.ion Bill whioh is alread.y 
b,'fore the House. For other assistance the firms concerned will hav.e to aprly 
tn t.he Government of the Province or the State in which thev wish to start the 
work. Provincia' Governmen1., and States have already bee~ requested to give 
't·o refugees. faciljtie~ for setting up Industrie~. e.g., site, power and lli'llteriaw 

• (e) The Defence Ministry proposes to set up an artificia.l limb centre at poonll 
fnr thcl manufacture of artificial limbs. • 

INSTITUTIONS .. uryrr.IA'l'ED TO ALL INDIA COUNOIL FOR TEOHNlOAL EDUOATION 

AND VARIOUS SYJ.LABUSES . 
406. *Shri Kohan La! Saklena: (a) Will the Honourable Minister Of. Educa-

iion be pleased to ~ate ltow man.y institutions have 80 ·far been affilIated to 
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the All-India Council for Technical Edl!c~t.io l ? 

(b) Have the All-India Board of tudie~ preparecl the s. llabuse~ for different 
All-India Diploma course? If llot,why not? -

(c) Are Government aware of the ard~ip which students e ~eriellee in the 
absence of proper syllabuses? 

(Institutions) ~I =t... u;; yl (a.): ,)Iji rK.(·l/t!1 UJ,.. J+,/";! 

~ L ..o.l..!1 ~ .l .:iJ.I1 U"',...IS' LVl j,!.lL. ~ wi ;;,t! l.!.iil Jl 
(All-India B08.rd of Teohnioal Studies in Commerce' and 

WJ.41lw .r-') "I ~ ,J£ » ~L:. ~ Businel'ls Administration) 

)oI.i%.. ~ i~ t  l.!.iJ1 Ji ~ ~l  LV!..ft! (Delhi Polytechnic) 

-~ ~ ~ ~L:. t3t... 1. (All Inili:a Boa.rds or Technical Studies) 

(Arohitecture ltnd Regional Planning) ~~ J1:p.t,,,1 ~ i (1) 

(Chemical Ena neering .ft't'~ ~ "r ~~I J4...AS (2) 
and Chemica.l Teohnology) 

(Engineering and Meteoro'ogy) ..frt''''~ "I ~~~:r (3) 

(All India Diploma. COMBes) ;.:-,,s t...~  l.!.iir Ji J.;; yl (b) 
~.  tB )4,:i (Syllabus) ~ J ~ 1. 

(Commeroe) U"',...IS' (i) 

(Chemical Engineering) l.!~1 J.4,."s (ii) 
(CiYil Elec-J4lM ,,1 jt.!,l4JI" J,.. (Engineering) l.!~I iii  

trical and Meohanical) 

(Architecture) ~  (iv) 

~ J. (AUindia Diploma Courses) t- st...~ l.!.iil JI 
(Textile Technology) ..frt'~ ~~ ~ (Syllabus) 

~ Jt.A .i1,),.........stIr ~ 1. (Applied Art) ~ i~' ~ 

~ ,e (All-India Boards) ji)t! l.!.iil Jl J,..-.....-::-"I ~ 
'-'l r~1 IS u'" b,s i$'+l ~ ~ ,...I.:i -Al..t- .,g,s 
(Chtlmica1 Engineering) c... !~' ~ "I En ineerin~  

.. ~ t...,l..t-.lP ~ ~ .. ~ Yo ~ 1. 
,-

~ s s::  ~..::o  ~ s >+-J+,/,.;i 0' ..iii ~ ~ P.-..,.,'-1 ~. \ c) 

~ ,..M4-oJ,.. ~ 1. uri~ LVI L ~I ..ff ~~ -~ 
--~ '. .. ~ 4  
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'l'hI Honourable Kaulana Abul ][alam And: (a) So far 7 institutions have 
~e l affiliated to the All-India Board of Technical Studies in Commerce and 
Busin~Bs Administration. The Delhi polytechnic, is in addition affiliated to 
the l - nd~a Boards of Technica' Studies in: (i) Architecture and Regional 
Planning, (ii) Chemical Engineering and Chemical Technology, lind (iii) En-
ginEering and Metallurgy. 

(Ll" 80 far the syllabuses for the following All-India Diploma courses bave 
bpen prepared: (i) Commerce, (ii) Chemical Engineering, (iii) Engineering 
(Civil, Electrical and Mechanical), and (iv) Architecture. 

Dyllabi for tbe other All-India Diploma courses, 1)iz.,Textile Technology 
and Applied Art are s1Jill in draft form and will be approved by the appropride 
A4LInrlia Boards in due course. 

I should, however, mention that the syllabuses in Engineering and in 
Chem;cal Engineering are being revised. 

(C) It is difficult to iee what hardship the Honourable Member is· referring 
to as' no examinations are conducted for the courses for which DO syllabi hHve 
h{'Pll prepared. 

d:5 u~ti r~ 4. ,< ~L.. ~ J+.!}-;i 4S -.t4.-~ JlI ~II> ... u~ 

)4;; ~ .J.l -~ u~ ;;...!S ,,-...J """1'1 u~ J,t.-I L.S:la.J,.,: 

-u~ ~'i:  ~..!.l.-! ~~ ),1 ubi> ,4;' ~  - u~ ~ 

Shri Kohan Lal .Saksena.: Is the Honourable Minister aware that the Syllabi 
for most of the classes in Polytechnic School are not ready. Some are ready 
and some have been altered. 

1. ,)t',L-1 .:f .:)J d:5 ~.... r  .t~t  utll ~ u~ : 031;i .! I ~I !JJ1,... ~ . r 

~ ~ ..  l~ .JJ 1. LJ,J,t.-1 .:f.:J "I -~ ..t."/f ,.., )4;;,JJ 
e~  ...sS U"I "I ,II> ~  ,iI> .. :!~ ..),s ,,!yt e U"I & ~ d-

-.}i' ~ a~ ~  ..},s ~ 1. .~ ...s)-!" uU'l-

The Honourable Kaulana Abul ltalam Azad: I bave just now refened 10 
those schools for which syllabi have been prepared, and to those al~o for which 
they are being prepared. It iii quite possible that lIome changel were being 
made, but .0 far I have no information. 

u"". w:..,s .:-I,A.).l. e "",,o..t..,., ~ ~ 4S : ~ Jlf ~ ... u":' 

11~ :':  eu,s;l "I ~ ~1 .. 1s' ~ .. .....r.-,s ~~ X dot..,. U"I ~ L! 03~  & 

...stl ...,,1 "I tb~ lI.l.!J"Ht_ W03 ,03 ul1 ~ ~i> J,t.-f ,,--41 ~ ,03 ui.lb, oS ~ 

-l4>~ 4J(!llsuAI !>if ... ~ ~...r  oS r~ 0"'ti ~f 

Shri Kohan Lal Saksen&: May I request the Honourable Minister to make 
further enquiries in this matter. I have some information and a~e come to 
know from ~tudeDts that there are two or three such scbools whose svllabus 
has been changed twice and still the students do not know l~nder which syllabus 
they will be'e~ed? 
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d-f.J -1,-& ~ t....,,1 ~ =l..o,.t.... LoS"'" L.J.J u4l-: 0)1;; rWr.1 t.;lJ,.. Jw,;i 
-~  .} LoS,JI,.c..1 Jb. W. 

The HCIIlourable Kau1au. Abul Kalam And: So far as I know, no such 
thing has happened, but all the same an enquiry will be made. 

AFFILlA.TION OF DlIiLm POLYTECHNIC TO DBLHl UNIVEBSITY 

'07. ·Shri Kohan Lal Saksena: (a) Will the Honourable Miuister of Edu-
cation be plea8ed to state whet,her Go .... ernment are aware of the assurance given 
by Government to the Legislative Assembly in 1946 that the Delhi Polytpchllic 
will be affiliated to the Delhi University? If so, why has it not beE'n ~o' fur 
hffiliated? 

(b) Haye any steps taken in that direction and when is it li el~' t<l hE> 
affiliated to the Delhi University? 

(c) Are Government aware t,hat the delay in affili8,t,ion' has bf'cn cau8ing 
inconvenience and financial 10s8 to the students? 

JCJ4 ll.tS i..t ~ ~::..t.. ,....... vr-~ ",.... (a) : 0)1;1 "wr.' U',.. ~ r 

'41~ ~~ J. ...s4-' ,1',\' 'PI.' \J"l:"'" cl'''''~ ttl- IS .:! u-W ~ 
(Delhi University) ...sL. . . ~ ~  •• ', £ Delhi Polytechnic) 

-I..,; l.\S .~  ..;;S ~ J.,s ~~ ~ 
ub>o) '-:-4 IS 43 :~ 4S' ~.. ..... ~ I..,; 4$ 4S ...s'''+ L:J4t ~  M+J' 

.fi~ tA ...s'~ ..;;,:; ..;.,.....; 10)1,1 .} (Delhi Polyt.echnic) ~ ~ 

.,;:...,*,. _ . ...s.1.l>o) (Delhi Polytechnic) u-!lt4l ~ ...s1l>0) ,:; 

(Technological Depart.ment) ~ ~  ~~ {{ (Delhi University) 

-It.!Jl;o-. It'!'-

0"1 ~ I:!! 0' .... ~ ~. ~ 0'~1 ...,s LoS;':; "P.-S J. .:.. ~ (b) 

{Delhi University) ...l-,";",. ul"o) ...,... t.' .~ 4-,."oS1 -~ ~ }I!; . ..:..3, 
~~r. -...# ..,ll ..,0)..::-1,:",0) ~1. ..l i.. J.,s J-OL:. u~ 

..s~.f' vr-E,":' i.. t.'''''''v ttl-~ ~\ a :.i' ~ .} Pol tec~nic  

~.?..s  .. : ~ WJ yl »1 -l"S ~~'- K ~I~ ~ i.. ..},:; J. -~ ...s~ 

...; JI',u-~ ,s t.' .,,...v .u._ )"I,xS' rr J. ~ U"I ..1", .... ¥) ,'4;0),.,.c..1 

(Engineering) l.!~1 K (Delhi Polytechnic) ~n ...sll>o) IS ~ 

..i-~ '-.10) ,s ~L:. vr-(Delhi University) ...sL.),.aJy. ...~.. .. T,,.; ~ ~ 
(Delhi'University) ..,L.,"";y. ~o  -..w. i.. U"I ~ ",...',0),,' 
..s4-S ..,...... ~  .J (Executive Cauncil) J-i,s ~~ 41 J. 

...s4-S ~ U"! IS A l ~ Y' -~ \.So) ,s,"""...s".J.tt (Sab-Committee) 
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-~ ...seS, ,&et.. i J-;,s ~~  "",U,U-~ L 

(Polytechnic) ~ : .rS c.. ~ ~:  oJJ i ~t... D.J ~  (c) 

~~  IJS ,-",' ~~  wJ )..!.) *' I,)'l:" J,s J-oU ~ I I. ~ .}I>.) ,s 
"""",..1 r-'t... , ...... H.J.o "!-, .c .i ~ .. .! lb"fl i.:Jw .}t... ,,1 "",ll.(..t..... ,s u,..'" ..,...JLb. 
,-",I IJIl ..11>-1, L {Diploma Course) ,-",,,5 t..# ~  .ybAl .!),s J.<>b.. '~.  

-d . ~ ~I.  ~ (Institution) ~ O ::  1 ~ i 

The Honourable Xaulana Abul Xalam Azad: (a) I am afraid that t~e 

Honourable :Member is not quite correct in stating that an assurance was given 
to the Legislative Assembly in 1946 that the Delhi" Poly technic would be aflilia .. 
ted to the Delhi University. 

A statement was however made to the effect thflt when the contemplated 
development of the Delhi Polytechnic has been completed, it was anticipated, 
ihaf. the Polytechnic would be recognised as the Technological Department, r/ 
tlw Delhi University. .. 

Ib) The Goveniment have formulated certain development plans some of 
i~  are no\" well on the way. An application for affiliation to the Delhi 
University was made in October, 1946. The Governing Body of the Pol C·" 
tc'"hnie which was constituted earl~' in 1947, have, after examining the develop-· 
ment. progrnmme and reviewing the progress made flO far recommended on the 
22nd October, 1947, the affiliation of the Engineering Department of the Delhi 
"Polytechnic immediately and of certain other departments thereafter. 1'he 
Pniversity has already appointed a Suh-Committee of the Exec.uti,·e Council. 
'rhi, Suh-Committ.ee is understood to have made "ertain re~ommencl tions to 
the 'Executive Council. 

(e) The Government do not agree that the delay in affiliation is causing 
inconvenience and financial loss to the students since 'the students now under-
going to the courses of inst,nwtion were admitted to the Diploma COl1rse!' offered 
Rt the [nstit.ution . 

...s,s,; &S r'~ ~ "-:! ,s ....... Q .~ ~ ~ i ~ : ~~ Jl1 cY'r 1..$"':' 

.!..ii"" ...s,s;S J ...s~ ~~ '- '~ ~.r.  0*" J,s ~ Is" d~ ,-",I ..:.-J,..!.iilo 

d~ ...s~ ..,*yi t' It~ ,:; ,s t..~  i ...,u" "I ~ L. : ~ 1..$.) LS,s,; ,.t.if 
Shri Mohan Lal Saksena: Is not the Honourable Minister aware that ab the 

time of making appointments this fact is kept in view that only' people with 
University Degrees are appointed Rnd no heed is paid to the Diploma of that 
Institution? 

rs:,..1 -4=i ~ ll,eS oJJ i (.)"lIS t..*-.3 ~~-I ~ : .)1;"( r!l.c:JI,." liD,... J+.!,;i 
.! I : ~ d ~f "I -~ u,)i ~ W;; y' u.w ~. "I -J ~  Lf'8.. L.!.!I 

-14l'-"!-4.),S \.l!. ~~1 ~f 

The Honourable 
for diploma cla8~es. 
followed uptil now. 

KauIana Abul B:alam Azad: This Insti~ution was opened 
It has a epecial procedure and the same.procedure is beiIl~ 
It is expected tha'£ it shall be affiliated to thaiJ. , 
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~ ~ '~~ ~: <p:jT ffl~ !'c ~~ ~ -~ fcr:;;m: ~m ~ f~ ~: ~ 
i CI~ " cCr ~ 'fi( Q~ l: '6 ~ ~1 fHmn if ~1 ~ If ja~ ~1 f~ 
if 'fi~ 1:fi'fi ~ ~~  snitm I 

Seth Govinddas: Do Government conliider that 80 far a8 Government ser-
vices are concerned no distinction shall be made between such degrees and Uni-
veraity degrees? 

.. .:! d' ~ ),& ~ ~ ...,..1 ..:.-.;..;,,5 : ~I f r11.-,.l!,-!1 U»,.. j.!.!.,.;T 
The Honourable )[a.ulana Abul X&la.m Azad: Government are considering 

this' matter. 

1.. 4lJ.. IS .:! .,sI>"S ,,. ~ =4-1 ..:.-..w,,5 ~: ~~ ,'".l.l.! Jl'.!.l ..s~ 

.Jl..,ltS, sj JW IS'-I oil!! j ~' ... ~-t.\ . Li'~  -. ~ 45 \~ f ..sf-! ,s ,t+?-.. ..s.o+W 

Shri Deshbandhu Gupta: Do Government cOllsider that the educational 
ltalldard also of student.s .hould be raised? It should not be merelv a (Jon cern 
of Universities. • 

...... -.---.---~--

>1-1 A 5..M.!i"l.:! I~ '-~  .. t..... &.,; IJb. W. : ~ i rW/,-!/ ljV".. J+:!,.;i 

-li~ 4.S '-'~ 5..1J>,.)'; ~ ,,-,4 ...,..1 .:-J,.../ ~ .:! l~~l~ 4S ,,-
The Honourable lla.ualna Abul ltal .. m Alad: However it is 80 itnricata 

matter that it shall be considered in future. No promise cltn be made in this 
connection at present. 

u t'~' -  ~ .:! ~ ~ ~ .~ .... to~ i.. ..:... .. "':.. l~ : l:.:~~ ,4>.l.i.{ ....,to!.l J}f:. 

-.:! J»)';' ~ ..:... ... I'.lo;.1 Is' ~~~ I ~t .. ; (Praotioal)...i ...! .~.i.-:p. f ~ulr  '~  

-a.. -lt~ J.:; Jtlf '~  ~ r  t;-;-

Sbri Dellhbandhu Gupta: Do Government keep in view that it is very essen-
tial to make arrangements for imparting practical engineering training in factories 
to students, to whom no opportunity has been provided _0 far? 

t;l:.=,. b' ,.<; ,,,0 =-t! J"';/' 1~ ~ Is' d ... k... : .l/3i rW/,!/ UJ,.. J+t!,.;f 

-~~ 4S ~ -~  "I -.:! 

The Honourable llaula.na Abul Xal&m Azad: Certainly this aspect of the 
matter requires serious consideration, and it will be considered. 

PUBLI0-'.TIO"l' OF SOUTH INDIAN INSOBIPTIONS OOLL.cr.D BY AnCHAEOLO 

GlCAL DEPAItTMli:NT 

'08. "'Shr1 S. V. ltrIlhna.murthy Rao: (a) Will the Honourable Minister of 
Education be plesseq. to stat.e the IOpproximate number of South Indian inllcrip-
tions BO tar collected by the Arohll'lological Departmenil? 

(b) o~ many of these have been published in extenso? 

(c) When are ihe rest likely to be published? 

(d) When was the last rapor. on Sou,h Indian Epigraphy published and 
why have further Eepor. nOb been ilsuec3,? 

(e) What 8.re 'he reuon. for the de~a ? 
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(f) How far is this delay due to the Government PreSil not being able to 

print in time? 

(g) Iii the Departrnenl allowed to print their publications in non-Govern-
ment presses? 

r, 0·. (a) ) : ,,)/;f !"lI,(!/tI/ Ulf,... Jt.,!,.;f 

fir.. (b) 

.J.4tJ JL.. U"',,) l-w,.IJ ~ ~'-P.- oJ ..}4 (c) 
uy,t!, u~o..r..  (South Indian Epigraphy) i'~~' ~ .i  .:;,1... (d) 

~~ .t....  ~ .i  .:;,1... "I -ut> .? ..J ~l .  ~4 ~ "rV-N 4l.. JL.. 
u?4~ ~ ~ .  Ll.. ~ u~i ..} (South Indian Inscriptions) 
......;i ~ ~ 5.I.;y.,S .. >~ II> ~ ~l . L -~ "I ~ ~  &loA.! -~I -..# ..? 
..,.,1 -..# . ~ .r4~ ~ ~lf' - ~ .l..t..; 1.. uSI;' - '1!~ u-.li.l.. 4J.i/ 

(Epigraphy) .. I .~I ~ .i  ~ L.. I ~ ~  (r) ~ ~ .s'lb u.. .~ ~ 

(South Indian Inscriptions) ~ ..c..... 1 ~ .il .:;31... ~ ~I "I X 

-LftA'..s") ~~ 

'- ~ .~ ~  1.. ,-",,1 ~. ~ ~  * ~ ~ 4 1.. --"Jm, (f) "I (e) 

~ ~ ""Db. ~  ",,1.11>*, ~1 -~ v.,.t-i ,I,.t..o.s (Government Press) 
(S::m:,h Indian Imcription;;;) .i. .~ .~ il 1;)':!J.i/ f3jL.. -~ l~ L"S' ,s.s ...stll 

:s~ ..s~ J,45 d: ~ ~ ~' . Ll.. ~ ..r':!~ ~  ~ ~ ...,s 
~ 4£ »/;i ,,; JJ ..NJ,s ,4,:; ...s<ll ~I..st> 

.. I' :~I .,t... -~ u ~  ""T! t;,.S' L-.!I ~ =;, I.S'"'f ......;,... (g) 
r-J ..,..1 .l..lo.. -~4~ u ' ~ .l  .:!!! ""1'1 oS ~ '.e J.<A .. ' JI-'" 1. (Epigraphy) 

-~ =,,,.0&$ ~ d~- ~ ~ ~ ~~ 1.. 
The Honourable .aulana Abul Kal&m And: (a) 29,500. 

(b) 8,300. 

(c) The rest are iikely to t.ake about 10 :years for publication. 

\d) The last Hepon 011 South Indian Epigraphy was issu.ed for the years 
H137-38, and the last volume of South Indian Inscriptions was puhlished in 
1941. Further reports and volumes could not be issued due to the faC·b th". 
the Government. of India placed restrictions on the printing of such publica-
tions for the duration of war. Now that the restrictions have  heen removed, 
two HClJorts 011 South Indian Epigraphy and one volume of South Indian In-
se!'iptions are in° the press. 

(e) and (f). In the case of the Report, the Government Press is not reil-
pOllsible for the delay. This is due to the circumstances explained above. In 
ot.he case of the volcime of South Indian Inscriptions which was sent' to the 
Madras Goyernment Press in 1940, pressure has already been broughl 10 be.~ 
with It view to oxpediting the volume. 
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(g) Only ~n it is a?soluteiy essential to do so. In .the case of Epigraphy, 
however, the difficulty IS that a majority of the non-Government pr~ es are' 
unable to supply the necessary fonts. . 
. Shri T. C anni~: Sir, m;;'y I know the reason why the Honourable 
Mmlster of EducatIOn is determined not to give his replies in English? 

Mr. Speaker: That does not arise. out of this question. 

Shri K. Santhanam: Even those of liS who have picked up I/> little Hindi 
Rl'e unuLIe to follvw hirD. 

)[r. Speaker: I will give Honourable Members a translation of the reply. 

(Eng' ish translation of the reply was then read out.) 

Shri T.  T. ][rishnam&clwi.: May I know if the reply to part. (c) is due to 
the fact that Government an~ to emphasise the antiquarian value of. thei. 
'relics and therefore they are allowing ten years to elapse before they are pub-
Ii.hed? 

j~b cf:~ ,S ~t!  ~~~ . JH,.;i : .)fji ~\ .< t!1 ti~ . ~ -:f 

.. ~' ' U,;; ..:..J, U"I ,1;* 1\ W,.., .e U'c" ,1;11> r' "I ~ ....s~I .)I.M.J....sJ-! ....s;.;;f 

!. t~  ~jl. jl 'i.  U"I w.. ,II> U'*-ri e .}l..f &5.:!! l""oll rls' ~ -~ .JJ 

-til> ~ ...:-;, f .::!!'U"I !.,t ~ U..,tJ U"J-I L.J".) ~.. .,I;tl'?)-r,S.....-.-o:S ~ l~ 
The Honourable Maulana Abul Kalam Azad: Honoura.ble Member;; are 

aware that they are a large number of them and only eight thousands out of 
twentY-1line thousands have been published so far. This work is of oucll a 
nature that it cannot be easily accomplished. It. has been estimated that ii 
will take about ten years or less to publish all of them. • 

m l!;'i:f 0 "f1 0 'fi r~: 'flIT ~ ~ <: ~ Q f ~ ~  ~C it R; 

Shri H. V. Xamath: Is the honourable minister in 8. position to state w 
which age the oldest of the twenty-nine thouiand five hundred and ten inscrip-
tions belongs? 

:Mr. Speaker: Order, order; that will be going into the contents 'If tlwsB 
~in s . 

.:!--l~ 4 .ooi ~~ i ,&5 .:!! ~  ~  ~ 4S : ~ . . . ~.  v,.t. 

~ L..!.i.4-,,.,, U"I ~  t."S "I -~ ~ ~ ....s;.l,t;/ L..!.io4w,Yo r1....;; ~ 

-../-i.,s ~~ Yo ~~~ ~ ....s~ 
Shri Deahbandhu GUpta.: Is it a fact that all the proceedings of the Arcll-

aeological Department are published in English, and will Government consider 
publishing them in Hindi? 

"I -~~ 4.S '~ o ~ L.J"I! Ul.it> : .)Iji rUCJ1tlI UlJ,.. j.+.!yi 
-~ ..s",,a> ~ ....s;.l,t;I .)I",1s' rW ..J t~. .i  wi .w..J,,$ wJ ..::.-;, U"/ 
The Honourable Maula.na Abul Jralam Azad: Yes. This matter will be 

eonsidered. So far all the proceedings of C':rt)vernment· of India. haTe been 
,.arried.on in Englilh, 

Shri R.  R. Diwakar: In view of the importance of these inscriptions, will 
tlte Government consider the publication of a. summary of the epigraphic record. 
that have been ~olle ted? 
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"I ~'- l- l.s ),. ~ ~ ~ _ .. ~I &;! uu, : .)/,i l"llJ:JltlI liY,... j...!,.;i 

-~'- l- t..!.) ~ '-"I ~i f 51 rS ),1 
The Honourable J4aulana Abut Kalam Alad: Yes, it will be considered and 

at least printed separi!.tely in future. 

Shr!. oS. V. Krish!1amurthy Ra<l: Should allY of the private presses come 
forward to print these reports to the satisfaction of Government, will the Gov-
ernment re-consider the position to entrust scme of this work to the private 
presses? 

-Jy.,5 )" ,.; ..,..: ~ s ),;,.0 : .)/5i I"W/tI' Ul1,... J+.!,.;i 
. The Honourable Maulana Abul Kalam Azad: Government will cert·aini,. 
consider it. 

TERMS OF SEBVIOE OF DIREOTOB GENED.AL OF ABCHAEOLOGY 

409. ·Shri S. V. Krishnamurthy Rao: Ca) Will the Honourable Minister of 
Education be pleased fo state who is the present Director-General of Archwology 
and when his term is expiring? Did he opt to go to Pakistan and if so, why 
oould he not go? 

(b) Is his term being extended and if so, why? 

(c) Is it the policy of the present Government not to ~ntertain non-Indians 
in hc-positions? 
(d) If so, is that policy being followed in the case of this appointment? 

(e) If not, why not? 
---~~---

...fr ~ i ......;i J,;.q.. .lS,J/;) If'),;-,... (a) : .)/;.i I"lW/tlI ~ ... J+.!,.;i 
-,j -,i ,%.SI;) !'t: ~ (Director General of Archaeology) 

J i.:J'--~ (Dr. R. E. Mort.imer Wheeler)' ,.l.!, ~ ... 

-~ ..j~ 1",,,- ,s E """A .u.. .!r~1 rr .)4,--- ~ ..,,5'; 

~ .... ,4 1.. J.,5 J,s,; ~'  i.:Jlx.....)t.; L.! i.: l . ~ J. u,.,A 

J-j;1s" I ~ l~' ''' - J ~t  ~1 b ~  ifl,,;.. ...;,s 
,s i.:Jlx....S4, &t;.r.r.6 '-f;i 4,S ,d.4/:; .t,! J. (Partition Council) 

~ d .. .l.& J I:J/,JJ ..,..1 ~ =m";' J =t...l.& ..; i.:Ji 
~ i.: u- ~ ...s ~ ~j f'&..)4-.. ..; ....s,s,; J i.:JI J.:; 

_ ~l: .. -.#, 
-0~j (b) 

ut..!,s,; (Civil) J,*"",..,s L./.li,......;i ~ ~ -I u,*,u-, .. .u, :# (c) 
(Contract). I{.(;.w .Jf{ ~ I - l:~ 't-.. ~ vir" ~b - '.-:  "'-"'T! 

-,JJ 1.. ~ 03,.:: ,,' -,.; 

J/,-~ d.!.) ..,,s,; ,s . I.> ...~ill ~ 1.. ,..to!, ,:.sl;> -uu, .( d} 

-J! )t& r,!) 

-~ ~ ~~ Jf,- (e} 
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~ l!=onourable K&ulaDa Abul It&l&JJ:to.Au.d: (a) Dr. R. E. Mortimer 
e~ler IS th.e pre&ent Director General of Arohleology. The term of i~ 

a~p: lntment IS dll~ to ~ pire. on t ~ 23rd ~ril  1948. He did not exprelS any 
p:eference for servICe either III India or Pakistan. The Partition Council how-
ever. dcc:ded that as the Pakistan Government did not need his ler io~8  ae 
!<hould be retained in India till the expiry of hi. term of contraot. 

(b) No. 

(0) The appointment of non-Indians to civil poste under the Governmeni; 
or 111d;n is Illade in very exceptional cirnumstancel and on a contracb basi, for 
shorf periods. " 

(d) Yes. The question of appointing an Indian 10 lucceed Dr. Wheeler i. 
Undiil' consideration. 

(e) "Does not arile.· 

&:ll.-S4 ..::..-I~~ JtS o ~ J.. ~ }r5,JI. t."S 1,..\.0 -i -,i .;:...,. 

-L)'I>"'; l.! ..so) dJ 1. J..lT 
Mr. R. X. Sidhva: Has the Director General personally applied or not for 

lOing to Pakistan 7 

J-i,f ~ 4 ..::... .~ &S 4S ~ ..... foII J.. u'" : 0)1,1 ,"WI"" U,,,. Jw,.,;i 
:l~ r, &S .;i ~ - -'~ o . t .. i  ,.:sli ~l..~' -..#';t" tilJ 

-~~l~ ~ 

The Honourable J[aulana Abu! ltalam bad: I he.velaid just now 'hat at 
the time of establishment of the partition oouncil no applica1lion tr.1ll. 
Dr. Wheeler here? 

Shri '1' •. '1'. Krillmamachari: Mav I ask the Honourable Mini.ter if it is a 
fact that the Pakistan Government probably finds it benefioial .for them .... k ... p 
Dr. Wheeler here? 

Kr. Speaker: That is a nl!~tter of opinion. 

NA.TIO"NAL MUSEUM i'OR INDIA J\ND PROVII{OIAL MUSBUK 

~10. ·Shri S. V. Xriahnamurthy Rao: (a) Will the Honourable Minister of 
:ilducation be pleased to state whether it is a fact that the Goven1ment propoee 
to have a National Museum for India? If 80, what i. its general plan? 

(b) Is it going to be located in some central place in India? If not, why not? 

(c) Are ,here Provincial ;Museums in ditrereni Provinces? If so, in how mp",;· 
provinces? . 

(d) Do Government· 1rOpO~e to encourage Provincial Museums by lendin, 
.-pert hands and by giving adequate grants? 

(e) What special steps do Government propose 10 take in order that th_ 
museml'ls may be of the maximum eduoloti.ve "alue? 

~ .u.. ~'u~ &:lu-,.w. J.. ~. ~ a. :-o - ~r -rW-
'
",-, U-·,-". .... • J,.,e-,..-'j 

(Central. National ..fl ~ ,,..XJ.,rl .).l.!1 ,.fr,Jy.:S,i iJ!J,i wi ~ ... 

~ d J..,sr-!IJ Museum of Art Archaeologyand Anthropology) 
~ ... ' ~ .. .... 4s od"lA.rt.." (Museum) j'II ~ -~..  &:ll,. i,..1 
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-.!! ..s.: ~  ~..  (House) '-"', t.a .f.~ t-C.!I ...;-1 ),J -.:!.r~ 

'-~  .t ~  .. } .L,s rR .• l7A'" .f ~..? oJ (Museum) r~ '  ,-",I (b) 

-.:! ..} 

rW (Mu'seum) r~  ~r <3 i... r''':; u-I l.I ~ ........ s~ iJSv.,... (c) 
u+-~ ...~  1. (East Punjab) ~ ~~I w,.. -~ ~ I '~'  

-~ I .~. IJ .... .j" ~ IS,:+. -~ I ~ 

1'01;,... ~  ~ ~ i... (Institution) ~~. '- I ~  IS .:! ~ .~I I (d) 

(Museum '-""r" f"'/;"'" IJ .... I.:lu..~~ rW J,J e (National Mmeum) 

w;; IJL-R--1 ~ s j.<>t:::.. LJJJ..!;!l ,,' _·Cll.<> ~I. .41 ...sl""l ... J¥ Service) 

J,.M.. .!! J'w I;' ..... l.!.,) (Grant) ~ ~ ,s (Mu3eUIml) ~ ..... ..s~ . ... 

(Central Advisory Board of Archaeology) ..s !- ~  wi ~ . ..s';:.I,.l.il 

(Museum ~ 1"'1;"'" t-C.!J 0""" .Ji4--.i', 8.,),Y. ,) ~I'r  do..)+'-;:" ~  

~.lo <3/.).41 .,.s,I5}-..} ...",..5 ........ ~ ~ . ... lSI.;; -..#..} ~ Committee) 

'- '~ .f ~. ~ w;, uf~' .:.,I, • .t,l.k_ ..} u'4.s Ifl - ~l  LobS ,,& ~. JI,- .! 

~u ·.b. .oo ~t  J4.::>' IS' \:!..t:. l~  ~I ~. . •. : ~ d-~ -L ~.fl . ~.I. .. ~ 1J.!r-ri 

-.. -I.~ 

-.:! 15 ..:.... ~ . l~ ... rlS' 15 .. i';; uS (Local Museum) 1"'1;"" JS,J (e) 
t,-",,}-1"'1;"'" ~. ~ x d.,., rSL' (National Museum)· f"!;"""" JU+i 1.:l4l 
i.... .!~ ~~  l...~..  1J;.l"'l... ~ ~ t. "I t r)"a... ...sl""l... t u:.u.e,; 

-.:! )4,:; Jj, 

The Honourable Maulana Abul Xalam AJlad: (a) The Government han 
accepted in prillcil" e the Scheme for the eSHlblishment of a Central N avion.l 
lIiIuse1Ull of Art, Archreolog;y aHd i>.nthropolog,v iu India. The general plan of 
the Museum is embodied in the l'eport.{ of the\oCommittee, a ~op  of which is 
Jllaced on the table. . 

(b) It io proposed to locate the Museum in New Delhi. 

(c) There are provinciairnuseullls. or musenms of similar statu., in all 
pr()vine"" ex"ept in the ne\,·}y ~reated province of the Ea'st l'unjab. 

(\I) It is ill tended that apart from being Itn exhibiting institution, the ne\\' 
NatiollalMuseum will provide expert assistance, advice and trainillg 
for the muselUJ1-sel'vice for India as a whole. . As for grants to pro-
vin('iaI Museums, t.he Central AdvisOl'Y Board of Archreo'ogy at their meeting 
herd at Baroda. in September 1947, appointed a Museum Committee t" go into 
iihe whole c:juBstion of the prinCiples of State-aid to provincial museums. GOT-

tNot printed in theae Debate.. A copy hu Ire"" placed in' the .Lib;ary of the Hou ... -
Ed 01 D. • 
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er~ment ~ll take ~ecessar  .decision ill the light of the 

thIs Comnllttee, whICh are shll awaited. 

r2311D Fils. 1948 

recommendations of 

v (::) !h1e l~e elopment of local mUHeums is primarily the concern of the. 

,rOVlnCla o ~rm lent8 bu. on the eltablilhmen. of the N ti. 1  M 

> :\:~I·:~:lle~t  wd. be prepared to render .such help tiS training ~o~~~l seu~~e . 
"h .... e~ L\.r;ert Uth-let} Bud tcn!por.~r~  IOlnl 0-£ experts, e"L.'i . 

... ll1'i S. V. Xrislmamurthy Rao: May I have the reply in Engli8
h '( 

, llk. Speaker: It will not be p~ssible inevtlry case to give a tl'anslution 

TIl!:' ~onourable .l\felllber should make an effort to understand Hindus
tani. 

That IS the best course. 

H" Abd . -
,  . all us Sattar Haji Ishaq Seth: Before the Honourable :Members 

ill'e 

able to f?llow ~ is. the ~o emment. should make some Ilrrangeinents. The." 

have thorr ASSIstant WhIps and their Whip. I certainly resent your being 

~ e ! .t-. l'()ud the answers every time . 

. ~ ri H·. R. 'Guruv Reddy: In cases like this would it not be possl
b e  for t,h" 

Munster concerned to aniwer in English the particular member wh
o hal put 

the '11J6stion? 

, ,Mr. Speaker: That will lead to supplying the answers to the
 members 

tJ('t"··,,hawl. . 1 am afraid that practice will not be a very dp.s
ir.ahle or proper 

onl;. Somet,mes this difficulty will arise and when I find th
at a ue ~ On is 

il.ll DO)l'i;ll1 t, I will read the t.ransla tion; not otherwise. Tbis sho
uld not be taken 

as a practice necessarily to be followed by the Chair. 

Shli H. R. Guruv Reddy: Would you perlIlit Ui to put questions ill o
ur own 

. 1l10t lt~~~ tongl1e? 

Kr. Speaker: Yes. The Honourable Membe,r may put such a question bu. 

If it is not uuclel'stood bv the Honourable Minister, the Hono
urable Member 

will not have a ehallce of having it translated. He will he at l
iberty, of aoum, 

to put his questions. 

Shri X. Hanumanthaiya: When every other 1!4inister answers
 in English, 

this Honourable Minister may allO do 110, 

Mr. Spea.ker: The Honoura.ble Members are not aware as to wha.t pa.
ilsed in 

this honourable minister' may a.lso do so. 

this House before the 15th August. Even 1!nen it Will consider
ed essential for 

national self-respect that our proceedings should be conducted i
n Hindustani un.l 

~ fill' liS possible.' The situntion has much chllngpd since 15th
 August and it 

is up to Honourable Member. to "lee that they t.ry to pick up the la.
nguags_ 

The Honourable Pandit Jaw&h&rlal. lfehru: I am perfee.ly 
prepared .. 

lI11swer Questions In Hindustani in future. -

Dr. B. Pattabbi Sitaramayya: ~ at does not solve the difficult.y. It is all 

easy for one whose mother tongue is Hindustani to impose 011. others 
his mother 

tongue.. But it ill a real difficulty which must be faced by t
he House and I 

'wish the Speaker would give this his afltention and also the GO
Vllrmnent of the 

day; i:lstead of forcing people to remain silent in their ignorance. 
Some arrange-

rn~nt must be made simultaneously to present these answers. I 
do not :leftl 

the m~ 'ance 80 much because I understand something of the language.
 Bufi 

'6ven"I do not feel equal to the highly Arabisedand Persianised Hin
dustani of 

the Maulana. Elen ten years hence, I guarantee that South Indian
s who leam, 

Hindustani will not be able to follow such Hindustani. • 
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Pro!. :N. G. ll.aDI&: 1 do not think it would be derogatory to our national 
dignity and uniforITlity if we were to make it convenient for speakers speaking 
jn Hindi to have their speeches translated into Euglish and for people speaking 
in Eng ish to have their speeches tran&lated int~ Hindi. In most of the Assem-
blies in other parts of the world wherever there are these bi-lingual or tri-liugual 
.nd multi-lingual needa such facilities are made and especially in international 
iatheringt .............. , 

Kr. Spe&ker: I do not think any further argument is necessary. While I 
havc indicated thai it i. not quite proper to imlist that answers be given in 
English, I have already tried to help members by giving translations when the 
question is an importaut Olle. At the same time I made a request to those 
peoJ:>le who do not understand Hindustani to make an effort: because in the 
new set up of things, we are going in the direction of having the proceedings 
in the common language. Whether what il Ipoken i~ il in Peraianiscd Urdu oz 
Hanskritised Hindi, it is a different matter. I do. not wish to have any further 
dis(:ussion. I shall give the translation as the question leems to be of some 
ir"portance. But 1 will leave it tH myself to decide al to whether a question 
is so nnflonant as to deserve to be translated. 
Pandit Lakshmi Kanta Kattn.: What about the sllpplementaries to be rais-

ed on that? 

1I:r. Speaker: 1 cannot trunslai.·e ea"h and every answer. 

Pandit Lakshmi Iant& Jlattr .. : Therefore, at least so far as th:s particullll" 
portfolio of this particular Honourable Miniater i! concerned. he may be kindly 
1I110wed to permit some of his Secretaries to re.\d out the replies, tor it is not" 
matter of joke. 

Ill. Speaker: That point has been solved. No Secretary can come into the 
Houot'. No furthelargument is necessary. Order, order. I may state tha1 
whenover an Houourable Minister uses a special e pI'es~ion. he tries to give the 
English equivalent. 

Order. ord.'r" The. "epl.v to the question is as follows.: 

(EngliHh trnnslation of the reply was then read out) 

~o if R~ : ~: ~ or f~1lC 'fiT ~ iI ~ ~ f.I; 'fi ?~ ~ 

<siI\Jlllliilf4( t ~ ~Rrl<i a:r\JlT11<I''f,( ~ I ~ ';3'1:1' i:fifa .-r;:ITlI'T;nrr 1!fT ;;r;r 
(I\JlElr.rr ~ If.n-I ~ ~~Qc '<.~ GlTff IR RT.fT,( ~  fit;;;r;;r f~ 

If a:rf~ ? '+IT'@TlI' a:r\JlTlI'iI'a"'( ifrr~ r~ ~ ("IT 'fi<i?'li\9' <if a:r ' ~'  ~ ;;rT 

l!l1!11 : ft~ ~ ~ ~ ~m r~  I 311"< f~ <i?1ljt \Jl'rii:fr I 

Seth Govind4u: Are Government aware that the Calcutta Museum is a 
Provincial useu~? It was build at the ti~e when Calcutta was Capi~al. Do 
Government conSider, now that the All India MURellIn is to be estnblished in 
Delhi all the selected articles from the Calcutta Museum will be remowd from 
that place and brought. to Delhi. 

-.! f'!;"'" ~.ljl W.i yl 5, .! t-! ~ ~ ~ .u:'(lS : ~I i rI,(JI",I l.i~ ... \ ~ ..:f 

-/(,e ),D rl '-"" ..... j  -,stall.,... d'4 1.J+")0.$ ~ l..  f'!~ .. ~ ....... 'l-

TJie HOII.Ourable Ka.ulana Abul xa.lQ:I. ADd: So far Caleutta Museum is 
the Indian seu~. The proposal will be considered at the, time of execution 
'Of Nationa.l Museum Scheme. 
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~r q-:q 0 cft <fifl'fl!f: ~~ 'hiiC:T =ii" <t~~ <fi't;:r,q. 'if) Ui=J: ~ ~ ~ if 

. ~1 fire" <fir ll<it ~ 3TR f;;P,ctrT fu"Tt ~~ eii' <1;;r 11<: ~ ~i:fr ~ I 
Shri H. V. Xamath: Who were the members of the Committee which WitS formed in 1945 and whose report was laid on the table of the House? 

)oUJ., ~ -t - '~I.. ",'" 

)t -loS' - ~t ~t.... . 

~  "+,,.. .. ,.}i -,r -
-r~  .. ,_i ~ i , l.I>,s - ..r.!' -..sI }:SJ;a ~- -~  

-.. ~ -....n -~  -,UJ;5 
The Honourable 1laulana. Abul )[alam And: Their names are: Sir Jobu Sargent, Mr. H. A. N. Medd, Mr. V. Narhari Rao, Mr. H. V. It. Iyellgar, Mr. G, S. Bor;man, Dr. R. 1. Mortimer Wheeler, Dr. H. N. Sen, Dr. 1'\, 8. Guha, Dr, D. M. Sell and Dr. N. p, Chakravarti. 

Shri K. Santhanam: May I know, Sir, if the Honourable MInister will "onsi.lel' tbe desirability of covE'l'tinf( the present· Government House into a .IlIuseurn? 

Mr, Speaker: That is a suggestion for adion, 

(Building) J:.ll/ L....S:.!' ,JJ 

-.}LA.! W:;.ll/ ,:; .} .J.L;-. Io ~ I 

~  l,)u, : ")I,i rJWI,-!' U'r J.;..!,.;i 
~ J..& ,w:S-' 4 .. ~~ s L~ U,-l> 

The Honourable )(&ul&na Abal. X&\&m Azad: Yes. ' It needs a building. At tile time of the execution of this scheme a buildmg will be constructed, 
Shri S. V. Krishnamurthy Rao: The Honourable Minister told us that the :\J"'l'lllll will be loea.ied ill Delhi. "MB:' I kno,,', Sir, why a more centra.l place for the whole of lIjdiH eHnnot be eiJo-,,,,, 0 

"I.:! 4 J,.u-~.  ~ ...,;.-u~I : ")I,i rl.(JI,-!1 U'r -j+.!,.;i 
-.! ..#-J4.w:S 

The Honourable Maulana Abul Xala.m Azad: In a way Delhi is a central 
pltwe and is Ca.pital also. 

..-.---_ ..... __ ._._---
~ ~I ~I .}.J J J.ll.! rti,t-'" ~.  : t... .~ tf.o,,$ L. ~ 

- .! ..#-,JJ I. L~ 
Giani Gurmukh SiDgh :Musafar: Is there any scheme for the construe_on of n National Museum for the East Punjab.&lso? . 

l.~.: I - ~ 

• 
4  : .,)Iii rW1,-tl U»r J+.!,.;i 

-,,! k' 
The Honouro.b!e :Maulana A.bul Kalam A.sad: It is a matter for the consi-

deration of the Provincial (hvernment. 
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POLICY re RilOBUlTMENT, PROMOTIONS ETO., OF O)'FlOERS AND MBl'! OF INDIAN 
AlB FOBOE 

411. *Shl'i. La1i:llhmin&r&Y&ll Sahu: (a) Will the Honourable ;Minister (If 
Defence be pleased to state what is Govermuent's policy with regard to tho 
recr\!itrr;ent of officers and men in the Indian Air Force ~ 

(b) What is Government's policy \yith regard to the grant of permanent com-
missions to officers who served during the war, especially to those in the G:ound 
Branches? 

(e) -Is any definite policy being followed in thp matter of granting promotions? 

(d) Are the terms an:d conditions of servico and the present pay and allowances 
1'egulHtions being revised? 

(e) What is the basis for equalizing the pay of the Defence Services personnel 
with that of those in corresponding civil_occupations? 

(f) Is it a fact that there is a great disparity in the emoluments of an Air 
Force Officer and a Civil Pilot? 

The Honourable S&rd.a.r BaldlY Singh: (a) I would invite the Honourable 
Member'li attention to my answer to part (a) of Starred Question No. 189 asked. 
by Dr. Deshmukh on the 9th February 1948. 

(b) Government'li policy is to grant penn anent commissions to as many of 
the offICers who served during the war a8 possible .. Some permanent commis-" 
sions have a ready bE-en granted and more will be gra.nted shortly in all Branche!> 
of th" R.I.A.F. including the Ground Duty Branches. 

(e) Yes. Prolllotions are regulated by well-defined rules, the most imp<w-
Lam of which are t,hat the individual must be fit for promotion and thnt there 
Inus( be a vacancy in which he can be promoted. 

«I) );0 furtber general revision of pay and allewances and qtherconditions 
ilJ: S<.'lTiee be,vond those published last year as a result of the Pay Committee,>; 
re ~ :lllmendations is at present contemplated. 

(e') In fixing the pay of any service, Governmen. have borne in mind the 
PH" admissible for similar employment in other Departments to the extent 
t/,;,t a general comparison is possible or appropriate. Conditions of service 
in tht, _-I.rmed Forces differ to some extent'from those obtaining in civil employ-. 
ment, e.g., lubordinale lervice personnel receive free ratiom;, accommoda-
tion and clothing, and promotions are on a different basis. In the new Defence 
S,'l'\'iees Pay Code these differenceA have been carefully taken int<> account 
Hwl after n;aking due allowance for them a broad equality with the c:viliHn 
scales of pay for appropriate categories has been e8tublishe(1. 

(f! Yes. J underst,and, thare is some disparity. It is however misleading 
to cdmpare the pay of service officer with that .of civilian pilot working in II 
('olIllllercial concern "8 the conditions of serVlCe. securIty of tenure, pros· 
pects of advancement, etc .. so widely vary between the two. 

Pandit HildAy :Math ltUllSru: Is the Honourable Minister aware of the 
fact that the new pay rules haye given rise to great dissatisfaction among the 
officers an. men of the Royal Indiall Air Force? 

The Bonoura.ble Sarda.r BaJdev Singh: Sir, I have already said in Illy 
reply to the question that the pay of the R.I.A.F. pilots is lower .than the pay 
of pilots working in th" civilinn services. 

Pandit Hirda.y :Math Kunzru: Mv questioll was different, Sir. Is the 
Honourable Minister aware that the 'lhanges made in t ~ rules regulating the 
pny of the officers and men in the Royal !rndian Air Force has given rise to 
Qrellt IDI;liatillfsction in the Force?· , 
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The BOIlOl1i'&b1. Budai Baldev Si .... h. Th 
f "I. . """6'4' 'ere has been lome criticism 

~bl~\ l:r:~e~a :\:~~sfi eBduatftte e dscales thadt have been fixed,are I think rea~on
r ue cons; eration. 

Sru-t, B. V. Kamath: How long, Sir, will the 
be jJl'efJxed to the "Indian Air .Force"? word .. Hoyal" c~ntinue to 

The Honourable Sardar Baldev Singh: As long as we remain in the Com-
lnonweaah. 

l\.fr. Frank R. Anthony: Is it not a fact, Sir, that the Army Authorities 
have done awa.y wIth the psycheatrists' tests in reoruiting officeri . 

• The Honourable Sardar Baidev Singh: It does not ariie out of this 
question. 

Mr., Frank R._Anthony: It does arise out of part (a) of the question which 
l'eIer:; to Govenilllent's policy with regard to the recruitment of officers and 
nwn in the Indian Air Force. 

The Honoura.ble Sarda.r Baldev Singp,: At any rate, no changes are contero-
.plat.ed at· present. 

Mr. Frank R. Anthony: Is it not a fact that owing to the desparity in the 
.emoluments of officers of the RI.A.F. and those employed by the civilian air 
rne8 a large lltunber of ILl.A.F. officers are desirous of leaving the :Fo1'ce '? 

The Honourable Sardar Baldev 'Singh: Not to my knowledge. As far a~ 
111,;' information goes, on'y three offieers have eXl'ressed a desire to leave the 
,service. 

Mr. Frank R. Anthony: Is it Hot a fact that in order to get volunteers for 
t ~ Kashmir operations, civilian volunteers' are being given .. daily allowance 
plus free rations and ot·ber allowances and this has creat,ed considerable re-
sentment among the regular personnel of the Indian Air Force? 

The Honourable Sarda.r Baldev Singh: There has of course been certain 
lTitinwl, but th"t 1 think i8 a question whieh should be addressed to my 
Honourable Colleague, the Minister for Communications. 

Shri Lakshminarayan Sahu: Wh"t steps have Government taken to re-
move the dissatisfaction th!\t. is now prevalent in the R.I.A.1<'.? 

(No reply.) 

PSIONE8Y RIGHT OF MILITARY PE8S0NNEL PA.RTiCIPATED IN CIVIL -DI~ 
OBEDIENCE MOVEMENTS OF ALL INDIA CONGBBSS COMl\UTTEE 

412. *Ch. Ranbir Singh: (a) Will the ono~able Minister of Defence be 
weased to state whether it is a fact that. ,the pensionary rights of militarv 
personnel, who took part. in t.he Civil Disobedience movemept launched by t ~ 

. .,All India Congress Committee in the year 1930, 1932 and 1942 and were sentencco 
.t.o imprisonment were forfeit.ed and that since then no payment has been made 
to the pensioners? 

(b) If so, do Government propose to re-col1siclel' their eases under the changed 
circumstances? -

The ~nourable Sardar BaidevSingh: (a) Yes. 

(b) The matter is under consideration . . 
Seth Govinddas: Sir, now that this lllCl,tter has been under consideration 

f01' 11 long time. will Government see ;that somet.m, is •• ne in tltis r8!pect 
:immediately? 
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Tile Ronour&ble Sa.rdar Baldev Singh: As far as I know, the attention 
of the Department has never been drawn to this qllestiOJ.l. I took up this 
question about two Il1ont ~ ago, al1l1 the matter has nearly reached a stage 
at which Government will come to a decision s ortl~·. 

~ ri. Deshbandhu Gupta: What is the numbe,' of officers so affected-? 

The Honour&ble Sarda.r Baldev Singh: I have no information. 

(/» WRl'fTEN ANSWERS 

FORMATION OF NATIONAL MILITIA FOB INDIA 

~13. *Shri Mohan Lal S&ksena: (a),\Vill the Honourab'e Minister of Defene~ 
be pleased to state whether, in view of the present sitnation and the general 
feeling of the people of Innia, particularly o.f the you!lg. men all:~ ~omen  Govern-
ment have Clonsidered the question of formmg the NatIonal MIlltlR? 

(b) If not, do Government propose to consider it afresh in the light of the 
lat€st developments? 

The Honourable Sa.rdar Baldev Singh: I would refer the Honourable Mem-
ber to my reply to Starred Question No., 73 asked by Pandit Mukut Bihari 
Lal Bhargava on the 2nd February, 1948-. 

RETRENCHMENT IN INDIAN FOBCES SINCE END OF WAD 

414. *Shri Ram Sahai: (n) Will the Honourable Minister of Defence be 
pleased to state what is the number of persons retrenched from each of the. three 
armR of service since the end of the War? 

(b) Is it a fact that retrenchment is still going on in the Army? 

(c) Rave Government taken any steps to see that the personnel 
from the Army are given employment in other departments~ 

The Honour&ble Sardar Baldev Singh: (a) Xavy 

ArmJ' 

Air Force 

(bl No. 

retrenched 

19,200 

14,79,000 

27.877 

(c) Yes. Ex-service personnel in need of employment assistance have bel;D 
registered at Employment Exchanges and their names submitted for vacancies 
llotified by Government and priva.te employers. An appreciable number of 
ex-servicemen have been placed in employment in this manner. 

INDIAN STATES FORMED AND TO BE FORMED UfTO FEDERATIONS OR GROUPS 

415. *Sh:ti:Ram Sa.bai: (a) Will the Honourable Minister of States be pleasea 
to state how many states have merged themselves info India? 

(b) What is the number of Federations or Groups of States that have bi'en 
formed so far and what are the names of the tate~ which have formed them-
\lelves into such Federations or Groups? 

(e) What a;e the names of the States which have still to form themselves into 
Federations or Groups? 

The Konourable Sarda.r VaJIabhbh&i Patel: (a) The administrati~n of 40 
StHtes have so far been integrated with that of adj'oining Provinces of India. 

(b) Two groups of States have so far been formed. Oneois the Kathia,..ar 
gl'OUp and the otaer is the Khasi States Federation. A statement giving the 
Ilames of the States forming these ~oupa is placed on the table of the Houte. 
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(c) The Honourable Member bud better addressed his enquiry to the re-
rua.injng States. 

Statement shOWing States which have for1l1ed 'the Federation or Ciroup. 

Kathw.wa·r groull.-NawanlLgar, Bhavnagar. Porbanda,., DhrangadhrlL, MOl"vi, Gondal, 
.1'lLfrabad, Wankaner, Palitana, Dhrol, Limbdi, Rajkot, Wadhwan, Lakhtar, SaYI .. , Chud .. , 
Vala, Jaldan, Amarnagar (Tjlana·Yevli), VlLdilL, Lathi, Muli, Bajana, Virpur, Maliya, Kotdo· 
Sangani, Jetpur, Bilkha, Patdi and KhirasrlL. 

Khasi State8 }1ede1"ation.-Cherra, Khyrim, .Nongstoin, Bhowal, La.ngrain, .l\Ia al'am~ 

Mariaw, Mawiong, MallLisohmat, Mawsynram, Mylliem, Nobosohphoh, Nongkhlow,  Hongs-
pung, Rambrai, Langiong, Mawphlang, Sohiong, Dwara, Nongtyrmen, Jil'ang, MawdoD, 
~ loD  Nonglwai, Domsanngut and Sheila. 

FIXATION OF PRIOES BY DELHI IMPROVEMENT TRUST FOR LANDS TO BE AOQUIRED 

DURING 1948 

416. ·Giani Gurmukh Singh :Mus&far: (a) {Will the Honourable Minister of 
Hea.lth be pleased to state whether it is a fact that the Delhi Improvement ru~t 

propose to acquire lands during t,he year 1948 at tbe average of the prices which 
were prevalent during the past five, years,? 

(b) Are Government aware that in some cases even the actual cost of their 
properties have not beeIj paid to the owners? 

(c) Do Government propose to consider the desirability of paying the peasants 
.()r the owners of the lands the prices prevailing in the year in which these are 
purchased? If not, why not? 

The Honourable Rajkumari Amrit Xaur: (a) The Delhi Improvement Trust 
will be acquiring land in 1948 in execution of their schemes. The compensat,ion 
to he paid for the land wil1 be fixed by the Land Acquisition Collector in accord-
gnce with the provisions of law. 

(b) Government are not aware of any such cases. 

'c) Puder the law, for purposes of compensation the market value of the 
lana to be acquired is the market value prevailing at the-date of first notifica-
tion of an Improvement scheme. Without such a provision, on a scheme being 
notified. there is the like'ihood of land values being inflated to take advantage 
of the acquisition that wiII follow. However, if the interval between the final 
approval of a scheme and actual a ~rd by the Land Acquisition .Collector is 
more than t.wo vears, the law prOVIdes for neeessar~' compensabon for the 
-delay. The existing provisions of law appear t,o he equitable. 

ApPOINTMENT OF UNDER SECRETARIES FROM ADlII:INISTRATlVERESERVE MA.DE 

BY FEDESAlr PU'BLtO SERVIO'S CO_ISSION 

417 .• Giani Gurmukb Singh :Musafar: Will the H!lnourable Minister of Home 
Affairs please refer to bis reply to pRrt, (b) of StRrrl'd QueRt'on No. 502 asked 0;) 
13th November 1946 b:v Sardar Mangal Singh regnrding the appointment of 
Under Secretaries from the AnminiRtrative Reserve mode by thE' F.P,S.C" 
and state whether the reorganization of the Government of India Secretariat has 
t.aken plac;e and the Central Secretariat Service been formed? If not, when . will 
Government come to a decision? 

'l'he Honour&ble Sarda.r Vall&bhbhai Patel: Attention of the Honourable_ 
Member is drawn to tbe reply given t'J part Cd) of the S,tarred,Queation No. 185 
on the, _9th Filbruary 1~. • 
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SHOOTING OF A SIKH BY A SOLDIER AS REPORTED BY Khttlsa DATED 
28TH DECEMBER, 1947 
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4:18. *Giani Gurmukh Singh Kusa.far: (a) Will the Honourable MJ.nister of 
Home ,Affairs be pleased to state whether the attention of Government has been 
drawn to an artiGie which appeared in the Khal8a dated the 28th December, 
1947 under the caption "Sikh shot dead by Soldier"? 

(b) ~t ;re. the details of this incident and what steps have been taken 
against the soldier concerned? 

The Honourable Sardar V&llabhbh&i Patel: (a) Yes. 

l b) I regret I am unable to furnish any details as a case has been registered 
under Section 302 LP.C. and is under investigation. 

ApPLIOATION OF BRITISH ARMY ACT TO INDIAN ARMY AND POSITION 
AFTER 15TH AUGUST, 1947 

419. *Shri Ramnarayan Singh: (a) Will the Honourable Minister of Defence 
be pleased to state whether it is a fact that bei-ore the 15th August, 1947, the 
Indian Army was partly governed by the British Army Act and if so, what is 
t.he position now? 

(bl-Is it a fact that for certain mntters relating to the administration of the 
Indian Army, the Secretary of Stat-e for Ii1dia was the finnl authority before the 
15th ,August, 1947 and if so, who is thp final authority after the 15th of A1.:gust 
1947? 

The Honourable Sardar BaJ.dev Singh: (a) All British personnel of the 
lnilian Army and K:ng's Commissioned Indian Officers were subject to th( 
British Army Act before the 15th August 1947. After that date only British. 
RerYice persollnel attached to the Indian Ar!ldy remain subject to thl' British 
Army Act. 

(h) Th", tinal authody in all mutters re'ating t-o .the administration of the 
Indial: Am1Y is now the Government of India. 

GOVERNMENT HOSPITALS AND DISPENSARIES IN RURAL AND URBAN AREAS AJMER-
MERWARA 

~20. *Pandit lIlukut Bihllli Lal Bhargava: Will the Honourable Minist-er of 
Health be pleased to state: 

(a) thp numbei' of Government 'hospita,s and dispensaries separately in the 
rural and urban al'f'aS of the province of Ajmer-Merw'lra and the Hll1011nt spent 
thereon in the ytar 1947; 

(b) the number of in-patients and out-patients treated by these institutions 
," during the year 1947; 
t~'  

-" (e) the avsrage number o{ villages each dispensary in the rural area is 
,) expectE'd to serve and the average number of inhabitants these hospitals and 
£i dispensaries are expected to serve in the rural and urban a.rea.s of the Pro-
~ vince; 

. (d) the average amollnt spent per bead by GoYemrnent-on medical aid on 
.,' tbe rutal and urban population; 

:~: (e) the number 0: GQvel'l1ment dispensaries for WOTll011 and maternity hOTllP" 
!,jn the Provinee and the number of non- o ~nment institut.ions of thi. 
~ al'acter existing i"n the Province; . 

. ::~: (f) "'hether Government give aid to anv such institutions imcl if so. w"nt 
"!jlnd what is the extent of sllch aid: 1111<1 . 

'1\ . (g) whether it-is n fact that, all such institutions are not in a position to 
'~nder effect,ive public sc>r\"ice due to pnucih-of funds and if.qo. whether 
~ •.... 7overnment prOTlose tD. extpnd help to deserving institutions Rnd make prOV;Si(1) 
. :  r the Fame in the next budget? . 
~:' . 
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The Bonourable Rajkumari Amrit Raur: (a), (b), (e) and (f). A statement 
is placed on the table furnishing the information asked for. 

(e) and (d). 'fhe information is not readily available. 

(g) No information is available regarding the first part of the question. 
Government will consider carefully alJY request for financial help received 
from these institutions. 

STAT.EMENT 

(a) Number of Government hospitals in Ajmer.Merwara 
Number of GOvernment dispensaries 
Anticipated expenditure on them in 1947·48 

(b) Number of patient. treated in these hospitals in 1947--
Name of hospital 

I. Vic toria Hospital, Ajmer . 
2. Todgarh Dispensary • 
3. Pushkar Dispensary . 

(0) Number of Government medical institutions for women in 
Ajmer.Merwara. 

Non·Government medical inst.itution for WOmen in the 
Province. .  . 
I. Women's Mission. Hospital, Ajmer. 

1 
2 

2,56,000 

Indoor 
patients 

2,524 
37 
70 

Nil 

2. Women's Mission Hospital, Nasirabad. 
3. Mrs. Gidney Zenana Hospital and Maternity Home; Ajmer. 
4. King George V Memorial Maternity Home, Ajmer. 
5. Shrimati Sethani Gangabai Maternity Home, Beawar. 
6. St. Franci. NurSing Home, Ajmer. 

Outdoor 
pationts 

66,275-
12,450 
7,626. 

(d) The Government gives a regular grant ofRs.4,18U to the King George V Memo';al 
Maternity Home, Ajmer, to meet the pay of the Lady Superintendent. In 1947·48 they have 
also made a provision of RH. 3,000 on aocount of additional grant in aid to this institution 
Or its general improvement. 

INADEQUACY OF STAFF, ApPLIANCES AND MEDICINE IN HOSPITALS AND 

DISPENSARIES OF AJMER-MERWARA 

421. "Pandit Kukut Bihari Lal Bhugava: (a) Will the Honourable Minister 
of Health be pleased to state whether it is a fact that the number of doctorb 
and compounders in the hospital at Beawar and the rural dispensaries-in Ajmer-
:-'1(>;'wu1'a remains the same from the illeeptioll of t e~e iustitutiolls lip to tbe 
present day, notwithstanding the rise in population during the last thirty 
years? 

(b) If so, do Government propose to take steps to increase the number of 
doctors and compounders in these institutions? 

(c) Are Government aware that the surgical instruments and. other medical 
appliances in the above dispensaries and hospitals are old and out-oi-date and 
that the quantity of medicine and injection tubes supplied to them are insuffi-
cientto cope with the requirements of the patients? 

(d) If so, do Government propose to take steps to equip them on modern 
lines with all the necessary surgical instruments and medical appliances and to 
arrange for the supply of medicine and injection tuoes in adequate quantitiefl-
to eope with the need of the day? 

(e) Are (io\'ernment aware that a lIumhel' of .\~'tl1'\'edie· .\us ad ala~·a  

existing in the urban and rural areas of the Province entirely dependent on 
voluntlU"V contributions are giving free medicines and mediCtti aid to a large 
number'·of poor patients? 

(f) Are Govern.ment gi ... ing !tllY aid to such institutions? 

(g) If so, wl1itt and if not, do Government propose to make I>uituble pl'p\i-
sian in the Budget to give aia to such philanthropic instit~tions? 
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The Honourable. ~ ru ruu:i Amri:t KaW;: (a) and (c). Government are 
aware that. the hospItals and dIspensaries in Ajmer'M:erwara are not adequately 
staffed and eqnipped. 

_ (b) and (d). Yes. Proposals fol' the improvelllent of the health services 
.''' .\.I11"'I'-:\1er.",.al'<1 l'rO\'inee al'e l1])(le1' (;oll,;i(lemtion lllld step" wil! be taken to 
Improve condItIons as early as possible. 
(e) Yes.' 
(f) ~o. 
\g) The que",tioll will \w considered after the report of the COIlImittee o,n 

IndIgenous Systems of M:edicine is rec€ived. . 
PROGRESS IN PROPOSED POST-WAR DEVELOPMENT AND EXPANSION SCHEMES, 

ETC." FOR AJMER-MERWARA 

422. *Pa.ndit Kukut Billari Lal Bhargava: (a) Will t.he Honourable Minister 
of Health be pleased to state whether it is a fact that the Government 'of India 
haye accepted the post-war development and expansion schemes for the medical 
and public health activities for the next five years in the Province of AjmEr-
Merwara prepared by, the Chief COI1111lissioner lind his Adyisory Council? It 
so, what progress, if any, has been made in implementing the same? 
(b) If not, do Government propose to implement these ;;chemes from the 

next financial vear? 
The Honourable Rajkumari Amrit Xaur: (a) Yes. No appreciable progl'ess 

has been made RO far. as the schemeR were put in a final fonn onl;v in the current 
financial veal'. 
(b) Y;s. ~ecessar  budget provision has been made for the year 1948-49. 

It is Government'" intention that the execution of these schemes shouln be 
proceeded "'ith without avoidable delay. , 

PUBLIC HELTH DEPARTMENT IN AJMER-MERWARA 

423. *Pandlt Kukut Bihari La1 Bhargava: (a) Will the Honourable Minister 
of Health be pleased to state whether al1Y Public Health Department has bee)} 
started in the Province of Ajmer-MeJ'waru? If so, since when and what 
expenditure is being incurred annually on that account? 
(b) What is the strength of the staff of that Department and what serYices 

has it been rendering to the public? 
(c) Do Government propose to consider the advisability of extending the 

Public Health Regulations of Coorg with necessary modifications, to the Pro-
vince of Ajmer-M:erwara and other centr'llly administered areas at an early 
date? 
'!'he Honourable Raikumari A.mrit Kaur: (a) and (b). There is no Public 

Health Department as such in Ajmer-Merwara. There is a staff of vaccinators 
under the control of the Civil Surgeon and the Municipalities in the Province 
have their own Public Health Staffs. Provision is being made_in the budget 
for 194B-49 for starting a Iheadquart.ers health organisation. Plans have been 
prepared for the development of medical relief and public health organisation 
in Ajmer-Merwara and a provision of Rs. 13,30,000 is being made in the budget 
for 1948-49. 
(c) The question of extending to Ajmer-Merwara and other centrall~ admi-

nistered areas, the Madras Public Health Act. Hl:l9, with necessary modifica-
lions. is under consideration. 

FINANCIAL HELP TO MUNICtPALITIES OF BEAWAR AND A.JMER 

424. *Pandi\ XukUt Bihari Lal Bhargava: (a) Will the Honourable Minister 
of Health be pleasea to ~tfite whether Government have received any appli-
cations from the Ajmer and Beawar Municipalities for financial assi~tnnce to 
cope with the strain put upon their financial resources hy the recurring ana non-
• recnrring liability arising out of the implementntion of t.he interim relief. pro-
posals and Pav Commi"sion's recommendations in respect of the MUl1lclpal 
employees? " • 
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(b) If so, do Government propose to consider these t::aims alill if uot, why 
not: 

, The Honourable Rajkumari Amrit Raux: (a) Yes, 
(b) Yes, The question of financial assistance to these Municipalities is 

under consideration. 

ARRANGEMENT FOR RECORDING COMPLAINT FROl\I PATIENTS IN IRWIN AND SAIIDAR-

JANG HOSPITALS 

425. *Giaui Gurmukh Singh Musafar: (a) Will the Honourable Minister of 
Health be pleased to state w!lether there is any arrangement in Irwin :md 
Safdarjang hospitals in Delhi for recording complaints from patients'! 1£ 'lOt, 
why uot? 

(b) If the answer to part (a) above be in the affirmative, how many complaints 
have been received and attended to by the authorities since September 1947 '! 

The Honoura.ble Rajkumari Amrit Raur: (a) Yes, The latter part of the 
question does not arise, 

(b) 20 written and 200 verbal complaints during the period from the 12th 
September, 1947, to the 13th February, 1948, 

DESERTION OF MEDICAL OFFICERS FROM IRWIN AND SAFDARJANG HOSPITALS AND 

POSITION OF MEDICAL. STORES 

426. *Gilllli Gurmukh Singh Mus&far: (a) Will the Honourable Minister ;)f 
Health be pleased t{) state whether any officers had left the Irwin and Safdarjang 
hospitals in Delhi, without handing over charge to the appropriate authorities 
after the 15th ,August, 1947? 

(b) If so, are Government aware of any stores missing with their departures 
and if so, have Governmelit taken any step1l to trace them out? 

(e) If so, do Government of India propose to perslJe the case? 

The Honoura.ble Rajkumari Amrit Raur: (a) Yes, 

(b) (i-overnment are awaiting a report from the Chief Commissioner re-
garding the matter. 
(c) The question of further actioll to be taken will be considered after the 

Chief Commissioner's report is received. 

POSTPONED STARRED QUESTIONS AND ANSWERS 

(P08tpcmed /ram 16th February; 1948] 
E P~~I RE INOURRED ON KASHMIR OPERATIONS 

299. *Shti P. Runhiraman: (a) Will the Honourable Minister of Defence be 
pleased to state what is the tbtal expenditure so fall incurred by the Government 
of India in the Kashmir operations? . 

The Honourable Sardar Baldev Singh: It will not be in the public interest 
to disclose this information on the floor of the House, I am, however, pre· 
pared to give it confidentially to any Honourable Member who may care to asJr 
for it. 

TRAINING OF INDIANS FOR ApPOINTMENTS IN ORDNANCE FACTORIES 

297. ·Shri P. Runhira.man: (a) Will the Honourable Minister ot Defence be 
pleased to stat .. whether the Ordnance Factories are -fully "taffed by Indians 
now? 
(b) 'If the answer to part (a) above be in the negative, what st-eps are 

Government taking to recruit suitable men for training either ill India or abroad? 

(c) What aril the minimum qualifications required for the Gazet.ted and Won-
gazetted posts in these -factories? • 
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(d) Where Indians are not available for highly specialised jobs like armaments 
manufacture, do Government propose to take immediate steps to have th&m 
trained? 

The Honourable Sarda.r Baldev Singh: (a) No. 

(b) and (d). The question of training suItable Indians either in India or 
lIbroaq to. take the place of non-Indians in Ordinance Factories, is under exami-. 
nation. 

(c) The categories of personnel involved ar£! far too many and the qualifi-
cations laicl down vary considerably. Rou l '~ ea in  however, the quali-
lications at present prescribed are of a general nature, namely, a sound 
general education and in some cases a degree in electrical or mechanical 
c\jgineering or in met.allurgy, physics or chemistry followed by extensive 
training and practical experience over a period of 5. to 10 years in an industrial 
cOlleern. 

COMPLETE mDIANISING OF NAVAL DOOKYARDS AT BOMBAY. VIZAGAPATAM AND 

COCHIN 

298. *Shri P. KunhiIaman: (n) Will the Honourable Minister of Defence be 
pleased to state whether the p,ossibility of eomple~el  Indianising the Naval 
Dockyards at Bombay, Vizagapatam and Cochin has been considered? 

(b) If so, have steps been taken to find Indians with ~ e necessary qualifica-
tions, who are at present. in India or are employed with Shlpping firms abroad? 

(e) Do Government propose to consider the avdisability of advertising for an 
posts at present filled by non-Indians? 

The Honourable Sardar Baldev Singh: (a) The repair bases at Vizaga. 
patam and Coehin are already entirely manned by Indians, while the Dock-
yard. at Bombay is in the process of being nationalised rapidly. 

(b) and (c). It is intended to advertise (in India and the U.K.) for quali-
fied Indians to understudy the present Admirality loaned staff with a view 
to the replacement of the latter at the earliest date. 

RANK OF SENIOR-MOST INDIA OFFICER OF ROYAL JNDIAN NAVY 

299. *Shri P. ltunhlraman: (a) Will the Honourable Minister of Defence be 
pleased to state the rank of the msot senior Indian Officer of the Royal Indian 
Navy? 

(b) Has a target d.ate been fixed by which the post ot A.dmiral will be fil1d by 
an Indian? 

The Honourable Sa.rdar Baldev Singh: (a) Captain. 

(b) No. 

TRANSFERRED STARRED QUESTIONS AN D ANSWERSt 
RECRUITMENT IN PAKISTAN FOR FIGHTING IN KASHMIR 

371. ·Shrl Deshbandhu Gupta:'Will the Honourable the Prime ~Iinistel.' be 
pleased to st.ate: 
(a) whether Government are aware that the officers of the so called" Azad 

:Kashmir Government" are occupying bungalows next to the Deputy Commis-
sioner's bungalow in Rawalpindi, and that regular recruitment centres hay" 
been opened in many districts of Pakistan to recruit men for fighting in 
Kashmir; 

(b) whether the attention of Govenunent has been drawn to the owritings in 
the Urdu Press of Pakistan openly raising the slogan of "Conquer India" and in-

tThe mooting of the Assembly fixed for 21st february ,1948 ,havitgb"en cancelled, the anSwer" 
to Starrfld Question~ for that day were. in pursuance of convention, lai<1 on the table of th" 
House--Ed. of D. 
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eitin6 tribesme'\ l1ud others to recruit themselves in the "armv of Crusaders"; 
and • 

(e) whether Government are aware. that such papers are freely circulated in 
India, and if so, whether Government propose to stop the circulatiou or theBe 
papers in India? 
The Bonoura.ble Pandit J&waharla.l Nehru: (tt) Several reports to this effeci 

il.ave reached Government. 
(b) Yes. 
(e) Urdu papers of Pakistan, so far as is known, am not placed on sale in 

India through regular agencies, but copies are received by individual subscribers 
by post. The Provincial Governments haye full powers under the law to take 
whatever action they may consider necessary against. the offending papers 
The Government of India do not propose to issue any order themselves. 

,!'UBL1CATION OF PERIODICAL LABOUR AWARDS GIVEN BY lABOUR TRIBUNALS 

372. "'Prof. N. G. R&ni!a: Will the Honourable Minister of Labour be 
please~ to state: 
(a) whether any effort is being made by the Government of India to publish 

in a consolidated form either a quarterly, or a half-yearly, or an annual report 
of all the labour awards being given by the Labour Tribunals that :Ire beif'.g 
llppointed, from time to time, in different Provinces, with a view to enable 
'l'rade Unionists, workers and general public to know the trend of these settle-
ments·and awards; 
(b) whether the Government of Bombay are publishing a Labour Gazd,te 

snd if so, since when; 
(c) whether any Indian Labour Gazette is being published and if so, since 

when, and if not, whether Government propose to consider the advisability of 
publishing it at an early date; and 
(d) whether Government propose to consider the advisability of publishing 11 

half·yearly or annual report containing all the Labour Laws that are being passprl 
by different Provincial Governments and the Government of India? 

The Honour&ble Sui Jagjivan :Ram: (a) The question of codifying the 
awards of Industrial Tribunals is engaging the attention of Government. I way 
add that summaries of important awards regularly appear a1. present in t.he 
Indian Labour GluJltte published by the Labour Bureau of the Ministry of 
Labour, Government of India. 
(b) The Government of Bombay are publishing a Labour Gazette from 

September 1921. 

(c) Yes, since July 1943. 
(d) During the period March 1945 t{) June 1946 all Central and Proyincial 

Labour Laws used to be published in the Legi"latiYe Supplement to the Indian 
Labour Gazette. The issue of this Supplement wal afterwards discontinued 
but important provi'Jions of various Labour Laws enacted from time to time are 
published in that Gazette. A review of the ex.isting labour laws enacted  by 
the Central and Provinclal Governments as well as by the Indian States will 
appear in the Labour Year Book which is expected to be published shoriill'. 

NEGOTIATIONS OF AGRiCULTURAL AND TRADE AGREEMENTS WITH OTHER COUNTRIES 

373. ·SeU1 Govinddall: Will the Honourable Minister of Commerce be 
pleased. to state whether Government a ~ drawn any pro ram~e f?r negotiat-
ing agricultural and trade agreements WIth other countrIes ill view of the 
country's changed political status since 15th August, 1947? If not, why not? 

'!'he Honourable llr. C. H. Bha.bha: Agricultural and trade agreeinents are 
.generally fntered into when it is to the mutual advantage of two countries t{) 
30 10, and no special programme in this regard can be laid down by Government. 
Nor is any such programme necessary in view of the country's changed politieal 
stabus ~ tbis COUlilitry has for a considerable number of years enjoyed the 
freedom to ent€r int{) sU0h agreement;; with other countries'. 
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llECIPHOCAl. TRADE AGHEKME);T8 WITH :FOREIGN COUNTRIES 

374. *Seth Govinddas: Will the HonolIl'able J\·Iinister of Commerce be 
pleased to -state whether Government propose to take steps for making recipro-
oCal trade agreements with foreign countries? 

The Honourable. Mr. C. H. Bhabha: Certain tariff negotiations with soms 
countries have alreadv heen conduc-ted at Geneva recently Hnd Government ,Ire 
examinipg ,the result~  The question. of entering into trade agreements with 
these 01' other countries will be eOllsidered fUither in the light of the decisions 
that may be arrived at. ill the Conference on International Trade and Employ· 
ment now being held in Hava.na. 

FINANCIAL AIDS TO ,SMALL BUSINESS 

375. *Seth Govinddas: Will the Honournblt' Minister of (JoHlIlJerCe he 
pleased to state whether Government have any programme for giving financial 
aid to small business? If not, why not? 

The HODOurable Mr. C. H. Bhabha: The question should have been addressed 
to the Honourable ;Minister of FinaIftle. It has accordingly been transferred to 
the list of quest.ions for 26th February 1948, when the Honourable Minist.er of 
Finance will answer it. 

,AGREKMENTS re MILITAHY SERVICE BETWEEN GOVERNMENT OF U.S.A. 

AND Jl'.'DIA 

370. *Seth 'Govinddas: (a) \Vill the Honol1l'Rb-(' the Prime Minister be 
pleased to state whether the agreements regarding Military Service ent'~red into 
between the Governments of the U.S.A. and India, signed on 30th March, 
251th May, 3rd July and 30th September, 1942 and effective from 27th May, 
1942, are in operation even now? 

(b) If so, do Government propose to re-negotiate these agreements in the 
light of the British withdrawal from India? 

The Honoura.ble Pandit Jawaharlal Nehru: (al and (b). The agreements 
referred to were entered into in ordt;r to recip"ocate the provisions of the United 
States of leri~a Selective Traini.lg and Servicp Act of 1940. As that Act is 
no longer in operation the agreements have automatically lapsed and 110 qup,tion 
(If re-negotiation arises. 

TONNAGE OF MERCHANT SHIPS PURCHASED FROM FOREIGN COUNTRIES 

377. *Seth Govinddas: Will the Honourable :\Iinister oE ComlllPTce be 
pleased to state the total tonnage Clf merchant ships purchasf.d from foreign 
countries during the period from 1st April, 1944 to 31st March, 1947? 

The Honourable lIlr. C. H. Bhabha: According to the information available 
with Government the total tonnage of merchant ships purchased from foreig:tt 
<countries during the period from 1st April 1944 to 31st March 1947 is 1,38,520 
gross. 

!tErrABIl.ITATlOX 0]-' TEACHERS, DOCTORS AND LAWYERS FROM EAST BENGAL 

378. *Shri·Basanta X\1DW' Das: Will the Honourable Minister of Relief 
-and Rehabilitation be pleased to state: 
(8) whether the plan for rehabilitating displaced teachers, doctors and 

lawyers includes the rehabilitation of such persons displaced from East Bengal 
-also; • 

(b) if the answer to part (a) above be in the affirmative. whether Government 
'have got an estimate of the number of such persons and if so, what it is: and 

.(c) how many of them, belonging to each-of these professions l:tave"teeil re-
habilitated and in what maDl!er? 

'!'he Honourable Shri X. C. NeoV: (a) No. 
(b) and (c). D& not a.rise. 
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ANTI-INDIAN FROl'AGANDA IN IBAN AND PuGHTS OF INDIAN N"TIONAJ.S 

379. *Giani Gurtnukh Sio.gh Musafar: (n) Will the Honourable ·the Prime 
Minister be pleased to state whether Government are aware of the grave danger 
which Hindus and Sikhs living in Iran are facing on account of the anti-Indian 
propaganda carried on by the Irani Newspapers? 

(b) If so, what steps have been taken by the Government of India to ensure 
the safety of life and property of the Indian Nationals in Iran? 

(c) Are Government aware th",t Indians living in Iran are mostly business-
men a~~n  interes~s in that country? 

(d) How do Government propose to help Indians in Iran in withdrawing. their 
'invest11lents from Iran, if they do not desire to, live in Iran? 

The Honourable PllDAiit Jaw&harlal Nehru: Ca) and (b). The Honourable 
Member's attention is invited to my repl! to question No. 279 by Shri Damorlo.r 
Swarup Seth on February 14, 1948. 

(c) Government are aware of the fact that most Indians living in Iran have 
business interests. 

(d) Since there are no indications that Indians in Iran are unwilling to 
continue to live in that country, the question does not arise. 

AGREEMENTS llE'IW./o;EN INDIA AND PAKISTAN re. EXOHANGE OF PRISON.KS 
IN EAST AND WEST PuNJAB JAIL 

380. *Gia.ni Gurmukh SiDgb. )[usa.far: (a) Will the Honourable the Prima 
Minister be pleased to state whether it iR a fact that an agreement was arrived 
at between the Government of India and the Government of Pakistan, regard-
ing exchange of all categories of prisoners in the jails of East Punjab and West 
Punjab? 

(b) Is it a fact that the Government of Pakistan have not honoured the 
agreement? 

(c) If the answer to part (b) above be in the affirmative, on what grounds 
bave the Government of Pakistan done so? 

(d) Have reports reached Government that lives of Hindu and Sikh prisoners 
in Rawalpindi and certain other jails in the West Punjab are in danger? 

(e) If so, what steps have been taken by the Government of India to ensnre 
the safety of these prisoners, among whom are some well-known public 
workers? 

(f) Are Government aware that the delay in the exchange of prisoners ha" 
been causing great anxiety to the relatives and friends of the prisoners? 
(g) Do Government propose to take up the· matter with the Government of 

Pakistan? . 

The Bcmourable P&ndit Jawaharlal: Nehru: (a) Yes; 

(b) ulid (c). The Government of Pakistan informed the Government. of India 
. that the agreement should be extended to the .East Punjab States, to Alwar 
and Bharatpur as well as to Delhi Province ant! till such an extellsion was made 
the exchange of prisoners should be held up. After some further correspondence 
the agreement was extended in Pakistan to Sind, Baluchistan, North Wesil 
Frontier-Province and to Bahawalpur and in India to thA East Punjab States 
and now also to Alwar and Bharatpur. In regard to Delhi, the Government of . 
India informed the Pakistan Government that the position was different a8 
there were man' prisoners in Delhi Province who were totally unconnected 
it~ the disturbances and many difficulties would .arise more 'especially in regard 
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to cases under appeal. Nevertheless, they were prepared to go as possible in 
regaJ;d to Delhi also and asked for a list of cases in which special consideration 
was desired. No nnal answer has vet been received from the Pakistan Govern-
ment to the last communication : ~nt by the Government of India. 

Certain legal difficulties have also been pointed out. These may involve the 
promulgation of ordinances. This will be done if necessary as soon as a final 
agre@1eilt is reached. 

(d) and (e). No such reports have been received. But there is no doubt that 
the prisoners are undergoing both physical and mental suffering. Further 
enquiries are being made. 

(f) and (g). Government are perfectly aware of the anxiety in the .minds of 
the relatives and friends of prisoners and thev are anxious to expedIte , tlllS 
transfer. They have sent an urgent reminder to the Pakistan Government lind 
they hope that the transfer will be effected before long. 

ALLOTMENT or RESIDENTIAL ACCOMMODATION TO REFUGEE GOVERNMENT 
SE BVA!!TII 

381, *Giani Gurmukh Singh Kusafar: (a), Will the H:onourable Minister 
of Works, Mines and Power be pleased to state whether Government are aware 
that a large number of refugee Government servants are still homeless in Delhi 
although some of them had joined service as far back as October 1947? 

(b) A.re Government aware that the Estate Office, has stopped allotment of 
Government quarters to refugee Government servants? 

(c) Are Government aware that the Custod:an of Evacuee Property i~ not 
entertaining any applications from refugee Government servants, which were 
received by him after the specified date? 

(d) Is it not a fact that a number of refugee Government servants have boon 
employed, after the expiry of the date for submission of applications for a1'Qi;-
ment of houses to the Custodian? 

(e) Are Government aware 'that it is bot possible for anyone coming from 
outside Delhi, to obtain residential accommodation in Delhi by private negotis-
tiOlie with the landlords? 
(f) Are Government aware that t,his is causing hardship to the refugee (bv-

ernment servants? 

(g) What arrangements do o ernmen~ now propose to make to house this 
class of Government servants and why could not these arrangements be made 
earlier? 

The Honourable Shri N. V. Gadgil: (a) Yes. 

(b) No. 

(e) pplication~ received even after the due date have been entertained by 
the Custodian of Evacuee 'Property where the cause of delay was satisfactorily 
explained and the applications were received through the Departrnents in whi!Jh 
the applicants were employed. 

(d) Yes. 

(e) and (f). I am prepared to accept the suggestions of the H:onourable 
!\lember, 

(g) DOE'b" not arise. 

JND1ANS IN PALESTINE AND ARAB JEW CLASIlES 

882. ·Shri V. O. ltesava Rao: (a) Will the H:onourable thePriple Minister 
be pleased to state the total number of Indians in Palestine and their oc(mpa-
tions? 

. (bl Have arrangements been made to protect them in vie ... of the grave situa.-
tIOn likely to dl!velop on the withdrawal of the British Power from Palestinei' 
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(c) Is it contemplated to ~ acuate them if conditions require it? 

(0) 'Vas an~' Indian injured or was the property of anv Indian damaged 
,during the recent clashes between Arahs and Jews? .  • 

'!"he Honourable Pandit .T&waha.rlal Nehru: (a) Exact information is not 
,available but has been called for. The Government of 'India however understand 
that there were 80me flO Indians I'esiding in Palestine hefore the war.' 

(b) and (c). The duty of -affording protection to Indians and others in 
Palestine after the withdrawal of the British administration will devolve on the 
successor authorities. The Government of India have up to the pl'esent received 
no reports to indicate that Indians are in particular dunger in Palestine but if 
an~' Indiall national e pre~ses a desire to he evucullted t e~' will llatlll'all;V assist 
hiplaR far as lies in their power. ' 

(d) No report of any injury to the person or property of any Indian in 
Palestine has been received by the Government of India. 

STUDENTS FROM MIDDLE EAST CoUNTRIES FOR HIGHER STUDIES IN 

INDIAN EDUOATIONAL AND TEOHNICAL INSTITUTIONS 

383. *Shri V. O. Kesava Rao: (a) Will the Honourable the Prim" Minister 
be pleased to state whether any applications were received from students in 

I Iraq and Iran for admission to Indian Medical, Engineering" and other Colle e~? 

(b) What is the Ilmrtber of student~ from the Middle East who are being 
tl'ainedin India? ' 

(c) What are the rules at present, governing the admission of such ~tlldents 
in 0111' educational institutions? 

(d) To establish beUer relations with the !\Iiddle East and :Fal' East.ern 
<'01\111; ie,;, do (lo\'erlllllent. pl'Opose to !' ... Iax the rilles alld regulations which are, 
at present, preventing their entry into India and to provide the necessary faci-
lities for the admission of a specific number or'students in our higher t('chnical 
institutions? 

The Honourable Pandit J&waharl&l Nehru: The question should have been 
"addressed to the Honourahle Minister of Education. It has accordingly been 
transferred to the list of questions for the 26th February 1948 when the 
Honourable Minister of Education will answer it. 

LABOUR OFFICER TRAINED IN UNITED KINGDOM AND ESTABUSHMENT 

OF AN INSTITUTION IN INDIA 

384. ",*,Shri V. O. Keaan Rao: '(a) Will the Honourahle  Minister of Labour 
"be pleased to stat.e the total number of Labour O~cers who ~ ?  undergone 
tJ'aining in the United Kingdom and the number still under trammg? 

(b) Do Government propose to institute a training centre in India for such 
personnel or arrange for one of the major Imiversities to take up the training 

·of such officers? 
The HonourAble Shri Jagjivan Ram: (3) So far 63 officers belonging to the 

various Ministries of the Central Govern.nent, the Provincial Govemmellts and 
Indian Rtates have received training in the 1'. K. Xo one ifl uudersoill,g training 
at present but H hatch consisting of 12 officers is expeeted to leave for U. K. 

in March 1948. 

(b) ac\liti~s for training exist in the Calcutta, University and. the Tata 
Institute of Social Sciences, Bombay. The questlOn of expandmg these 
facilities so as to pleet normal .req\1irements is under the consideration of the 

Government ot Inaia. 
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E:;TABLlSHMENT OF INDIAN INSURANCE BOARD AND INDIAN ACTUARIAL BOARD 

385. *Shri V. C. Kes&va Ra.o: (a) Will the Honourable Minister of COlllmerce 
be pleased to state whether Governmeilt are aware that officials of insuwuee 
companies are hllndicapped for wllnt of a central hody in India, to conduct 
eX(lIllinations on the lines of the Institute of Insurance, London and the Insti-
tute of ~tuarie8  London'! 

(h) 1:; it the intention of Govt'rument to ~et up an Indian Insuranc2 Boanl. 
and an Indian Actuarial Board on the lines of the Indian Accountancy ;/3001'<1-: 

(c) Wfmt steps are proposed to be takeu to iustitute courses of stlldy ill. 
Actuarial 'Science in the centrally adrnillistered r nivc>rsities? 
• The Honoura.ble Mr. C. B. Bhabha.: (a) No. 

(b) and (c). Governlllent have 110 :,nch plans under contemplation. It 
however, there is an adequate public demand for such steps being taken, 
Government will giv!2-their best con~ideration to any proposals in this behalf 
tha t lllay be forthcoming. 

MANUFACTURE OF BOILERS IN INDIA AND llIIPORT DURING 1947 

386. *Shlri V. C. Xesa.va Ra.o: (a) Will the Honourable Minister of Works,. 
_Mines and Power be plenserl to state the numher of boilers imported into India-
in the year 1947" 

(b) Is there ilny plan to manufacture boilers ill India in the immediate 
future') 

The ~onoura.ble Shri N. V. Ga.dgil: l'he question has been transferred to the 
Ministry of Industry and Supply. ~ Honourable :r>1inist-er of Industry amI: 
Supply will give a. reply to it on the date allotted to him. 

ELECTRICITY SUPPLY BILL. 

EXTENSION OF TIME FOR THE PRESENTATION OF REPORT OF 'IHE SELECT COMMITTEE 

The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):. 

Sir, I beg to move: 

"That the time appointed for the presentation of the Report of the Select Committee on 
the Bill to provide for the rationali'a.tion of the produc tion "nd supply of electricity, ~nd 

generally for taking measures conducive to the electriCfd development of the Provinces of 
India, be further ell<tended up to Monday the 8th March, 1948." 

Mr. Speaker: The question is: 
"Tl'8t the time appointed for the presentation of the Report of the Select Committee on 

the Bill to prOvide for the rationalisation of the production anrl supply of electricity, and 
generally for taking measures conducive to the electrical devblopment of the Provinces of' 
India, be further "",tendbd up to Monday, the 8th M"rdh, 1948." 

The motion was adopted. 

: 1 



TRE RAILWAY BUDGET-LIST OF DEMAND6-contd. 

SECOND i:3l'AGE-contd. 

DEMAND No. I-HAlLWAY BO D-C01~td. 

Late running of Trains 

Raj1 AbdUl! S&tt&r Haji Ishaq Seth (Madras: .Muslim): Sir, 1 beg to 1II0ve: 
"That the demand under the head 'Hail way Hoard' be reduced by Rs. 100." 

;SIr, tilis is a subject on which I need not speak at great klngth, , because 
",very ('ue in the House knows about it and. has at one time or another Buffered 
from the late running of trains. Before I start on the subject 1 waut to make 
it dear to the Honourable Minister that under the new setup after the 15th 
August, when we move cut motions in the House what the House actually 
wishes is to locus public opinion and draw the attention of the Honourable 
Minisfer and the attention of the officers who work under him to the particulac 
grievance that is being discussed. . 

1 WUr taken aback the o~ er day when m, Honourable friend ~ o ed so 
much resentment when allegations of incompetence and corruption were level· 
led against his staff. He knows the ways of this House: he is not a raw re-
{;ruit to our ranks. He has been in this House for a sufficiently long time, He 
knows what our duties are and in what manner we perform them, 'fhat being 
the case, it is certainly strange to me to listen to his speech which, I may ten 
him, some of the members here did not relish and that was why an old friend 
and a very old member of this House had to protest against it. It certainly is 
not our case that it is ouly in India that so mueh inefficiency or corruption pre-
vails, It certainly is not our case that it is only in bis department that this 
happens. But the fact remains that there are these grievances and they have 
to be discussed. Of COUfSIl my Honoura.ble friend call take up the attitude 
.and say "Granting that these grievances are there, as I have said in my budget 
speech, what is the use of repeating them?" The use is obvious. The more 
we speak about it we hope that there will be more people in his department 
whom we n ~  be able to win over and get on to t4e right path, Whatever 
might. be the i'esult of the, discusiion in this House I do not think that this 
House can sit quiet or take up a complascent attitude and allow ministers of 
the Government to resent the ventilation of grievances 011 the floor of this 
House. 

Coming to the subject proper, as I have said, this is a subject on ,,-hich I 
need not' speak at length, There is no doubt that almost every train that is 
rullning today is generally mnning late, The reasons are man-y. The exigen-
cies of war starl.ed this evil. Almost every train every day used to get very 
late, 80 lat" that the schedules had to be changed, I am sure my Honourable 
friend knows about it. All the important trains which we can think of-the 
Frontier Mail on the B. B. & C. 1., the Punjab Mail of the G. LP, Ry., , the 
ill-fated Grand Trunk Express, and many other trains-used to run late with 
the re8ult t,hat generallJ about three hours were added to the old sc edule~ and 
the timings were redrawn. We accepted that as being a necessary e"il. Years 
after the war was over, we find that even these revised schedules fire not 
lldhered to, Therefore we have a reason for ventilating our grievance on the 
floor of the HouBe. I do not want my Honourable friend to geb up lind 8Sy 
that there is no use speaking about it, because he knows all about it and that 
he has already Rcknowledgerl this grievance 'of the passengers. I want him to 
take up the matter seriously and if necessary to institute some departmental 
enquiry -10 find out how far this evil can be remedied, This is all t.he more 
IlecesSary bMause in answering a question in 'this House put by my Honour-
ablE> friend Lah Raj Kanwar on the 30th January with regard to the late run-
nini' of the Grant Trunk Express. the attitude adopted by the Minielier was 
something th&t I fof' one cannot sllow ~ pass without notke. He had so many 
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explanations for the habitual delay in the running of that unfortunate train. 
When we cllllle to the end of the discussion Seth Govind Das suggested 
whether in the circumst-ances,.explained by the Minister the Government would 
be prepared to increase the schedule time, so that more time may be taken 
for the ruIJl1ing of the train, my Honourable friend jumped at the suggestion 
and said that if locomotive position does no.t improve, if the department is 
compelled' to 'use iriferior coal, it looked to him that it would be necessary for 
Government to consider a ver;y considerable revising of the scheduled timings. 
What does that mean? The remedy that he can think of is to increase the 
schedule time and not to try to run the train according to the revised timings 
that are obtaining now. Tha.t is to ·say the IRt.er the train runs we accept the 
position and provide for such late running. 

I ~ ill confine my remarks generally to the Grand Trunk Express beeau.e I 
know more about it than about any other. I suppose other members who fol-
low me may speak about other trains. This train is generally running about 
12 hours late. There is a report in the Hin.du which appeared about a week 
ago. It is reported that the train was \} hours late. My Honourable friend Mr. 
Shiva Rae spoke on this question. I am sorry to say that whenever the Grand 
'rrunk Express comes up in this House it becomes a matter for jokes Or irres-
ponsible talk. This was started by my Honourable friend Sir Fred"rick Jl!.mes, 
when he moved a famous cut on the Railway Budget some years ago. At tha.t 
time he delivered a yery humourous speech but the seriousness of the subject 
was lost in the humour. The same thing happened when Mr. Sliiva Rao made 
bis first speech in the House. It appeared that he was anxious to change the 
name of the train from Grand Trunk E"press to the Madra;; Daily Slow Pas-
Ilenger. My Hcnourable friend the Miaister was anxious t,he other day to 
name the train the Withered Bald DIllIe. I tim not concerned with what 
name. it is called: I am concerned in seeing that the train runs to time. 
Therefore I want him to take up this question. I would suggest to my 
Honourable friend that he should have an enquiry from the. time the train 
starts from Delhi to the time it reaches Madras and find out where the bottle-
neck is, in what partieula.r Mction i,he ;rain is dei!lyed and what j~ the reason 
for it. 

'l'here WdS a funny statement in the Hindu n6WIi item about the late run-
lung of this t.rain by nine hours. The M. & S. M. Railway ssid "The late run-
ning is not in our section." The M. & S. M. Railway genera,lly say like 
that. Even if the train is twelve hours late, they say "The train is late by 12 
bours. but the illte running is not in our section". \Vhich particml&r section i. 
then responsibl" fotthis late running? For some time it was the habit to SAY that' 
the train was held up·in the Nizam's section. But by whom was it held up 
and for what reason? Nothing was said about that. Later on we understood 
the Nizam's Government was not responsible for it. Tha.t lends support, to my 
appeal that some senior officer should examine the running of this train for  a 
nllmber of days and find out why it is late. I have travelled by this train very 
often and I think the bottleneck is somewhere between Itarsi and Nagpm. My 
friends \vho travel by this t,rain must have observed a number 0.£ goods t.rail1s 
and [laSSen!(er trains remaining on the sidings at almost every station between 
!tarsi and Nagpur, especially between Dhodhramohar and the hill section. You 
have trains oin~ up and down, both of them waiting at stati0ns. Sometimes 
O\lr train is made to wait for the goods trains. Altogether my impres,ioll is 
that this train is the most ne!(lected train in India. Nobodv . sl'ems to care 
for it. I .had expeeted. that when we have a Minister from 1.fadras in • charge 
~f the !!uilwa:,s who Will be compelled to travel hv this tl''lin probah\v matters 
would Improve. But unfortunately for me the Ministers are not now com-
pelledto travel by t~ains  they have all got aeroplanes to t,raver with the re-
.ult that we, poor mortnls walking on two feet, ar'! left completely negll'ct.pil 
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l HUJi Abdus Jt)atV.>r Haji lshaq 8eth j 
1 shuuld therefore like my Honourable friend to look up lIhess two questions: 
first, following the train from the time it starts to its destination; seeondly 
this particular bottleneek portion I have mentioned. beeause the HOllour",ble 
Minister in reply to that question to which I have been referring all the time 
said that the bottleneck was in his opinion between !tarsi and Bhop:J.l. 1 do not 
think that doubling of the track between these two stations will alolle hell' to 
remedy the e1iil. Howevel' it is for him to consider. He has his experts '\Ild 
they know better than what we know. 

One of the other trains that are affected in the same way is the Puujab 
lIJ:ail which runs between Bombay lind Delhi. The B. B. & C. 1. train which 
is cRlled the Frontier Mail generally runs to time. I have noticed that and it 
has been noticed by others also very often that that train generally runs to 
time. But when we come to the G. 1. P. train that is habitulIll" verv late in 
spite of three more hours being added to the pre-war schedule.' • 
I would like the Honourable Minister to examine all these and see what he 
. can do, short of the remedy that he was very willing to accept, namely 

12 NOON that the schedules should be changed. I strongly protest against the 
~n estion to change the schedules. I for one will not accept it. Sir, 1 wove. 

Mr. Speaker: Cut motion moved: 

"That the demand under the head 'Railway Board' he reduced uy Rs. 100." 

Mr. E. K. Sidhva. (C. P .and Berar: General): Sir, I rise to support the 
Illotion moved by my Honourable friend Mr. Ishaq Seth. Sir, the question of 
the late running of trains and their late arrivals is so common and is really so 
habitual, just like a habitual offender, that it has become a practice WIth the 
Hailway Department that nobody takes any notice when any of the trains runs 
late. But apart from the late arnval of the trains there is a late departure 
from the tenllinus stations. I want to kno\y why trains from the main termi-
nus station start at a later hour-in. many cases from 20 minutes to l~ hours. 
Formerly there was a rule that the t,rains should be marshalled on the plat-
form one hour before the departure time. That has been the practice and that 
is the rule of the railwav. N;:>w the trains are not marshalled before fifteen 
minutes, and sometimes half an hour, before /ihe departure time. Why is 
this? What hila that to-do with the question of additional coaches even if they 
have not got the additi,;' .,,1 coaches? These coaches are brought from the 
~a.rds. I would like to know from the Honourable Minister why this delay is 
caused. 

Sometimes when the eoaches are brought in time the engine does Hot 
an-ive. The engine is not available from the loco shed. On .an explanation 
being asked from the station master it transpires something IS wrong. Kow 
the engine has got to be kept ready, in full steam, some hours in advance Hlld 
ttle driver and the fireman are supposed to see to it that they bring the engine 
at a proper time so that the train should start in time. Why is it not being 
done? I would respectfully submit to the Honourable Minister to tell the 
railway officials in all seriousness that this explanation of there being no addi-
tioual coaches would not do. Let us know why with the existing coaches and 
with the existing staff things are not maintained properly. If the Honourable 
Minister examines this and finds out that the departure time is 110t strictly 
adhered.I am sur~ he would find something more serious in this mat.ter. 

The late arrival of trains is sometimes described as being due t'o the inferior 
quality of coal. ~ Well. Sir, it may be. I do not know what type of coal is re-
quired aud how many qualities of coal are manufactured in our collierie •• 
Whatever it maT be, all of a ludden .the quality is not changed. If there is. a 
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specific quality required k, 1he engine. of railways, then liurely the Govern-
went have their own colliel'lefi and they must .et Ii.ide ~ ose collieries for pro-
duclllg the required quality of coal -nhich will enable the engines to run 
8m_oothly, Even if j;he quality is inferlOr it may be once III a way. Why has 
this excuse been made regularly that because of \he inferiority of the quality 
of coal engin'is do not take up the steam? I refuse to believe that because I 
have actually seen ll1liny a time that the drivers themselves are very negligent. 
'l'he whole problem is, there is no control over this staff. The staff right down 
from the fireman to the guard or anybody who is in charge of the train feel tl:.tat 
they are today the masters alld that there is nobody to ask them as to why the 
train is late either at the time of arrival or departure. I have seen in junction 
stations, where the train is Bupposed to stop for ten or fifteen minutes for· 
taking· water, intentionally the' drivers keep themselves busy with talking to 
their friends on the platforms or go to the refreshment rooms and take lot of 
time to return. Although everything is complete and the guard has given the 
signal for the train to start it happens that the driver is not available. I can 
; quote you instances and I have quoted instances to the authorities. Why is it? 
l'Vhen the driver is aVllilable it 80metime~ happens that the guard is not therE! 
lo give the signal and the engine gOel! on whistling to remind the guard-not 
the passengers to whom the whistle is ordinarily meant, to sit in their com-
partments. But the driver has to go on whistling the engine to;l.8k the guaM 
-"Where aTe you? WJty don', you give the signal?\j£ That is the condition of: 
thE' railway administration today. I am telling ou ~ese thing. without the 
Rlightest exaggeratio1j,. If anything. I am minimising them. I am telling you 
the act·ual positinn. These ate the conditions and the people who travel know 
about them. Is t.heTe nobody in the railway administration who ean call upon 
the drivers and guarftR to say as to what is the C8. I~e of ~ e •• delays? Former, 
ly. 1 remember. if 1'l driver brought a train five minuies l&t. to the arrival 
station he had to giYe an explanation &nd a lin. WM inlpO!led on him. Some-
times the railway admini~tra.!ion has said ~ft'  thoae drivers who bring trains 
t.o time would be given lome in~ of reward. I do not want that you sho\lld 
introdlwe that system of rewflrd. BUb if y"ur admlniMtration has gone so bad 
I won't mind your telling the drlTera thai if toheJ bring t.he trains in time they 
would he given some allownnee. 

Although the engine is had, they !ore lupP()l;ed to bring the trains in time. 
The matter has become, as I was stating the other day. so rotten that the old 
regular pxcuses are given to 111\ that parts are not available. the engines are 
nnt working and the"E' are the causes of the delay. I am not prepared ~ 
flccept it·, A !though I am prepaTed to accept that the engines are worn out. 
that part. are not available, T may tell you that the engines could be made in 
TIln to time if there is a will to do it. There is no wjll to do it. 

An Honourable Bember: How?· 

JIr. R. 1[. Bldhva: Let me have the administration. I will show it lo 
YOIl haw. Now t,ilke tb. Grand TTrulk Expre ••. In all lellllion. questione re~
ing'thi. brain are put, In this ver:v Hlaion they ~ ' been .lao put. On it I pili 
to the Honourable Minister a. supplementary question: 'Is it a fact that your 
pr.e,<leef>ss.or in thi!'o very House in reply to a question stated that Government 
~'ll1conslder the running of three trains in & week '0 III to reduce the a.rri a~ 
time hy 12 hOllrs?'. The Honourable Minister A'aye me the answer, '1948 is 
not 1947". Now imagine flir whst it means. We kno .... of courRe 1948 i." not 
1ll.47. Rut his reply went to show that he does not want to go ahead. He 'doeil 
~ot want to push through 1947. He Ihould han lti&ted, I .k&l1 Rei 'beN ill U 
Impr ? emen~. I know .. what be .aid was in a lighter vein, but it is cre~n  .. 
bad lDlpresllon upon lim .taft. They will imagine 'my master thinb to it 

" 



1090 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [23RD FEn. 1948. 
[Mr. R. K. Sidhva] 

does not matter if his predecessor had said so. We need not worry'. That is notproper. I would have expected him to say 'I shall see if my predecessOl' has stated so. I shall take this matter up, and I shall see why this Grand 
rl\~  Express should not run to time'. His predecessor should surely have consulted his officers. Why has that not been fulfilled, I want to "lmow. After all it is a responsible Minister who makes the statement. 'l'hen there is a: general complaint of the travelling public who are awfully disgusted with the late arrival at transhipment stations. I will give you two important stations, Delhi and Ahmedabad. At Delhi there are nearly 10 platforms and no ar-rangement has been made to marshall the trains for transhipment of passen-gers, particularly third class passengers 'who have to tranship to trains within 10 or 15 minutes. The connecting trains would have to wait for more than one hour. but the trains are generally late. W'hat happens  when the trains are late? Passengers are supposed to remain on the platform until they can get another connecting train, which if it is a mail train, they have to wait for 24 hours. This is the position. Almost all connecting trains are lo ~ by passen-gers on account of their late arrival. Not only that. Late arrival causes pas-sengers, who have to tranship, immense trouble. There are no connecting trains for 24 hours: and this arrangement for marshalling of these trains is so made that they have to walks great distance. In Ahmedabad t.here are 9. metre gauge and broad gauge platforms. Both are B.  B. & C. 1. In Delhi ,also there is a B.B. & C.l. metre gauge track, and there is broad gauge. In Ahmeda-bad I understand the whole Rtation is going to be remodelled for which Rs. 35 lakhs have been proVided, but this sear only 1 lakh will be spent. I would have wished the Honourable Minister to have pushed through with this. If he is going to spend only 1 lakh odd, I do not know how many years it will take to complete. When the Sind mail passengers come over to Ahmedabad, there is only half a:1 hour left for the Gujarat mail and Delhi mail for connection: and let me tell you from experience .that by the time the third class passengers reach the B.B. & C.I. broad gauge platform for the Gujarat mail, the train has left. Nobody has paid attention to this matter. You might ask 'Why half an hour is not sufficient 7' It. is not sufficient. First of aU there are not a suffi-cient number of coolies, and distance is great. No thought has been given to the point that for the convenience of these third class passengers in regard to transhipment, proper arrangement should be made, and that the staff has to be so arranged that all the passengers can come in time for the departure of the train. This indifference towards passengers of the Railway Department offi-cials must go. E er~t in  points to t~at .. Nothing else. If the railway' offi-dais felt they had some responsibility. if the driver feels it is his responsibility to . drive the engine rightly, if the guard feels tbat he guards the train properly 'and performs his functions correctly, t.hen everything will be all right. The ,Tailway rule is that the guard must whi;;tle. one minute before the deparlure time. But he does not, whistle. Whistling- (fays are gone. The point is, everything is left to. the. choice of the guard orihe driver. This' is the position. I would humbly submit to the Honourable Mhist.er that t ~ public is tired of it, the trav'elling plJblic is dis~sted  and I would, therefore earnestly appeal to-)lim to collect hiH responsible offiMrs arid tell them in all seriousness what I stated last Friday. I am making the suggestion seriously thiJ,t he must issue a dElfinite order, fix a target which is so familiarly used by him in all matters and tell thc officers that within a month he wants such and such thipgs t,o be done. He should not ask them for explanations. They are not going to give correct explanations. He should insist on trains running to time. My friend bas . rightly stated that minister might say Ilhat 'he will increase ~ e ~me of schetlu]e., t a~ is instead of bringing 'a train in ~ holll'l!. he b~i. in 86 hours. We do. not .want that. This would m~an hUrllbuging and. fooling the 
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public. Efforts must be made to bring the trains as rapidly as possible and to 
the scbedule time. In the past they have done that. Therefore I conclude my 
speech by requesting most humbly the Honourable Minister that he may take 
steps in the direct,ions I have mentioned, and that officers right down from the 
biggest to the lowest should be made to feel that in the interests of the public 
they must carry out their instructions faithfully. 
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l:~ ~ ~ *" W ~ j  lIlT ~~ ~ ~~ 'liT) ~ ~ 
~ ~'ffrt I 

En9Ii'l~ trani/anon 0/ the abov •• puc_> 
Shrt GokulbiW Daulatram Bhatt (ElI8tem Rajputana State. Group): Sir. 

'he quelition which oonfront. UI i. in connection with i e~. whieh run 
very late. Many cause. can be assigned to the late running of trains. I do no. 
want to repeat what haa been said by the two previoul speakers. But I do 
solicit the attention of the Honourable Mini.ter to the thing_ I have seen and 
to the reftectionli I lI.a .... made. 

The great.eBi defect that we find in our railwlI.J' Btaft is that they have 
become irresponsible. Though we have shouldered relponsibility since the 
16th of August, yet our .lad baa developed .. no care mentality. "Whll.t does it 
matter/" They lIay. "the work aoos on and will go on; our Minister in charge 
is there to protect us hEl will reply by saying that the railwaymen labour hard' 
and help him in mn:king better a.lTlI.ngements." In this way we give to these 
men certificattlll Which make them feel: "lejj passengers grumble (md cry; let 
members say anything in the Assembly; but 80 long as our Minister is there to 
defend UI we losE' nothing a.nd we need have no worry". This is the iOTi of 
mentality which they have developed and which they are still developing. To 
this partieularly I want to draw the attention of the Honourable Minister and 
of the House. , 
1 am not speaking on the Railway Budget as a whole, but to this thing in 
general I do invite your attention that whereas in the past it took JURt half an 
hour to tranship goods from one wagon into another., it takes severn I days now. 
What is the reason for this that whereae before the 15th August a work could 
lie done in a certain period. today, after 15th of August, with the same staff 
and the same amount of work, it takes longer? Why is it that a parcel delivery 
covers two hours now whereas only half an hour was sufficient in the past? 
Evidently we ha\'e become irresponsible. This is the cause of the detention 
of trains and of their late running. Special attention should be paid to it and 
care should be taken to' see that the itaff realisei its responsibility. 

Secondly Mr. Sidhvl1 has said-he knows & good many \b:ngs-thati it h& 
is entrusted with power, this state of affairs will lioon improve. I think our 
Government will look to it and entrust work to able men like him. He has 
st.flted that he has just returned from a visit to Sojan where it was pointed out 
to him that the Engineering Department doe~ not cooperate with ot e~s  that 
the traffic Department and others do not cooperat.e and that the required 
amount of eooperation is lacking. On account of the absence of cooperation 
among the staff We ,the pa8sen er~ are put to trouble; the post~ working is up-
set and our other works are tlJrOWIl-O\lt o! gear. 'We are told that' it will laie 
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time for the normal position to return and that by and by it will be all right. 
But this will not satisfy us; mere statements of this kind will not be sufficient 
for our countrymen. We ,find our men drowsing over their jobs. They should 
beat their brains; they should use their endeavours and use it in such a way as 
has been suggested by my friend. I am pleased to know that. t ~ Ahmedabad-
Bombay S.ectic!l of the B., B. & C. 1. Railway is functioning properly. We find 
that the staff of this section is making efforts. This gives us satisfaction. But 
other railway line!;. are such that we huye to complain about them and We have 
been complaining about them in the past. I do not want to discuss this point 
at len t~. But just as this particular section of the B., B. & C. 1. Rtlilway has 
been set right to some extent, other railways should also be improved. 

Mr. Bidbva stated that the timings of the Gujerat Mail and the Sind 
Delhi Mail do not coincide. There is a difference of half an hour. But he 
should know that ~ e Sind Delhi Mail has been connected with the Hajputana 
Mail. There is no point in calling the Guierat Mail into question. He Heed not 
discuss it. The Rajputana Mail is meant for him. I will, therefore, not dis-
cuss such like things. I do not refer to them either. 

But what I desire to point out is that our staff lacks speed which it should 
have. It has become lazy. The Railwaymen have become careless and the 
feeling of cooperation amongst different departments is missing. The absence 
of this feeling is the cause of the late running of trains. I hope the Honourable 
lIIinister will try to remove this defect. Mere saying this that he will try will 
not help us. He should make it a point to impress upon his staff that this 
work should be done at all costs; whether it is the fault of the Control Depart-
ment or of the Engineering Department, or whether it is due to our fault in 
loading Or unloading wagons, our trains slJould not be detained. They should 
run punctually. Our conduct will be justified only if this can be -achieved. 

With these words I have endeavoured to bring home to the Honourable 
Minister this defect. 

The HonourablAl Dr. John llattha.i (Millioter for Railways and Transport): 
Sir, this question is one which the House has discussed very often in the past, 
and in the course of question and answer during interpellation hour I have 
dealt with this question more than once in the past few weeks as the 
Honourable the Mover im~elf has pointed out. When I said that it might 
become necessary to consider a revision of scheduled times, what, T had in 
mind was that one of t ~ factors which. particularly since l'artitioll, has led to 
further delay in the running of trains has been the locomotive position, and in 
addition to that the enormous increase in traffic along certain lines which do 
not have the capacity to deal with it. We are trying our best to improve the 
position as far as these two matters are concerned. We are doing everything 
that we can in oraer to get engines-as many of them as possible-back into a 
state of fairly working repair. We are also trying, as far as materials and per-
sonnel are available, to increase the capacity at points of congestion. But 
these are things that are going to take a little time. 

My Honourable friend Mr. Sidhva said that I am in the habit, of fix'ng tar-
gets. Apparently he implied that I, did that with no serious intention of observ-
ing them. As. far as the loco PTtion and. the increase of capacity at p~ints of 
heavy congest'lon are concerned,1[ fixed faIrly early targe!) and I am gomg to 
do at~ er I can to see that those targets are observed/.' Since t i~ is going to 
take a little time-and tllat is my view of the position-it would be dishonest 
on my part to say. as Mr. Sidhm wants me to. that within a month from now 
I am going to se);. the position right. I am unable to do that-these things take 
a little time, all that I can promise is that 1 will see that thtJ.ttime is as short 
as possibl<;; 
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,My Honourable friend the Mover was particularly worried about t ~ Grand 'l'runk Express and he expt:.essed a certain amount. of dissatisfaction becaus~ the Minister happens to be a man from the Province of Madras and he has taken so little interest in improving the running. of the Grand Trunk Express. As a matter of fact, the running of the Grand Trunk Express has been a continual source of anxiety to me. The real position with regard to the· Grand Trunk Express 'is' thM unlike other long distance trains in the country it is not really a single train running continuously all the way; it is tacked on at different points to other trains, and one train delayed would mea.n more than correspond. ing dela.y at successive stages. 
Prof. N. G. Ranga (Madras: General): But the delay has been there for the last twenty years! . 
T1ie Honourable Dr. John Matthai: I am prepared to accept the Honourable Member's suggestion-as a maj;ter of fact, I had been thinking of it myself. I want to have the question, which is to my mind somewhat typical of the general question in regard to P!ll1ctuulity of trains, made the matter of a special in Ye"tigation immediately. 

. An Honourable Member: That is good. 
The Honourable Dr. John Hattllai: 1 do not thirlk the Honourable Member a~ right in sasillg that we were; not familiar w;th or we .were not a a~e· of the pal"titmbl' points where delay is occurring. In fact, I nave o~ in the office a progress sheet with regard to l·he Grund Trunk Express covering a period of over f"UI" months containing every day's movement and the delay at the various 

poin~s. It· is very difficult from tb,at progress sheet to draw an.l' generalisation, Therefore 1 have corne to the conclusion that it is a matter which ought to be taken up for special investigation. Well, if it is found-and it is likely to be found-as the result of circumstances which we cannot remedy immediately that an altemative solution which might make for a little improvement is to change the 10Ute of this train, then we want to consider that. 
Pr&f. N. G, Ranga: But that will only ~orsen the position. 
The Honourable Dr. John Katthai: It is qnite likely that an alternative 

route, although it may cover a lon. e~ distance, may ::n:t~~ll  result in . an improvement in point of time. ThIS IS one of the poss~bl tIes we .are .conslder. ing. At ally rate, as far as the Honourable Member s ?uggestl?n IS ~on· . eerned, I am prepared to accept it and I want to have thlS questIOn enqUlred into in that special manner because it is likely to have a bearing on the genvl"al question with regard to the punctuality of trains. I am sure my onour~ble friend \\,ou:d haye been interest,:d to llO~ that ,\"e are keepmg II very .detalled account of the progress in point of punctuality of the principal trains in India. Since the 15th cf August, there has been deterioration in prac~icall  all the trains running through Upper Indi'L The only three RailwGys on which I am able to note an improvem2nt during the paRt three m,)nths (ll"e the l\I.S.lH.R. and tbe S.I.H. which are free frolY_ the various problerue that we haye in Upper India and the House will be startled to know, the O.T. It 'l'hat makes me r~t er' hopeful because if it is possible to effect 'progress on the O.T.R., 
then probably there is room for progres" in othElr Railways. 
Sir the Honourable Member began his remarks this mom'ng witb a refer· ence to my rea ~tion to the criticism made by Honourable Members rl'garding the staff working under me. It is, to my mind, still somewhat unundcrstanJ· able why tho, House "hould resent the fact that jf the railway staff ale no~ working in the manner in which t.he House thinks it should. I should ac~pt the .proposition that the great bulk of the men working under me are misbehaving, As fa-r as I understand parliamentary tradition in a matt-er oftbis kind, 1l,finiskr who SllYS that. the troubles in his Departm€lut. are 111 ue t.o th_e mel!-working under him. "I think, is not worLhy of his place. 
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An llonourable Kember: That is true. 

The Honourable Dr. John Katthai: If the allegation in this House were 
made against me personally, I should not mind it, because the House haa 
every right to condemn the Mini$ter, but the whole trend of the speeches 
delivered in this. House has beeH this, that "We do not want to be hard on the 
Minister; the Minister has his difficulties; probably the Minister has 'lIot been 
long enough in the office." The man who in a crisis complains of hiB ~oola 

is not a man; and is not fit for a man's job. 1 am aware of the problem in 
regard to the staff and I want to aSBure the House that, there is nothing that 
I would leave undone. But that is a differeut matter from saying that . 'I 
consider the majority of the railwilymen are not worthy of the position they 
hold. " 

Sir, 1 think I have covered mOE.t of the discussion which took plaoe this 
mornipg. I think the most important and practical suggestion which has 
been made today i~ the suggestion by my Honourable friend Mr. Sidhva. fihal 
he should take charge of the Rai:way Administration, which suggestion, Hir, 
has my fullest approval and I hope it will be carried out at a very early date. 

Kr. :R.. It. Sidhva.: What about the late departure of the trains, Sir? 
That is a point on which I think I am entitled to have the Minister's reply. 
He has not dealt with that specific point which has been raised. 

The Honourable Dr: Jobn Katthai: As far as the Grand Trunk Expres9 
is coneemed. that is a question which has been answe:ed by me several ti1jles 
during question-hour When this big refugee movement began, the Honourable 
Member will rt-member, we had-'to start a. large number of extra passenger 
train services for moving refugees. \Ve were abi<-to do that because we 
called in the spare coaches f!'Om all over the Indian railway system and we 
had to ecollomise the roaching accommodation that we had and therefore flS 
far as the Grund Trunk Expres<, is concerned. what we aid was that the same 
rab thflt came from "fndms t{) Delhi went back again. fio if the incoming 
train arrives late, naturally the departure of the next outgoing train would also 
be late. Then there was the ~uestion of the ftrmfd gnards. I myself 
havel!ed by that train once Hn,l 'wbat happened W:lS t ~t it took one ftn~l 't 
half honrs before the guards would arrive-not a matter under mv control. 
Therefore, S,ir, these are qllestions which require, if J mRy 8a~' so e~  respl'nt-
fnIJy, a little mGr!.' sympathetic consideratIOn thaa Mr. Sidhva in b's 
impatience is prepared to give. 

Haii Abdus Sattar Haii Ishaq Sedl: Sir, may I have leave of tbe House 
to withdraw my cut motion? 

:M):. Speaker: Has the Honourable Member leave of the House to withdraw 
his cut motion? The cut motion was, by leave of the Assembly, withdrawn. 

System of SelectiolJ obtaining on th6 Railway •. 

Mr. Frank R. Anthony (C. P. and Berar: General): Mr. Speaker, SIr, I 
move: 

"That the demand under the head 'Railway Board' be reduced by. Rs. 100." 

- ,$i]', I gave notice of this dlt motion in the hope that I wO\lld be able at 
least partially. to get the Honourabi€ Minister for R(dlways to understand 'the 
widespread, bitter and increasing discontentment in all ·the Railwavs n!nong 
the railv-ay !'!taff with the prevailing system of selection on our Rai ~!l s. ~\~ 
L l~a e said bdol'e, I am in t()uch with t?~usands of r~il\\'a mel  on . every 
B;mlway. I do llot l~O . ~let er the m~8ter. for RaIlways appreciate5 this 
dIscontent. Art I see It, It IS a canker eatmg mto the vitals of thE' whole 



Admiuistration. !vIy Holiourabk friend Mr. Sidhva made quite a righteously 
indignant attack-and I am inclined to agree with him-on 'what he regara. 
as the lapse of our railway staff. But I feel that that Jap,lle will continue. 
As a matter of fact, our railway staff will continue to give to the Railway 
Administration less and le~s wOlk. This is not due to any deliberate attempt 
on their part. I personally feel that the railwaymen are not giving anything 
like t ei~ best to the Railway Administration because they feel they have 
legitimate gIievances which the Railway Administration, for one reason or 
another, insitlts on perpetuating. 'l'here is this system of selection. It is 
a canker. My Holtourable friend the Railway ;Minister will say that thi. 
system of selection is the best possible system. It is in principle an unexcep· 
tionable system but what I object to, what the railwaymen throughout the 
country object to, is the way in which the system of selection is being put into. 
practice. And I am not overstating the positioJl when I say from perSonal 
knowled'ge, that these Boards are little more than a farce. The average-
Selection Board consists· of an officer who is the immediate superior of the--
persons who are to go before that Board. The selections are in fact before the 
Board sits by the superior officer. His collegues are fellow·officers who 
blindly accept his recommendations. Every candidate should normally appear 
before the Selection Boards. Yet I know of Bcores of cases where the candi· 
dates are not even called before the Selection Boad. The fact whether they 
are suitable cr unsuitable is decided in their absence. I know of scores of 
other cases where the junior men have been pitch.forked to the next higher cadre· 
and over the head of senior officials, men who have worked for years in the next.. 
higher codre. The junior man skips a cadre. . 

~ selected man has never worked alongside of those men whom heha .. 
superseded; he has been junior to them for many years and for no 
ostensible reason e~cept that he has commended himself to his in!.me· 
diate superiors on the Selection Board, he is pitch·forked over the 
heads of men wl;to have been senior to him for years. It has in facii 
thrown open the flood-gates to nepotism, to jobbery, to favouritism 
on thtl ail ~ 8 to-day. 'What has happened? The Railway Board issues an 
ad hoc order that with regard to a particular person he mllst pass an exami· 
nation before he is selected to the next higher post. 'rhe Selection Bonrrl 
comes in. It consists of a man who want.s to favour a plll"ticular candidate, 
'1'he ad hoc order of the Rnilway Board is ignored on the score of age and that 
man is prl)I1lotd to the next higher cadre. The travesty of it iR this: tb ~t 

he is promote(' to the next higher cadre inspite of the fact that he haR IJot 
passed the departmental examination; he is pitch-forked over the heads of 
men who have passed the depHtmental examination, years before him I1nel 
who have omciated in the next higher cadre for man;y- years. That is what is 
happening today, Sir. 'And, unfortunatefy, J know it and J do not think I 
am over-stating the position when J say that four· fifths of your supervisory 
staff, four-fifth of your officials today are superseded men, men who !Ire working 
under a legitimate sense of grievance, men who are wOl'king under a legitimate 
sense of resentment, men who are  working under a legit-imnte sense of 
frustration, 
As I mentioned the other day T was at one of the Rni1 a~' Headqllart,ers 

in India ana I was asked to meet the Hindu officials. the senior Hindu officials. 
'They told me: "You can . mention . 0111" nllmeH to the Railway l ini~ter  lind I 
said: "I wonlt do that". They repeated however: "You CRn mention our 
names to the Railway Board. We are asked to keep both om e~es on 
our work, we Ill"e told not to keep one eye on our work and the other eye on the 
selectbn list. Rut we are human beings., We are not only e~pin  on. 
eye on the sl)lection list, but we are keeping both eyeF< on the selection list. 
If we do not do this we go down in the selection. WhRt ~appens? Some 
junior wbo ~rpecilj 1.iBes in liclr-spittling and tOHdying to the Reniors win. be 



1098 CONSTITUENT ASSEMBLY OF INDIA (r.EGISLATIVE) [23RD FEB. 1948 

[Mr. Frwk R. Anthony] 
se)ected; he will be pitch-forked over our head." That is what is aP len~n  
today, Sir. When I make a. criticism, I usually make a correspondmg 
suggestion. I know to what extent the feeling of bitternes~ is growing. ...~: 
have just received a representation from the mo~t powerful. l!lllon. on the B, .1' 
Railway which says: "Either you get the Railway admllllstratlOn t,;> modl~  
its nefarious system of selection; or we will be eompelleq to .go on str.ke., \\ e 
will be compelled .to call a strike in order to draw the attentlOn of the .count;! 
to this continuing llefarious pract'ce which is being practised to our detriment . 
I a~e got a-suggeRiion to make in t·his respect. I beli,;ve that this. sort 

or comprehellsive s;vstem of selec-hon preyails only in the Rallwn:v Admmlstl'a' 
tion that there are no~ only a few selection posts but most of the posts are 
selection post.,. My suggestion is one which I b£lieve obtains in other D.epar~
ments. If there are 5 yacancies as selection posts, I wonld ask the Mllll<;ter 
for Hailways to allow one of those vacancies to be m;wl purely b~' ~electi' I1  

tIle other posts will be filled on the basis of seniorit,,>, cum selection. I :(1:n 
not asking the Minister to promote unsuitable men i10t at all. Fonr out .0£ 
the five vacancies will be filled by men according to their seniority-cum.slIlt-
ability and one vacancy will be filled purely by selection. This is what the 
men are hoping for and if this is done it will very largely preclude the present 
system '.\-hich is rampant on the Railways. The tragedy of the whole thing 
is that there is no redress. I have been through scores of cases and as ;1 

lawyer I have sifted and have found them to be cases where there ha.s bElen 
real injustice. The usual reply from the administration is: "We caunot 
interfere, This appointment was made by a tS.election Board. The Selection 
Board consists of illen on the s·pot; they know their job." Between this sysfem 
of nepotism prevailing on the spot and the attitude taken by the Raiiway Boad 
the man who has a real grievilDJe bas abso'utely no hope of redress. 
I would ask the Railway Minister seriously to consider my suggestion with 

regard to making appointments to selection posts. If there are five selection 
posts then four should be filled on the basis of senioritv-cum -suitabilitv and 
the other one will be on the basis purely of selection. Sir: I move. • 
Xl. Speaker: Cut motion moved: 
"That the demand under the head 'ltailway Board' be reduced by Rs. 100." 

Dr. P. S. Deshmukh (C. P. and ,Berar: General): Sir, my Honourable 
friend, who has just sut down, discussed the question from the point of view 
of those who were already in service. While speaking about the method of 
selection and promotion, he criticised the present methods and gave a5 his 
individual and considered view t.hat the selection that was being done at. thtl 
present moment was very un~ ltisructor  that the Selection Board did not 
function properly and ther.,) wel'e legitimate grounds to charge it with nepotism, 
jobbery and the rest of it. I want to speak from the point of view of those 
who are unable to get any employment in the railways because 
of the Selection Board suffering from the -mrious maladies which have al-
ready been enumerated. It is hecause of this, Sir, that whenever I meet 
a ;voung man who wishes to join tlw RailwflYs J often hear the complaint that 
it is (m\y the highest bid'ler who can get a job on the ruilways and those who 
ha"e no relations who_ are i ~  placed in the railways, or something 5ub-
.stantial to offer. have. absolutely no chance of getting in. I would therefore 
ttpp'eal to the Honourable Mini.ter to look int.o these complaints ,AgaInst the 
fnllctiolling of the Selection Board ahd to see \;hat fit candidates from all 
sct'tions of society are giv'ln an adequate opportunity and chance. I parti-
C\llarIy a·weal  to him, Sir, for those unfortunate human .beings, who are the 
teeming millions of India, who struggle very hard to get any education, and 
who come from the rural areas. to 111ake it a particular point to see that as 
large a proportion"out of them is ell60uraged to go into the railways as pOBBi, 
ble. For this,. Sir, all that ;r ask him tQ ~onsider is to see now the Sel('dJoll 
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Boards are working and all.o to see if it is not possible to fill in some of the 
higher posts by direct recruitment. This is a point, Sir, which I would like 
the >;l hole Government to consder because of the partition of the country, 
because of so many officers having gone to Pakistan-and it was a patent taC] 
t u~ in most ot the minority provinces, that is to say, provinces where MusHms 
were in 11 minority, they had a disproportiona.te share of Government s. r ices~ 

a very  large number of vacancies bave been created. The result is that in 
very "many departments vaecums have arisen and consequently, since the 
Government must go on and departments must fundion, there have been 
unhenti! of and unimaginable pI'tlmotions in lilmost every department of 
Gov€l'llment. provineial and Oentr~ . These proIllotif)llS. are not always 
deserved. Many persons who hnd to be promoted had in .mnny cases no 
expe"rience of any kind for the -posts to which they were promoted. They 
were rctually remove1 from thelmrest wrungs to very hi:'h posts which they 
are IlOW beini> asked to occupy ~nd function in. The result is .tHat the dn-
cicncy of our Government departmeuts is falling Vtry rapidly, and I would 
not be surprised if the Oentral Government as well as man.y Provincial Govern-
ments ale faced with dis(lsfer. For th's I would suggest both to .my Honour-
able friend the Minister for R~i1 n: s as Well as other -Ministers that they 
should take into acount ani put into practic-e a system of recruitment of young 
men of ages varying between '2[, and 35. There are many young people in 
lndia who are educ.at€d and competent but who (Ire rotting' in callings for 
which they an not fitted. On the one hand we have this frustration of Ollr 
young me~ aJ:'d of a whole ge.neration in India and on the other hand we have 
the complaint of laek of talent, lack of competent and efficient men. I think 
with a proper perspective and with (\ desire to help young men in their careers 
it should be quite easy to put the-demand nne} the supply together and to. 
improve t.he lot of many young men in India. In the railways also the 
Honourable Minister has told us that as a !'esult of hundreds-if not thousands 
~f people haYing opted for Pakistan the railway administration a~ hard 
ilut to it to maintain the services and carrv on the work efficiently. Of 
course I confess I have not the ~ pert knowle'dge that my Honourable· friend 
who rreceded me has; but spea in~ as a layman who knows that there is It 
demand for efficient people ani that there is also R demand and a hankering on 
behalf of people in general who are not getting nroptr jobs, I think there is 
much for the consideration of the Honourable l\1.inister. I would therefore 
suggest to him not oniy to improve the present method of selection but to see 
also that some of the higher positions are filled by direct recruitment as well 
as by a system of having training courses so as to make these new recrui1.s 
{unction  poperly. It is probably ti novel suggestiO'll but it is a suggestion 
which is justifiable in the circumstances in which we are living. 

The Honourable Dr. John Matthai: Sir. this discussion raises a rather 
important point which is this. We are all agreed that the Government rail-
ways should be rUll on business lines, and we want the methods of the 
railways to approximate to the methods of business houses. Now I ha';e 
had ft good defAl of experience of business houses and. as far as I know, appoint-
ments there are made on precisely the lines on which railways are making 
them now. That is to say, it is the a'lministration eoncerned who ,we 
responsible for the efficiency and responsible for the. particular works, and 
therefore the ~eleetion of the mE'n for holding key positions wi.thin the adminis-
tration is the responsibility of the administration. 1£ it is found thnt It Jlnrti-
CUIH!" administration in ma.king appointments to higher. positions is l)ot folluwing 
canons of efficiency but is practising what m.v Honourable fr~ud calls 
nepotism, the only solution is..to remove the lY,U1 at t.he h;tl of the admin~1'·ra
tiOll straightaway. The on'y wa.1' to work it on commercial lines is 
this. Take'n paJtiqular railwtly in India. You appoint t ~ very best man 
that you can find as Gen(,Tn I :lfallnger and ask that General Manager to consti-. 
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&ute a good selection board of senior officers, and that selection board recommends 
people to be put in selection posts. The General Manager reviews the 
recommendations-he accepts or rejects them. If it is found after a time that 
this particular General Mllnager's appointments are bad appointments in .the 
sense indicated by Mr. Anthon}" the only solution to my mind, if. you are 
thinking of the methods of a business house, is to remove that General Manager 
and tell him that you have no confidence in him and that you are going to 
replace him by another. 

But the particular and concrete· suggestion that Mr. Anthony made in 
regard to selection posts, which by their very nature imply' efficiency and not 
merely Beniority of service, is this. He says that if there are three selection 
pests you should give two to efficient people and give the third to a man 
merely on the ground of seniority . 

• r. I'ranlt B.. AnthOlly: Sir, on a word of personal explanation, that was 
not my point. - I said that before these appointments are made the men 
must all be deemed suitable. 

The Honourable Dr. Tohn Katth&i: Each man in the re'atively higher 
posts likely to be an eHgible candidate for selection posts ~s a special record 
of service. It ill of course open to you to say that  that record of service ill 
not properly coItlpiled. Now if you are going to make appointments to these 
selection posts by varying the principle that the post should go to the man 
whom you consider to be the fittest man for tha. job. I do not know where yr,u 
will lImd yourself. But there is or,e assurance thut I can give and it is t i~. 

Very often these records come up to me here. The House will appreciate 
that it is not possible for me in every case to give detailed attention. Actually 
on an average I get somewhere about 50 telegmms every morning prote ~ti'l  

against one appointment or 'mother. The House will appreciate that it is 
not po!'Sible for me to go into detnil~ of each case. But I do try mv best to 
Be' that the papers that ('ome up to me as regards selection of people for higher. 
posts are examined with as mnch serutiny as I am able to make consistently 
with the time at my disposal. Be~'ond thfl.t. J 11m not in a position to go. I 
do not think J can accept r,he kind of compromise that Mr. Anthony sngge,"s. 
'What 1 do think I ought to (1" is that hereafter whenever in a partieular 
administration it is fonnd t.hllt these selections are made more on the bn~i~ of 
favouritism than of efficiency, the matter has, I think to be taken at H highcr 
le"el and disciplinary measures shoul'! be imposed 1I11On the top people in the 
administration, which is the only way in whirh the thing <'Ull he rectified. 

My Honourable fri&nd Dr. Deshmukh ·raised various matters; mainly I 
th01;ght he was dealing with the qucs1 ion of initial recruitment. The question 
or initial recruitment is not in the hands of the administration: as far as the 
superior ser ice~ are coneemed, 80 p.c. of the vacancies are filled b,-the 
Pedcral Public Service Commission. As regards the 20 p.c. which are appoil'~
ments made by promotion fr,)ll1 t ~ lower services, they are also rna 'Ie. in 
rons"Hation with and with the approyal of the Federal Puhlic tleTvice 
Commission. As regards initial recruitment in the subordinate sen'ires, these 
"1)pointments are made by the .Toint Service Commissions that we have on the 
various railwavs. So that the question of initial recruitment does not really 
arise· in regard to the part,icuhr i ~\les that have heen raised. 

There is one suggestion that T think Dr. Desmllkh raised which is that we 
8houlil now t.r~- ilirect recruitment to higher positions on the railways. It is· 
possible tor you to mnke direct appr,ilJtments to higher positions in the genel';;l 
administrative service of Government. For example,if there is n man of ou~
_trmelin" ahilitv and outst:mdin;r experience in a 'business house, you can bring 
him int~ the Coyp-rnmenii "If In'ii,' establishment to run nn economic estahlish-
ment. But the railways fire so specialised, and in the' main so technioal, 
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that I personally doubt vel), mue 11 whether it ",iii be possible to provide scope 
for direct recruitment except in ~'er  special cases. There is, for example, the 
question of publicity appointments en railways. There it is certainly pussi-
ble--and in fact very desirable-to go in for direct appointment because people 
who have had journalistic experience and knowledge of publicity work generally 
would be the sort of people wh" can do their job properly. But apart from 
that I ·am· unable to think of any large dep"rtrnent of railwnys where direct 
recruitment would be possible in the present circumstances. 
Mr. Frank R. Anthony: I am sorry that the Honollnlblc ::\Iinister cannot 

accept it. But I withdraw it because there is no point in claiming a d;vision 
and I ask permission of the HOl)se to withdraw it. 

JIr. Speaker: Has the Honourable Member the permission of the HQuse 
to withdraw his cut motion? 

The cut motion was, by leave of the Assembly, withdrawn. 

DEMAND No. .~ OR I  EXPENSES-REPAIRS AND MAINTENANCE 

-Manufacture of Locomotive8 ana Machine Tool. 

Pandit Thakur Das BbArgava (East Punjab: General): Sir I move: 
"That the demand under the head 'Working Expense_Repair. and Maintenance', he 

reduced by Re. 1." 

~'  w.lI Dd L'it& I~ q Jlr J,t-.l!' ....... ",, yU::r : 1 ~ LJ",., ~ o.::.>~ 
.l,s f ~ .. D Ut& '-'P.-~ ~~ 4S .r.j ~ f ~' .. ),' ~l  4S u,.s rS 

I 

~.l..' d w:..t& flY. ..sf'! ~ ~ s f ~ .. L....i.!1 5, dL'it& I ~ ~ *' ~ 
(English translation of the above speech) 

Pandit Thakur Das Bbargava: Sir, the question arises why Re. 1 be reduced 
and why not Bs. lOO? I think that reductioll by Re. 1 serves the same pUl'pO;;6 
as the reduction by Rs. 100. Therefore .... 

The Honourable Dr. John Jlatthai: l.by I make a suggestion? I am afraid 
I am not abl.l to follow the Honoumble Member's speech. I have -heard the 
HoI'lOurableMember speak before on various ocea,ions in English, and I t1'ink 
he has made some of the most effective speeches in English I have heard in the 
HOllse. If the Hononrable Member will be 80 kind as to speak in English .[ 
would be grateful. 

Kr. Speaker: It is entirely a question ot the volition 'of the Ronourable 
Member. If he chooses to speak in Hindustani he may. 
Prof. N. G. Banga: Why not change this unworkable procedure? Have two 

languages but let the 8ubstanee of either be translated. 

JIr. Speaker: What is it the Honourable M;ember ie Buggeating? Is ~  th" 
.. Member should be given a chanee t i~e? 

Prof. If. G. B&DIa: A summary may be giveu by an official interpreter as iii 
the procedure in Geneva. 
JIr. Speaker: We have yet. to develop that kind of procedure; We have no 

ready t.ranslators here, who can give the translation immediately. Bub the poin. 
is that we do wish to evolve a common language other than English. 

Prof. •• a. ltaDp: Not by imposition I 
Mr. Spelbr: Nor can bt be abandoned even by liM 1' i8~ of 10m. 

membersl 
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[Mr. Sp0ak'lr] 
Let there be no more .argument. This point was discussed during the last 

Assembly before the 15th August and ever since the HonourabJe Maulana Ab:i1 
Kalam Azad first came into the Ministry, we have been having speeches in 
Hindustani. 

Prof. N. G. Ranga: We have been tolerating it. 

Pandit Lakshmi Kanta Kaitra (West Bengal: General): _ It cannot be 
tolerated much longer. 

Mr. Speaker: I would not say that. But I would request that since 'Mem-
bers have been tolerating it, they may continue to do that for  a longer time 
during which time they themselves could pick up the language. 

Anyway, there is no need of introducing any heat at all. We have carried on 
for over a year and I see no reason why we may not be able to carry on with 
greater and greater facility. Anyway, it is getting time for the recess. 

The Honourable Member may resume his speech at Half·Past Two of the 
Clock. 

The Assembly .then adjo1l.rned for Lunch till Half·Past Two of the Clock. 

The AMembly re-assembled after Lunch at Half-Past two of the Clock, 
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in. the Chair. 

4-Y,s ~ yT L~ !..,...".,t.... ffl-4:J..il,. : ~ t  . LJ"I.:J ft+i =J..4 
I\'~ -! ~ 04; LJ"I d:pA.sS l:.:J u~ J:::" LJ"I ~ L yi.sS u~ 

-~ '-~ u,' l·\.el~ -~tj ...s .. 'd; '-..! .. ~ .. - ~ .~ ~ -~  .sS ,s ... ..~ ..!! ~ 

I\' l I~ .J 01 ~ . LJ,,s &J r' .~  I,y' '. I>I~ j ~ j+,!,;i 
.,j", -.1~ ~ .~ ~ 1.:)1 .:;t-1. y.)1 ~l~ ~ .:>41 !!' u,,s r',.-.::..I 

. ~ ~ '-..! ~' l-~'  1. I ~ ..,11,-I\' (Locomotive}'t>\::,..,s,J '-..! &.$ !!' L.mS 

-..!! ,fr ~ ... u> ~u'u '-..!.sS..!! LP,/JJ.:;w... 1.. ~ "I L'~ l:i,s (move),,.. 

( Locomotive) ~ ... s .  .. l~ .  .: ~ +,t-1.. i:rl,J ",..l.!) JI.:)t.:L.,.w, .sS 

I.:)u..,.w. ~ )L..J. ... J+.!,;i.sS ..!! ' ~ ~ u~ ~ c,Jc> tJ"'"1 • ~ ~ 

~!. s ..J ,,-4p. .. ~ uj,b -.1~1l W;A e~ (Locomotives) ~ .. s .  1..~ ~ 

1.:)1 ~. ~ '. I!'LJ sL ~  u ! .cl 'o!~' ~I ol~~b. -'~ s 
u"'; ...s,tJ, ~ j+,!,;i .sS ..!! 'I ~ '-..! . ...s~ .sS '~ s ~~~' ~ i  '--:!. e 

-..y..,s Ju!,s.ftl.J -~. ';04\ 

(English translation of the above8peech,) 

Pandit Thakur Das Bhargava: Mr. Speaker, Sir, I am thankful -to YOUe for 
your decision that I have the right. of speaking in the language I choose. I do not 
lit all like that I should not fully respect the Honourab'e Minister1e de"ire. I 
will respect his wishes, but with due respects to him I submit that .i;hj.s ~stion . 
of locomotives &boutwhich I move this cut motion, is a.Jso, ~ think a'part'of o.ur 
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desire that only Indian manufactured locomotives should pull the Indian trains. 
Likewise, I wish that the Honourable Minister, who is one of the locomotives 
of the Govenunenl of India should try to understand Hindi. Though I will 
speak in English yet I would request the Honourable Miuistel' to ~r  !p under-
stand Oill' National language also. 

-(The Honourable Me'mber then continued his speech in English) 

I:;ir, I beg to submit for the cousideration of the House the p'lsitioll iu 
regurd to the locomotives in this country: Last time when the Honourable 
Minister spoke he called hims,elf a walking bottleneck and that is really so. If 
we.find that enough grain is not taken to Madras we complain about the trans-
port system If steel or cement is wanting in any part of the country or if any 
necessit.ies of life are wanting anywhere, we always say that it i'i the fault of 
the railways. 

As regards the defeIWe of the country I ne.ed not be eloquent on this point. 
There will be no defence of this country if the railways do not work properly. 
If today t~e armies have to be carried to our frontiers, it is only the railways 
that can take them there. So in regard to the defence of the country, in re-
gard to industries, carriage of grain and sometimes even water as it happens 
in my district, it is the railways which cater to the needs of the civil popu-
lation in manifold ways. When railways are such a great necess;ty, it is 
but llatul'al that if there is any difficulty about anything pertaining to trans-
port it is the Honourable Minist,er for Transport to whom complaints are 
dil'eeted. If that is so, is it too much to hope from the Honourabl'l Minister 
that he would give his undivided and full attention to the question of loco-
motives? 

I am not complaning. I know that there are so many demands 
on the Honourable Minister's precious time and some of them are very press-
ing, preemptory so that even if he could not pay the atteution which accord-
ing to me ought to have been paid to this question, it is not a matter of com-
plaint. So many questions have cropped up in this country in regard to many 
matters of paramount importalJ,ce that we cannot complain against any other 
minister also and ...say that they have not given their attention to this or that 
matter. I am notsayillg all this in any carping spirit of criticism but I wani 
to place before the Honourable Minister' this question of locomotives in all 
its seriousness. 

I can understand the previous. Government making delays in this matter 
of manufacture of locomotives. ;r do not want to go into past histol'Y. I went 
i~to that history two years ago when in 1946 I moved a cut'relating to locomo-
tlves and that cut was carried. Last year again a cut was moved in regard to 
,locomotives and then i,t '''as withdrawn. Today t,he positi0rl has not improved. 
I must say that the manner in which this question of locomotives has . been 
considered so far .and the stepmotherly treatment which this question has re-
'ceived is one in which even a humble and patient man like' me has a right 
to complain. 

What is the p~ition? In 1940. the, Railway Board appointed two officers 
and they came to! the conclusion that the cost of manufacture of locomotives 
in India wSluld be 20 per cent. cheaper than the cost of imported ones. They 
even selected the site and estimated the cost. The report known as H umph-
reys Srinivasan report was the product of the contemplations of those two 
officers who. conclusively proved that so far as economy is concemed as also 
the in~rest  of nationalflaiety, ,the manufaoture of'locomotives in India was 
a questlon of paramount importQl).ce, ~  further came to the . Clmclusion 
that there was no mechanical orteclmic,al difficulty whick stood in the way 
!>f the mal1ufac.lure of l~~ ~. ~ . further opined tltat tJnahop .. at 
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Kanchrapara. should be utilised for manufacturing locomoti ,'es and within a 
period of 15 to 18 months locomotives could be manufactured there. This 
was the position in January 1940. Since then the Government has been ex-
pressing its anxiety to have this shop as soon as possible. I remember when 
in 1946 a cut was moved t.he then Railway Member almost flew into Ii rage 
and said that he knew the problem in all its aspects, that he was the father 
of the present scheme and that the child i.e. locomotives would he produced 
in no time. Let this past history go away. When the present Government 
assumed the reins of office, we expected that grass would not he 'lliowed to 
grow under ~ eir (eet and steps would be taken at once t~ see that this scheme 
was implemented. In 1942 after the decision was made that at Kanchrapanl. 
the shop was to be located, proceedings hegan afresh. That shop was taken 
, by the Supply Department for the manufacture of munitions alld in 1942 an-
other hody of engineers was appointed to go into the question afresh. 

The despatuhliS from the cODBulting engineer were received in 1944 and 
1945. By that time the Goverument had appoin~ed some other persoll, to go 
into the quesliion. 1 am making all ~ ese remarks on the basis or a stacement 
which the Honourable the Mimster for Transport made ill this Honse on the 
11th December 1Ii-17. It is lillfortuuaLe that in (lis speech this year he did 
not even refer .to "his matter which is of paramount importance. ",ince lie has 
made a statement on this-issue {)ll the 11th December H147 1 belleye he did 
not deem it necessary to refer to it. Hut his statemellt of 11th Ijeeernber 1947 
gives us enough cause for reflectioll and complaint. According to that .. tate-
ment, in May 1946 it was re-decided that a mallufactur;ng .hop will be started 
at Kanchrapara. Then the Honourabll\ Mr. Asaf Ali was the Hailway Member. 
After that the question arose in the Budget session of 1\147. bome Members 
of the House thell sent in a motion for cut and the;y wumitted for the consider-
ation of the Government that Kanehrapara being situated iHI the border W,18 
not a fit place for manufacture of locomotives. Hut the Honourable Minister 
for Transport then was of the "iew that Kanchrapara was the proper plaee 
and he agreed with the Honourable Mr. Asaf Ali and gave good grounds, ac-
eording to himself, why Kanchrapara was a better plate than otllers. Then 
again, when the Boundary Award was going to be given, ill Juue 1947, order,. 
were passed that the site of Kanchrapara be giveu up. And so far the site 
has not' been s~lected. As regards Ajmer where, ac('.ordillg t~ the above.-
mentioned Report, 435 locomotives were manufactured from 1896 to 1940, and 
the shop there was to. be iruproved still fur~.- r. the d"cision was ta e~ 

that Ajmer was to be given up for purposes of maHufadure of locomotives. 

The al)ovll-mentioned report r~commended as a matter of fact that Ajmer 
should be made a better worbhop and that better facilities should be provided 
there. My fint complaint is that up to the present momen,\? the site for the 
workshop has not been selected. And. then I underst&nd from the onourab~ 

Miniater's statement of 11th December that the E. 1. By. have been entrusted 
with the task of selecting the site. I very humbly submit for the consideration 
of the Rouae that this is not a proper way of doing things. After aU the 
location of the shop is very material from the standpoint of national safety. 
We all remember how when South Western Russia was outMm hy Germany 
~ e Russians took .their factones to Siberia, how the factories worked from 
those part.s of that country and how they recovered their conntry. In a vast 
country like ours I want tha.t there should be more than one shop. There 
should be at least two shops. We have got the ghop at Ajmer. Thllre is no 
reilAion why the Ajmer shop Bhould be made to discontinue the work which 
it haa already beell doing for a large number of yeal'll. If this quelltion is 
importantfrnm the nationalilafety point of ... iew, if i' is irilpottant from th" 
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point of view of national industries and if it is a!J;o important ·from'the stand; 
point of the railways, it staI\ds to reason that all tbe three Departments l!bould 
form a Committee and go into the question once again since the. site has not 
so far been selected. Why "boulo' tbe E. 1. Ry. be deputed to make- tbe 
selection of tbesite? Tbe seiection sbould be made by a representative Com· 
mittee and they sbould decide this question from the point of view ,,1 national 
safetv. \]ar! we pardon the initial mistake of the decisi"n in respect of Kan-
chrapara? It was debated in this House. Member after Member said it WRS 
not a proper place. Still some of the Government Members stuck to the 
view that it was a proper place. It was in February 1947. In June 19'{7 they 
gt.ve it up--and rightly. My humble' submission is that a representative 
CommiUee should now be formed for going into this question. 

Secondly. it appears from the Honourable Minister's statement of I,lt!> 
December that some attempts were made to give orders in r. K. or U. S. 
They have not ·been given so far. The matter has only been e.'plored. r 
understand thAt after the machines come it will take two to three years before-
the locomotive engines will be manufactured, so that the promise of the-
Honourable Mr. Asaf Ali will stand unredeemed. He said that in 1949 the 
first engine will be out. But I do not think t>his is going to happen because 
so far no orders have been given and only explorato;ry efforts to give orders in 
America have been made. No site selected and no orders given. The ques· 
tion of Ajmer has been given up. I understand from the Honourable Minlstar'H 
statemenb that it has been decided that inspite of orders for manufacture of 
58 locomotives be1ng given to Ajmer as SOOn as arrall emen~s are made for 
the new workshop steps will be taken to discontinue the loco building work. 
shop at Ajmer. My humble submission is Ajmer is a very sr.£e place. The 
B. B. & c. T. Ry. Co. though it WttS an English conc~n-also thought it 
wise to manufacture locomotives at Aimer though it was to the interests of 
t·hei1' couptry to import locomotives. It has been proved from such a lon~ 

time pnst that Ajrner is a proper place from tbe point of view of safety. I 
am a layman and I do not insist upon this m80tter. I wish at t.he same time 
that the question is examined again earefully. The positibn in regarp. to 
th is matter is nQt satisfactory. 

J n conclusion I would beg of tb~ Honou.rable the 'l'ransport Minister to 
kindly  enlighten this House on two specific points. Firstly, whether Q site 
has heen selected finally or whether he considers it advisable to appoint 0 
representative Committee of all the t.hree Departments-Defence. Illdustries 
and Railways-to go into the question afresh and explore the question· whether 
it is not better to have two workshops in the whole of India, one of which 
somewhere in the northern or Central part of India where it is more safe, and 
the oth'lr where steel and other raw material can be procured easilv. econdl ~ 
if any orderF a ~ been given-orders for how much machine;y have ~en 
given and by what date, according to bim, we will be able to see t.hf' first. 
lo~omriti· e manllfnetured· in India. All.. regards the date I would respectfully 
tell him that fifteen to eighteen mOJlths are required to work n workshl1T' 
and so there is yet time. Even if orders are plac,ed in right time and we !!et 
the mnehinerv .J;here iF even now time to redeem t,",e JJromise rnnd8 hv the 
Hononrahl" l\fr AsnfAIi. I w0111a beg of t.he Honourable the 'l ~anspo .t. '·I:~:'l
t.er t.o enlighien, 118 on these point". 

JIr .. Speaker: Cut motion moved: 
"That the demand under the 'head ·Working. Expense8--Repairs and Mainten..,ro' he 

reduced by Re. 1." 

• Shrl:l:. S&nthanam (Madras: General): Mr. Speaker, Sir, about the 1m. 
portance of the. question of locomotives no .ene will have Any dif'll!renee. From 
1987 whe» J joined ille A!8embly. there was not B ringle e~ in wbioh Uu,-



CO~I:1 rrCI!  M\:>EMPLY or INDIA (LEGISLATIVE) 

t r~ K. SanthanllmJ 
[2ilRD .t'EB~ 1948 

/question was not s0':l ~t to be brought to the forefront. I am glad to say 
that so far ub the pnnClple IS concerned it has been decided that India should 
-manuf~cture all ~er locomotives, and the first steps have been taken. I do 
not qUIte. agme WIth my Honourable friend Mr. l'hal(ur Das Bhargava that ihe 
p~esent It~ should be changed. If you are to appoint a new Committee and 
11 a new S?tll IS to be chosen it will mean the I!ostponement of the beginning 
,-Qf productIon for ~not er twelve months . 

. Pandit Thakur Das Bhargava: But .... no site has yet been chosen . 

.shrl K. santhanam: I think it has' been chosen. Land has been acquired 
li?~ many arrangements have been made. It is near Asansol, ~OO miles .from 
Kanchrapura, Today speed js much more important than that ,ve should go 
011 pullIng out the roots one after another and have the matt-er re-examined 
by different committees. I would therefore beg of the Railway Minister to 
speEld up the production and give  us the good news that, the first locomoti,e 
has been 'produced in Indian 'Norkshops and that hereaft.er the Indian railway 
.system wIll not depend upon imports of fore;gn locomotives. 

During the war there-were two bottlenecks: one was  locomotives, the 
second was machine tools. The Indian people have already come to realize 
the importance of locomotives and steps have been taken. But they havb 
not come to realize the importance of the manufacture of n1achine too~s in 
this country, 

If Honourable Members will look ur .the Demands for Grants, they will 
find that under the-head 'Machinery', for new addit:ons99.72 lakhs have been 
budget-3d for 1948-49 and for replacements it is 375 lakhs. Therefore it is of 
the order of 5 cro1'es. Railways are buying machinery of the order of 5 cror"s 
a year and I shall not be surprised if the major part of this machinery is 
obtained from outside. We manufacture very little of this machinery. Not 
oniy is it economically necessary for us that we should manufacture this macbj 
nery, but if there is any international complication, we s·hall not be able to 
get this machinery and i£ we are not able to get this mac'hinery, all the 
worksho}l5 and other works of railways will come ,to a dead stop. 'rherefore 
it is necessarv that we should make up this leeway as early as possible. 
Machine too" forlll the basic plant needed for the manufacture of machinery. 
Annuallv tf.. railwavs bv themselves consume nearlv 1 cmre worth 
of maeh'ine tools and. these machine tools, I understand, can be maJ'",fact<lred 
by a factory with a !~pital of 1 to 2 orores. Of all industries. the machine 
tool industry is -the one industry which consumes very little (lapital. Its 
annual outtum is nearly as much as the capital itself. Probably owing to the 
present hj.:,h prices, we may require 2 crores for manufacturing m~ :1e tools 
worth 1 ~ore. Therefore I suggest that just as the railways have started 
their locomotives factory, they should start a machine tool factory as early 
as possible. During the war a lot of machine tools were manufactured in 
India. If you look at the Grady Mission's reports-I have no time to read 
tbem hm'e-thclv have reeommended that the country should take up 
this machine to~l manufacture as early as possible. As a matter of fact lots 
of machine tools, rather second grade or inferior tools, ~re ma~ufactured 

and there are plants today which are cap~ble o! mallufacturmg second grade 
tools:. but the first grade tools have to be ohtam;d from abroad. It is only 
wben we begin to manufacture first grade machme touls that seconr! grade 
machine tools can fit in with them. Therefore even for the purpose of preser. 
vation of tbg machine tool plants which have been functioninlZ during the 
war time, it is necessary ihat our CO~llltr  should manufacture first grade 
machine tools, a.nd for this o~  the ra~l a. s B e the heeessary ?nanc~s ~nd 
the necessary equipment. It ~ ~be railway workshops who are the pnnClpal 
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consumers of machine tools in this country and it is therefore but fitting that 
the rllilways should start this machine tool factory.} I want this machine tool 
factory not merely because the railways are in need of it but once the railways 
started it, it will fonn a very valuable equipment for training all kinds of 
skilled persons. Machine tool manufacture requires from the highest to tl 
lowest s};:illed worker. In the high grade machine tools we want all kind. 
of inventors, designers, machine drawing experts,and the best machine in-
dustry experts ill the world. I understand that in a small country like Swit·· 
zerland tht'y make the best and the most precise and most complicated 
machine to.)ls. Therefore it is no use saying that India is uot sufficiently 
industrialized or sufficiently' advaneed to manufacture machine tools. If Swit· 
zerland ap.d Czechoslovakia can manufacture high grade tools, there is no r~ason 
\l'hy we should not. We have to make a begilll;fing some time. When we 
make a beginniug, surely enough Indian engineers could be trained for the 
purpose. They may have to be sent outside, some of them may have to learn 
for two or three years outside, and we may have to import some ,mgineers 
and machine experts from abroad: but in a few years' time, our railways as 
well as our general industry can be made free from the menace that now 
faces them. If there is any international complica.tion tomorrow, our entire 
machinery will come to a dead stop. \Vhat has happened to our textile 
machinery and our sugar machinery because they could not import new plants 
il'um outside:) They have bCl:ome scraps ofil'on. There was publiahed yes-
terday the o/,inion of a United States expert about our textile industry. He 
saed our textile industry is 20 years behind time. That is because they could 
not import new plants during the war and the old plants have been exhausted 
to death, and therefore if we wa.nt to renew our machinery and build up neVi 
types of machinery, this is the foundation, and without this foundation, no 
progress can be achieved. Therefore I strongly urge upon the Railway Minis-
ter that he should lose no time in starting this industry. He has seen what 
a great handica.p it has been to this country that the locomotive industry was 
delayed at the very .beginning of the war. He should not delay the beginning 
of the manufacture of machine-tools. I suggest this is a matt.er of funda-
mental importance and I hope he will be agreeable to start immediate enqu·r1es. 
He must appoint an expert eommittee for this purpose and that expert com-
mittee should go into this matter. 

There is one more point I would like to urge upon him. Luckily we have 
got a 'good machine tool plant from Germany. The Machine Tool Controller 
of the Gove1'l1ment of India went to Gennany. He has managed to secure a 
good plant and many parts have already arrived in Bombay. As many of 
them as possible must be secured to start this machine tool factory. I do not 
know how far they will be useful for a machine tool fa.~r  or how many of 
, them may be used as machine tools for other industries. It requires investi. 
gation. I think the railways should claim and obtain priority for obta;ning 
all the machine tools which have come from Germany. Sometimes it is argued 
that private industry is as much in need as a public industry of these tools. 
I do not object to a private industry getting machine tools or any other equ:p-
ment, but it is far more important that a public industry and a public enter· 
prise should be fiiven preference because when the machine tools' are there 
in railway worksho1Js, they may be available for any industry, while if t.hey 
go into the ,hands of a private capitalist .• they will not be available for general 
public purposes. Therefore I hope t.he Railwav Minister will see to it that 
his own experts will go to Bombay, inspect these machine tools and obtain 
as manv of them as possible for the railways. I understand that a former 
so called expert a~ sent and he simplv put forward an obiter diclkm that the 
German tools will not be useful for India.n ra.ilways and .that we have to get 
I'verything fr.om ~lreat.Britain. 'I'hat was the old regime. "[ do not say that 
the prellenfi let up of the Railway Board has anything fa do with it. I do nQt 
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want to name the particular official (;oncerned, but his opinion should not be 
allowed to weigh with the present authorities. They should "xplore and reo 
eXamll1.e the situation quile anew and see that no chance is lost to start 
this machine tool factory as early as possible. 1 <:ommeild this pr0l'0sal to 
the Hailway Miuister concerned. 

Shri Kohan Lai Saksena (D.P.: General): Sir, with your permission I 
would like to say a few words on this cut motion. You will remember la~  

year there was a full dress debate on this cut motion regarding the location 
of this locomotive factory. It was Pandit 'Balkrishna Sharma who had moved 
the cut motion and urged that it should be located at Jamalpur, and it was my 
friend Mr. Mukat Behari Lal who voiced ~ e claims of Ajmer, and the Han· 
• ourable Minister in a forceful speech said that he had g" en full consideration 
to the location of a site and had come to the conclusion that the location of 
the workshop at Kanchrapara was justified and must stand. In that debate 
arguments were aillo advanced that it was near to the sea and there were 
other strategic considerations '''hich were also urged against the site at 
.Kanchrupara but the Honourable Minister stuck to his view, I do not want to 
discuss the question whether it should be located on the present site-the 
Government has examined that point. But what I want to urge UPOll the 
Honourable Minister is that in December last he made a statement in this 
House in which he, stated that 80 far as the Ajmer workshops wer" concerned, 
they will not, be manufacturing locomotives any more. 1 want thac unless a 
new Workshop comes into being and we make sure that it is capable of supply-
ing our need5, no such decision should be taken in respect 01 the Ajmer Work-
shops. Sir, during the \Vnr these \Vorksbops produced not only metre-gau[!e 
locomotives but they also produced ten' broad-gauge locomoti\'es and they had 
Mn others in hand. I am one of the'5e who believe that one bird in hand 
is better than two in the bush. From past experience we know 1here are 
many slips between the cup and the lip. What our friend had thought lfost 
year waB an accomplished fact, he had said that the location of the Workshop 
at Kanehrapara mus~ stand-these were his words-is now no where, it is 
all in the air. 

'rhe next thing I would like to know is: what are the estimates? We know 
that in regard to thi8 Kanchrapara scheme the !'stimates have been re";sed 

three or foul' times and thev have varied from Rs. 80 lakhs t'0 now 
3 P.M. US 11 t cror~s. I would like to know as to how, by the d.ange of 
site these estimates are going to be afJec·ted . 

• In any case I would like that the other arrangement with Tatas at Sing-
bhum should also stand and he should take into consideration whether we 
should not plnce more orders wit,h that firm. From the infonnation that I 
have had ~rom a friend who is working there, I understand thai if the order is 
not repented or the number of locomotives and boilers ordered is not increased 
j,he problem before the Tatos will be as to what to do with t ~~t labour. So, 
in view' of the fact that our scheme, has been thrown ba"k in point of time, 
by one year. we must take into consideration whether more orders should 
not be placed with the Workshop at Aimer as well as with the at,her 'Workshop 
with which we have placed orders for 50 boiler!! which are Il'oinl! to be delivered 
('r .have, already been delivered. These are the points which I w:mt to press 
tor the consideration of the Honourable Minister. 

Well. my U:iend wants me to read out an extract from fhe 'Report of tnp 
American Tedmical Wssion, that is the Grady's V"l6Sion., It says:-
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···J.'he Gover...&ID.ent gave consideration to the l'tcommendation fOl" the establishment 9f a. 
dew factory for the ~~c~~si\'e production of machine too~  but waa reluc~nt1 . cODlpellt':d t~ 
abandon the idea as being uripracticab1e owing to the great difficulties involved at that time 
in respect Of the transport of the necessary plant and staff." . 

This is in regard to the establishment of a factory for ihe manufacture of 
macJ;1inE> tool plants as has been urged by my friend Mr. Santhanam. We 
know that during the War other countries like. Australia made great strides in 
the matter <)f industrial development but unfortunately in India we had another 
Government which WaS not interested in the industrial development of this 
-country. But now things have changed and those. difficulties which might 
'lave existed then have also disappeared; but even if there ·were difficulties, 
we are here to fight them and to remove them, and we must see t ~t our 
'ountrv becomes self-sufficient in a few vears' time in the matter oflooomotives 
and m-achine tool plants. -

There is one thing more. In the matter of location of all these factories, 
do not know whethel' the "Government of India" means only the Railway 
l-linistl'y or whether it means also the other Ministries concerned, for instance 
the Ministry of Industry, the Ministry of Defence. So I think that. in a matter 
like that at .Ieast, all these three Ministries should take joint counsel and come 
~o a decision in regard to the establishment and the time within whieh these 
~tories are to be established as also the time by which they will be in working 
lrder. 

Sir. with these words 1 support the motion. 

Prof. Shibban L&1 Saksena (U. P.: General); Sir, I only wanted to put a 
few questions to the Honourable Minister. He has been connected with one 
of the greatest steel works in our country. For fifty years we have been crying 
with the Government which has been in POWel', for the manufacture of loco-
motives, and they were averse for the manufacture of locomotives here .. May 
I ask the Honourable Minister this, that when we are in power we should be 
able to produce locomotives at least in the next year, and that we may have 
enough of them so that we may not have to import them from outside? In 
his speech he said that there are a very large number of locomotives on order. 
May we not be able to produce within a very short time all the locomotives 
we require? I only wanted to ask this question. 

The Honourable. Dr. John Jlat\hai: Mr. Speaker, first of all with regard 110 
the question of locomotives. My Honourable friend Pandit Bhargava raised 
t.hree specific questions. First, whether a site has now definitely been se~ecte-d. 

for the Factory which was originally intended to be located at Kanchrapara. 
A site has definitelv been selected; it is a few miles off Asansol, and ithis 
selection is final ~\'in  reference to all the considerations which bear upon the 
location of a factory of that kind. Then he asked me whether orders .have 
b?en placed for pla~t and machinery. Orders have definitely been placed for 
t ~ f!reater part of plant and maehinery. Then he askecl. me when this work: 
shop was expecteel to be completed. I should not like, Sir, to m,lke any 
prophecies in a matter of this kind because we are living in times when the 
cireumstaIl#les bearing upon the construction of factor:es are still of a very 
~l Icertain kind. But as far as I am in a position to make any statement nbout 
It at nil, I think 'the workshop which is i;oing to be built neal' Asansol at Mihijam 
"'ould be completed early in 1950. I hope so, at any rate we slfould do our 
best to see that it is complete-d in 1950. 

, 'Witq ~ ard.toj: e uestionof l\.jmer in which ,my H"nourab!e friend hftll 
always taken a very great interest. I can give a definite assurance on the point 
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which was raised bS my Honourable friend Mr. M. L. Saksena. We have no 
htention of closing down Ajmer until we are definitely within sight of the 
pnduction of locomotives in India. Ajmer has been proving a very useful 
maxie that before we come to a decision a~ r.~ards the future of Ajmer we must 
factory i!tdeed, and I should ce}'tainly agree with the suggestion that has beeu 
be certain as to when locomotives would definitely be produced in the country-

That, I think, covers all the substantive POUlts raised by my Honourable-
friend Pandit Bhargava. I muat ...... a reference also to the Tata LocomQtivd 
Factory which is part of our s()Aeme. The Tata Locomotive Factory has. 
so far been able"'to deliver, as I said the other day, a few boilers. 
I expected they would have been able by this time to deliver more bQilers than 
they have done~t e  have had their difficulties like other factories in the 
<:ountr ~but from the latest reports \hat I have had I believe that better 
progress would be made in the near future. If the Asansol factory ~\lld the 
)3ingbhum factory both begin to function. then I think between them they 
would be able to give us all the locomotives that we want over a period of ten 
to fifteen years for replacement purposes. But if we are going in for lIew 
milway constructions and we want more locomotives than for repillcement 
purposes, then it would be necessary for us to consider expanding the scope ot 
tl:)ese factories or having other factories to be restored . 
... onsideration put forward by my Honourable friend,Mr. Santhanam that np 
On the question of machine tools, I am entirely in agreement with the mai,l 

<;ountry in these days can be a great industrial country unless it has with:n its 
-lorders a first-class factory for the manufacture of machine too:s. It goes to 
tlltl whole root of the problem of industrialization. The difficulty with regard 
t,) ltailways setting up a factor::y for machine tools is this; Since the war 
yarious important machine tool factories have been projected or have been 
started in India, I mean various important f(l,ctories in this sense factories under 
the auspices of influential and powerful business concerns in thecountrv. 
Before the war the total requirements of machine tools in the country were-
not sufficiently large for  a factory of economical size in the country. But 
today since we are on the eve of a big programme of industrialization, it is 
quite likely that our requirements would be much greater and there would ba 
no difficulty about having a factory or two of really economic size, but th" 
problem tha t we are faced with is this; railways happen to be the most 
important consumer of. machine tools. Suppose the Railway start their OWl} 
factory then would these private factories which have been started already, get 
enough scope for marketing their products? . 
'1'he problem that the ~ail a s and the' other Mini"tries have· to consider 

is that in view of the fact that a certain number of powerfllUy supported and 
well equipped machine tool factories have already been started and the question 
of prodding them with a sufficient market for their products is somewhat 
doubtful, are Government justified in putting up a factory of their own, since 
Government are the biggest consumel'S of machine tools in the country? That 
i, the problem with which we are faced. 

As far as I am in a position to judge, there is no industl'Y which has 
increased its capacity in response to war requirements. I am speaki'lg of -th", 
world enerall ~no industrs which has expanded its capacity more than the 
machine tool industry. At present, these machine tool factorie&.. in other 
countries are fully booked with orders, because there are important -reo 
nonstruction demands coming up from all parts of the world, but there will be 
It different ~ituation in about, three or four years from now. At that time, it 
seems to me quite possible that these factories which have expanded their 
capacity on account of war requirements and are unable to find sufficient outl~t 
fm their productioIf in European countries may want to dump their goods' in 
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India. If at that time the railways have already set up their own factorY and 
the most important section of the Indian market has been taken away altogether, . 
from private factories, a situation might arise which from the general industrial 
point of view of the country would require very serious consideration. 

Mj HOllourable friend asked me: What about the l~eomoti es? The 
locomotives are in a different position in this respect, because the machine tool 
industl'Y. is.an industry, which, as I said practically more than any other 
industry that 1 am aware of, has increased its capacity and the whole of the 
world consumption after a period of three or four years may not be sufficient to 
absorb at economic prices, the output of these factories in that respect. The 
locomotive industry to my. mind stands on a differont footing from the machine 
tool industry. 

Prof. lII'. G.-B.aDga: Is it of strategic importance? 

The Honourable Dr. John Itatthat: I do not want, Sir, today to express any 
fiwll view 011 this queition of:t;he rail.ways starting" their own ml<chine tool 
factory, because it is a matter which has to be considered not merely by tho 
Ministrv of Railways, but also by the Ministry of Industries and Supplies and 
31~0 by the Ministry of Defence. 

Prof. lII'. G. Ranga: And the whole of the Cabinet. 

Tb.e Honourable Dr. John ltatUlai: I have not so far had an opportunity of 
consulting the other Ministries on the question. In any case, a proposal for 
the establishment of a mach:ne tool factory by the railways has been made by 
my lioll()urabl'J friend, Mr. S.:mthanam for consideration by the Standing 
j:'illul1Cle Committee for Railways and I hope to have an early opportunity "f 
having that que$tion considered In some detaiL Pending that I should like fQT 
the moment to keep an open mTnd on the question. 

There WlIS one point thqt my ,Honourable friend Mr. Saksena raised. 
whetbHr the changing of the lqcation from Kanchrapara to Asansol, ,nakes any 
difference to tht· e~timates. As far as I know the position. it makes no 
difference. 

Prof. lII'. G. Ra.nga: Mr. Speaker, Sir, I am glad my Honourable friend ...... 

Itr. Speaker: What is it that the Honourable Member proposes to do ~ 

Prof. Ii. G. B.aDga: Well, Sir, I want to say one or two words in regard to 
the last point. 

Itr. Speaker: He has replied to the debate. 

Prof. lII'. G. Ranga: There is no closure yet. I want to make an observat.ion' 
in regard to the last point. " 

Itr. Speaker: He was called upon to reply. He wants to put a question 
anyway. 

Prof. lII'. G. Ranga:I do not exhaust my point by putting a question. 

Shri B. P. Jhunjhunwala (Bihar:" General): May I put one question? Are 
private firms in a position to supply sufficient machine tools '.0 the railway 
workshop? 

The Honoy.rable Dr. Jo'h:n Katthai: It is a difficult question to answer off-
hand, but the equipment, as far as I know of some of these machine tool 
factories is very satisfactory and I should not be surprised i£ they were in a 
position to meet the whole"of our requirements. .  • 

Prof. lII'. G. :Ranga: After these industries have begun to work, is it 
imJ",··ible for" o ernme~t to "think of acquiril"g those industries and thus J'IlD 
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the factory under the auspices of the railways in view of the facil that these 
loachine tools manufacturing is of strategic  importance and also in view of the 
fa<)t ~ at the laf!.t Government's Council had recommended that these machine 
tool manufacturing industry being one 8f the key industries should itself be 
taken up by the 8tate '! 

The HODOurable Dr. John Jlatthai: Sir, "the other day the l)rime 'Minister 
made a statement in the House explaining Government's policy in regard to 
nationalization One of the points made by the Honourable the Prime Minister 
was that even in regard to key industries it is only new units that would be taken 
over by the Htate. Whether therefOl'e machine tool factories should be taken 
ovel' by the State is a point I think that would require consideration in the 
light of the Prime Minister's statement, , 

Shri B. P. J'hunjhunwa1&: Have the private firms any preference over the 
railway workshop in supplying machine tools and otMr things'! 

The Honourable Dr. John 1Illatthai: At. present they have not reached the 
stage of being able to manufact'lre the machine tools that the railways require. 
They have only made a beginning. 

lIIr. Speaker: No further questions. It is going into cross-examinatiOlL 

Pandit Thakur Das Bhargava: Sir, I mlly be permitt.ed to withdraw my 
motion. 

_ lIIr. 'Speaker: Has the Honourable Member leave of the House to withdraw 
his cut motioll '? 

Th. cut motion was, by leave of the Assembly, withdrawn. 

DEMA.'1D No. IS-'CONSTRUCTION OF NEW LINES-

CAPITAL AND DEPRECIATION FUND' 

The Honourable Dr. John lIIl&Uha.t: Sir, I move: 

"That a Bum not exceeding R •. 3,32,00,000, be granted to the Governor General to defrlO)' 
f.be charges whicb will come in cou ... e of payment during the year ending the 31.t day of 
March, 1949, in respect of 'Construction of New Lines-Capital and Depreciation Fund'." 

:Mr. pea ~r:. Motion. moved: 

"That a. sum not e :~eo.-lin  Rs. 3,32,00,000 be granted to the Governor General 
to defray the charges which will come in cou 'se of payment during the year ending the 31st 
day of March, 1949, in re,poot of '0 Jflstruction of New Lines-Capital and Depreciation Fund." 

COllRtructio'l! of New Lines and Restoration of Distnantled L:ne •. 

Shri R.  R. Diwakar (Bombay: General): Mr. Speaker, Sir, I rise to move: 

"That the demand under the head 'Constru-ctioll of N e\y Lines---Capital and Depreciation 
Fund' be redllced by Rs. 100." 

lVIr. Speaker, Sir, as an introduction to what I am boing to s:;'y on this im· 
portant subject, I would really begin with congratulating the Honourable 
Minister.·for Transport for a surplus budget, but I dill interested in the surplus 
budget, not from any other point of view except one on which I &;Ill going to 
speak. namely, the construction of new lines and the. restoration of dismant!.,d 
Uneli 
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I think that that surplus has now been disposed of on account of the Report 
of the Committee which had been appointed to decide ad to how that surplus 
8hould be disposed of. It would have boeen better if such surpluses were real ~' 

diverteol. to construction of new liues 011 u bigger scale and to the restoration of 
more dismantled lines than what has been done in the present B1.ldget, The 
Budget shows that about Rs, 3 crores and 32 lakhs have been aliott"d to this 
head, '"Construction of new liues". but I think in a vast country like India this 
is too poor an allotment when we survey the necessities and needs of the situa-
tion. In fact, when one studies the different proposals, one finds that there is 
not much system and planning about the whole affair. No doubt, there were 
big schemes which were proposed or projected under post-war development. I 
think about Rs. 230 crores were allotted and this amount was to be spent in the 
cm:rse of about five years. But now the circumstances have totally changed 
ami post-war development schemes are in cold-storage: they call1lot be revived. 
But if post-war development has been cold-storaged, there are what may be 
called "post-partition arra.ngements" which h.ave to come into existence. I 
think in the post-partition arrangements, the point about strate~ic lines is a 
very important one. I do not know ho'Y far the Ministry of Railways is busy 
with this aspect of the question. Possibly, it involves the Defence Ministry 
also. But when we survey the new frontiers of India, we see enough scope for 
extension of railways as well as for new lines and joining ends which are cut 
off. 

To bake up a few instances, I find there is the Bengal Assam Railway, link-
ing up Bengal and Assam and the railway line has to run through a ,;pry narrow 
strip of land and join these two parts of the Indian Union. Apart from that one 
single line, I do not see much planning or any new schemes put forth for 
strategic lines. I may just point out that on the Punjab border there are cer· 
tain dead ends of railways. One new railway line may run from Kalyat-Pha-
lodi-J aisalmer-Barmer-Ranwara-Sidpur. If this line is constructed that par-
ticular frontier will be served strategically. Of cOUl:.se. I aIb not speaking from 
the commercial or economie point of view as to whether it would be profitable 
or not. I ,1m speaking purely from the strategic point of view. Only Jhe other 
day when we read iu the papers tbat certain raiders came just up to Jllisalmer, 
WEI looked at the map and saw that there were not any lines which Jould take 
our troops to those particular parts and thus it suggested itself +,0 me to pu~ 
before the House that this is one of the lines along which the Transpor1l Minis-' 
try and the Defence Ministry may coordinate and -draw new plans. 

The second thing which is important not only from the strategic point' of 
view but from the civil point of view is that we have lost Karachi-one of the 
most important ports that we had on the west coas\,-and naturally having lo.t 
it, some other port will have to be there; but even apart from that there will 
have to be railways which could serye the coastal cities and big towns along 
that line, I am simply throwing out hints rather than drawing up ally parti-
cular plan. I am just pointing out that such planning, which we may call 
"oyerall planning after partition" might take the place of what was called 
"pc,st,war development". 

The next thing is general planning. I would like to dmw the attention of 
the T"'ll1sport'Member to certain principles on which this planning has to be 
taken up. I may in this connection refer to the Report of Policv Committee 
No .. III-A on Transport, page 25., Therein are set out some of t"he jlrillciples 
~lc  the ~~o~rable Member who was in charge laid down at that time. I 
think t os~ prlUClples J?ay be of great help even now .. For instance, there is 
the most Important pomt about restoration of dismantled Jines.. The dismantl-
iug took place at tJiat time ratlu;r ind.ilJcriminately. Naturally, under the stre .. 
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of war when new material was not available: old material had to be. used fol' 
new lines and therefore what was thought to 'be not very necessary or im-
mediately urgent, was taken away. Even to come to a decision as to which 
was necessary and which was not necessary, there was not enough time-and no 
data, and possibly in a hurry certain lines might have been dismantled and 
they have not be3n restored yet. It stands to reason that such lines. should 
now' be restored. 

Another important point from .that Report is the taking up of plans that 
might have been previously made. No doubt, those plans will have to be re--
viewed especially from two points of view. From the point of view of post-war 
development schemes and post-partition planning. From the latter poht. of 
• view, the plans seem to have been few. 

As it happens. in our country there are two gauges running throughout 
India, interspersed with each other, but we see that great advantage can be 
derived if certain links are made up. For instance, there may be a link between 
Hingoli and Khandwa and Chamarajnagar and Satyamangal. 

If these two lines are linked up we could possibly 00me' from Rame~ aram 

to Delhi on metre-gauge lines without any trnnshipment. Transhipment on 
sucb Une;; from metre-gauge to broad-gauge or from broad-gauge to metre-gauge 
is always a bottleneck; not only that, in the transhipment of goods there is 
always some loss also, This is one of the points which I should like to place 
before the Honourable Minister so that in the new planning t.hese essential 
links may be hooked together so that there are re~ular lines running throughout 
the land, 

The next important question is ahout the Jpening 'Jp 01 areas which have 
today no railway communications, There are a number of such areas and I am 
glad to find somewhere that the Eastern States Agencies and one or two other 
areas have been takfm up for being thus opened up. But os ~me looks at thL 
railway map of India Q':e ~ei'  that in ~ertdn parts, speciany in Nort!lern India, 
in Eastern India and it, lIIortb-WMtern India. there are lines on a very big 
scale, we can almost say that at places there are three or four lines funning 
parallel. No doubt thel'.e is traffic and there are goods and I do not say that 
they were not needed; but at the same time other parts of the country stand in 
need of being opened up in a similar manner. They have potential wealth, 
aJid unless communications-special ~ railway communications-are supplied, 
I do not think UIOSC parts "Win ever open up and will be industrialised and 
made prosperous, As communications are One of the most important things 
which convey civilisation to the interior it will be OUI' duty to open new lines 
of communications. Of course it may be easily said that surveys havE' been 
made and manv lines are not remunerative, Sir. so 'long as the railways were 
in the hands of commercial companies which' ran them for profit and not for 
anything else. that would he a very effective and conclusive reply. But when 
we are on the eve of taking India not along the old rut and old lines but to R 
kind of millenium where there will be prosperity for every one and where 
higher standards of life will preyail. we cannot think in terms m'erely of com-
mercial gain or profits when laying down new Jines. It would be as bad as 
saying that when I sM. about educating my son he would not be able to give mE' 
dividends if I make him a graduate: because in the days of unemployment that 
does not give any profit, If I spe"\d Rs. 10,000 on him it will be of no '!Ise' 
1'hat is not the flmy of looking at things at least in the pres~nt set-up of things 
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-In this background I make only one remark and that too a t pic~! one. In 
the new lines proposed a line from Kurla to KlIl'jat has been projected. It is 
not found in any of :the literature supplied to. us bUt on a query that II friend c,f 
mine made he has got this information. But Kurla--Karjat blls been plan:-:ed 
to avoid t erout~ which goes via Kalyan. It will save in space about 30 or 3S-
miles a)ld it \\ill save in time about 20 miles. But the cost woUld be enormous. 
This would. be ~ust like using a few more cushions for my bed whicb is already 
very soft, while I am allowing my brother to lie down on the r~nd on a 
rough mat I So I think that that is a luxury-line which requires a lot 'If 
money, which is !lbsolutely necessary for opening up new areas. Sir, I move. 

lIr. Speaker: Cut motion moved: 

"That the demand under the h.ad 'Construction of New Lines-Capital and Depreciation-
Fund' be reduced by RB. 100." . 

Shn T. T •. XrishDamacD,&ri (Madras: General): Sr, I am glad my Honour-
able friend Mr. Diwakar has brought up this subject before the House. I have 
only one point to make. I wonder how many of us in tbis House and else-
where realise that our attitude towards the expansion of railways has got t{)o 
change now. Even at the time when post-war  planning was done it was done 
with Il. back ground of what happened to the railways between 1931 and 1937 
when rail-road competition made railways uneconomic and caused considerable 
diminution in railway revenues. We al! anticipated that the possibility of ex-
pansion of railways was a thing of the past and in future road transport would 
oyershadow any possibility of increase in the mileage of railways, excepting pro-
bably for strategic purposes and for the carri>1ge of heavy goods. But durillg 
the last, two or three years the menace of oil imperialism has made us ~it lip 
and think whether' we were at all wise in considering that railways are an out-
moded form of transport ana no longer one that should be seriously considered 
us part of a scheme for the development of the economic life of a country. ] 
think this problem we are now facing immediately and we shall be faced before 
long with a visible cut in the petrol supplies made to this country, while at the 
same tIme 0111' consumption of petrol is increasing at a tremendous rate. And 
to a very large extent t.his increased consumption has gone into heavier forms 
of road transport. viz., buses and 10tTies. Surely we will not be able to maintain 
the sal!le kind of facilities available through this means of transport with the 
-possibility of a cut in the supply of petrol. We have to sit up and take' stock 
again of the position, and perhaps as a result of serious thinking and investiga-
tion .come to the conclusion that in a country that does not produce oil to any 
consIderable extent, so long as oil imperialism will be a domillant feature in 
t ~ world, railways happen to be our only source of transport development of 
thIS countr.v. I am sure the Honourable Minister for RailwB.Vs is himself cons-. 
cious of that fact and I hope he will make us all conscious of that fact more 
and mor~  so that we will get railway-minded again instead of being purely 
motor-mmded. as we have become during the last two decades. I think the 
point. mentioned by my Honourable friend in regard to the strat-egic rn.i1ways is 
very Important. ' 

.'~at. type of railways they are going to be-whether that type of railway 
whlCh It IS cheaper to maintain though the initial costs may be more, are all 
matters for in--:estigation. But it cannot be denied that a strategic rajjwR.Y will 
be one of the Important means of fortification of our western frontier 'Ve shaH 
have to devise a scheme of railways running parallel to our frontier 50 that wi' 
can protect the inhabitants of the area whenever needed. We have to make f ~ 
t ~r in est~ ations generally in regard to the expansion of raiIwa:vs from -these 
P,?lllts of VIew. If we. could build our owri 10comotivM, our own wagons anrr 
m&Ke o~ own steel ralls, this would be an industry whereverv little, moneV' 
woUld go -out of this copntry. .' 
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In this COPJlection I would like to mention one or two points in regard to 
i::lOuth India. 'Tho Honourable Member probably has mentioned times w;thout 
~l rnber about certain proposed times or the restoration of dismantled liues 
hehg uneconomic. So far as passenger traffic in the railways in my part of the 
wuntry is concerned, I do not think it could be uneconomic. Toote.is one line 
in South I~ia in the district of Tanjore which runs for 99 miles and if it runs 
n.nl)ther 11 miles beyob.d .its terminus now at Arantangi to Karaikudi it will oon· 
Jlect with another railway which goes further south. That scheme of connecting 
the two railways between Arantangi and Karaikudi has been on the m'ap ever 
.since I was a little kid. We used to be told then that when this was connected 
the Ceylon mail would run faster and quicker .. That was nearly 87 or 38 years 
.ago. But no attempt has Oeen made all these years to connect those Ii miles . 
.surely the difficulties are not insuperable. [t is only logicat that " gap like 
that should be connected. Probably no one in the locality has brought \t to the 
%lotice of the tliilway department. 

There is another liue iu the same distnct to Pailukkottai ;;he revival of the 
Construction of which' isa matter of importance. With the irrigation that has 
llOW developed in that area, it is quite possible we may have a miniature Damo-
dar Valley Scheme there. I do not know what is in the mind of the Honourable 
:Minister in regard to this particular line. 

Questions were asked by several members In regard to the re ~ al or'resusci-
\atioa of a narrow ga..uge railway which was running in Salem District, from 
Tiruppattu!, and Morappur to Krishnagiri. My Honourable friend said the 
<>ther day that this area now being catered to by road transport and he said that 
he had his own means to satisfy himself that there were adequate facilities 
.available for the people of the locality. But to the extent of my knowledge,. 
1lupported by insistent letters which are coming to me from that are&-which 
certainly goes to augment the revenue of this Government in the P. & T. De-
partment as I am convinced that there is a rl'al need for a railway line in this 
~rea. ' 

My Honourable friend from Mysore the other day pOinted out that if that 
t9itway line which was dismantled is connected to Bangalorf> it would be pro-
duetive. This is 1m instance in point. Such gaps however smail they may be 
do go to make a railway serving an important area, uDproductive. Surely, the 
idea of connecting Salem and Bangalore together is worth examining. I do not 
think a.ny survey was made and I think my Honourable fr~end  the Minister's 
I?ind was made up against reopening up this railway line or establishing a new 
1me, .  . 

These are other instances in point. As I said before I took advantage of thi. 
opportunity of speaking on this cut motion because this country being poor ill 
those resources which go to promote automobile transport, we should make the 
railways our sheet am>hor. Out-moded though we may be iQ these modern 
times, we have still to eomider ways and means of developing this means of 
transport so that industry may flourish> the poorman might benefit ana people 
may have a sureI' method of going about which wiII not be affected by exigen-
cies of war and the \'agar'llls of imperialistic powers, who wish to curtail Ottr 
petrol supply according to their whims and fancies. I felt that this would be 8 
good opportlfiiity to press this point and I hope the HOllourable Minister will 
eonsider it. . 
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SlIri 'So .~urt ll Bao (Mysore State): ;r rise to sUPP.Ort. thiBcut 
motion. In fact one is struck by the absence of any reference to national plan-, 
uing on J:.QilwaYIi in the first railway budget of free India, except i'J. the case of 
the Bengal Assam RaHway. I wonder if even that would have been takell up 
but for the partition and political and strategic reasons.' 

.lteaso~s ~ e been given for this: llarJely, the strlJsR, and strain ot the war 
years: the partition dLfficulties: the civil striliea and l,,"k of matt:rials au::! 
';0 forth. But I wish to draw the a.~tention of the Transport Ministel' to the 
fact t a~ within one year after the llessation of war, Russia was able to 
construct 13,000 miles of railway in Ukraine and between 1945-50 the pro-
gr8Jllllie of construction is 735,009 miles of ra.ilways in Russia. We Itlay not 
have the same material resources but with the vast manpower that we, have 
ill India, call we not have a few hundred miles of new railways in India? The 
railways are the nerve centres for the industrial and economic progress of the 
country. If we look at the progress '" the (!Ouutrks in the Web. a ... l of tl\tl 
United: States of America, we will fill. Ihat thc plOsperity of tldSe St.ates 
followed the expansion of t.he railway by stem in these States. I Just ked to 
probe as to what were the post-war plans of the Government of InC! a in the 
budget of 1946-47. 'l'he then Transport Member told this House that the 
Government of India had a plan for the laying down of 3,000 to 4,000 Iniles of 
railway. 1 wrote a letter to the Railway Secretary and he has been pleased 
to give me a copy of some of the. projects under consideration. I find th,lt all 
these projects an) in Northern India. Of course, I do .congratulate the people 
of Southern Bihar and Northern .. Orissa for their luck, but I find that i':iouth 
India, has, as remarked upen by Mr. KrishaIllilchari, be ell completely blttcl,ed-
out. It is out of the mal' of railway ~ pansions in India. 

I just want to refer to certain areas which an, industrially and economically 
backward. As Mr. Diwakar pointt:d out, there are certain dead-ends and 
there are Cel tain famine-stricken areas, especially the western coast in the 
Bombay Presidency, For a stretch of 4/50u miles from l1angalore to Bombay 
there is no railway conn.ection, But the Honourable Merrib,er may argue that 
there is the coastal steamer service. But the sea on the west coast i~ yery 
rongh and it i~ only a fair-weather service. puring the south-west monsoon 
the coastal service is stopped. Besides, the roud and coastal steamer service 
canllot serve the poor man as the railway (hies. 'this purt of Western Ghats, 
which is known as Malnad (or hilly tract as it is called in our part) is one of 
the richest parts of the country and is capable of vast industrial llnd power .. 
development_ The other day His Highness the Maharaja of Mysore swit{jhed 
on the' Jog Electrie 'Vori,s, which is toO be llamed after Mahatma Gt,ndh:. 
It deveJops 120,000 kw of electric power with possibilities of doubling that 
quantity, This is only one of the schemes that could be taken up in that Va.<lt 
stretch of 400 or 500 miles. The entil'e cashew, nuts and coffee product,a )., 
the whole country is grown in this part; the best betelnut is grown there. The 
dist.ricts of ~falflbar. South Canara and the ,,,. estern portion of tho lIJ.vson:. 
State is like a garden and granery, but, its industrial development is tecla, 
suffering for w3,nt of sufficient transport facilities, How can such parts d the 
, country be industrially developed without an efficient transport syst.em, If 
we take the East coast, we see a. through line nmning from Romesbwaram 
right up to Ca1t»ltta, the line touching the' coast·line at a dozen or more points; 
But if we look at the West coast. except at Mam:i.agoa there'ls no r!!.iJw!l" line 
connecting the Deccan plateau with the sea, and Marmagoa, as the Honse 
knows, is a foreign port. There should at lellBt be balf a dozen outlets to ~e sea 
.fro1h the plateau., if that pona~ .of the, CQuntry is to be devel<>ped. I sugges\ 
that tJle Honourable 1(inister may consider fibe question of linking \lp Mang&-
lore with BOm"',,_ Ttlere are a n~ber o! por'faI on thil! side of the COMt, which 
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could easily be linked up with the line that aii present runs from Ba~ alore to 
.l:'oona and j{ombay. The line between Mysore and Tellichery via Coorg was 
surveyed in 19m, but for some reasons, which we do not know, that has been 
given up. Again the Mysore Government made a survey for a line between 
~ssan and Mangalore but nothing has been done. Mysore halt elCtended its 
railways upto Jalguppa and wants to take it to Bhatkal. It has not been al· 
lowed to do so. 

A6'ain H ubli can be connected with Ka,· ... 'n·. I am glad t'J Iwow (,hat the 
Bombay Government has made a suggestion that Alanavar may be connected 
with Karval'. Bill, I suggest thai! Alanavar is again a dead end. Three lines 
radiate from Hub!i, one running north to Poona, another to East coast via 
Guntakal 1;0 :.\lasulipatam and the third running to Bangalore. 1£ Karvar 
~ uc> .tv b(; COJH",etrd tu Hubli it will open up ,'Hit possibilities of ch vfic'p.'.u('nt 
III thIS part d the country, ' 

_ Ag'jiu l\olhapur dead end may be connected with Uatuagiri aud ihe ;'lle 
from 1:'oona may be taken up to Bombay. Merchants of the South lind con-
si.del'Hble difficulty in transporting their goods, and these line~ if cOllstructed 
wIll remove one of the biggest bottlenecks of transport. 

Again. I would l'efer to certain famine-stricken areas. 'l'here is a Heed for 
a line between Chitaldrug and Bellary. The entire Beilary district and the 
northern parts of Mysore State suffer from famine at times. If this line is 
conuected it wilt sel've those undeveloped trocts- Similarly there ure a number 
of dead-ends whkh could be easily connected. My Honourable friend Mi'. 
Krishuamachari referred to Karaikudi-Al'antangi line. This point was 
raised by my Houourable friend, Mr. Santhanam _ in the policy Committee of 
Transport as early as two years buck and then it. was agreed that this line 
should be tak.en up, but for some reasons which We do not Jrnow it has :lOt been 
takel\ up by the Railway Administration. In fact, we do not know what 
plans the Honourable Minister for Railways has for the development of l'ail-
wi\)' system ill Sout,hern India. Agaiu, in the Central Provinces there is " 
dead end at Yeotmal and another one at Ellichpur- Yeotmal could be ')on-
nected to Wardha and BIlichpur with Betu!. 
Uf course, the coordination and the cooperation of t.he States are necessary 

in some of these matters, but, I submit, Sir, till now that co-operation is not 
lacking on the part of the States. The Mysore Government, fO!' example, 
has been pressing for' the extension of the line from Chamarajnagar to Satya-
mangalun and also from Chitaldrug to Rayadrug or Beilary, out there has 
been no response from the Centre. Now that we have a National Government 
at the Centre, I hopf' this expansion of railways will be considered on a national 
basis and the !entire development of the country taken into consideration in 
drawing up plans. After all, profit is not the only motive. As my Honourable 
friend Mr. Divakar put it, railways take civilisation to the door of the poor 
man. I hope the Honourable Minister will consider these points n!;ld placE' 
before the House p well-planned co-ordinated and comprehensive scheme of 
development of rc.ilways and put them through in the int.erests of the country. 
lSir, I support the cut motion. 
. Hajl Abdus Sattaa' Ha.ji Ishaq Seth: It is exac-.tly one year since my friend 
Mr. Karunakara Menon moved an ideutical motion in the lr.st. Assembh-. I 
had the honoUl" to support that motion. I am glad that my Honourable 
triend11:r. Krislmamurthi Hao has spoken and he has given a very good picture 
of the needs of South India with regard to Railwa;v expansion. Only one portion 
remains and that is the most 'neglected portion no douht. I think, Sir; the 
lines that he has suggested will no doubt be closely examined and a real plan 
for the deve]npment-of railway systems in South India wnI be drawn upty the 
tionourable "'linistflr's Dapartruenii. ' 
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My purpose in getting up to spe.ak on this motion is the same as that I had 
whm I spoke during previo'js years. 1 do not know how of~n I have spoke1l 
"lbout the line that has been (ilsmantled-I lJ'Iean the Shoracur-Nilampur line. 
When thiS line wus about to be dismantled 1 had the honour of moving an 
AdJourument c\iotioll, anc!. later OIL 1 have spoken a uurnber of t,mes on cut 
motion~. l aill not gOlllg to repeat what I have already .said, nor am I boing 
to detain the House unnecessarily long on this subject. When my 
1i.onourable friend, the l{ailway lVIinis11er' answered to one of my inter-
jections the otbe1 day dur;ng question time b3 sa:d that so far as the 
",iadras liovcl'um!lnt had. not given any reply to the reference made by the 
Central Government with regard to this particular line. I was taken by 
sur}Jrise whe>1 1 he&rd this, because last year on the 24th February my Honour-
abli; friend, said ill answer to my speeeh with regard to this line: ··::lince the 
"\linistl''y GoverIlment came into 'power we have made II lm'thcr reference we 
have just reeeived a reply that the .iiIadrus Government. are still considering 
the matter." It is very difficult lor me to understand how the Madras Gov· 
"l'l1mcllt may be considering this matter for more than a. year. There is cer-
tainly something wrong somewhere and I am sure that the Members of the 
_\ladrdS .Leg:slatml! hailing from the Malabar district will certainly look up 
this matter and do something in this particular case. But what I am .uow 
suggesting to my Honourable friend is this. He told us tha,t; the Celltral 
Hoard of 'l'rallopcrt is going to examine the whole scheme. I wish that the 
tlonourable Minister should put up this matter before the Central Transport 
Hoard along with the suggestion that this line should not only be restored, but 
also eJo.."tend¢d. '1'hat is what I have been pleading in this House for 'l number 
of years, If th's line is extendel from Nilampur to Calicu~ via Malapura.m, 
Manjeri and the other thickly populated portions of taluqs of Erand and 
Valluvand, then the complaint that the project would not be paying, cannot 
be trotted out. There is the question (I am glad my friend Mr. Krishnamurthy 
!:tao has brought it up again) of the Mangalore to Bombay connection. I gave 
4 the reasons for it last year. Mr. Krishnamurthy Rao justified the 
P.lII. ne~ssit  for this line. This is a line which will have to be taken lip 

at. once. One of the reasons is that there is no direct connection between the 
Malabar coast and Bombay. 1£ a man wants to go from Mangalore to Bombay 
by rail he has to travel about 1,400 miles but by the direct route the distance 
will be only about 350 miles. 

Prof. N. G. R&nga: Is there no sea route? 
Baji Abdus Sattar Haji Ishaq Seth: There is the set! route which is only 

a. fair weather route. There is only one steamship company and only one 
steamer rulis once a week. 

TI:e8e are the two important suggestions which I have bo make in regard 
to thIS matter and I hope the Honourable Minister wi!' take them into consi-
deration and do what he can in the matter. 

, (At t ~i.~ stage Mr. Speaker vacate.! the qhaiT, which a.~ then .lccuIJied by 
81m K, 8anthauam.(01le of the Pannel of Chairmen.)] 
Prof. Shibban La! Saksena: Sir. I have also given notice of a. (lut motion 

(No. 81) regarding the urgent need, of the construction of new railway lines 
In the ~ol'a ptlr and Dooria districts. I just now hea.rd my Hon. 
ourable fnead from the South complaining that they have had no capital 
progranllhe as though tbe North had too much of it. I have the honour to 
belong to. GOIHkhnllr which has If population of 40 lakhs bllt the p1i'eagtl of 
rall,:,,-ays IS pl'o~ nbl  the lowest there. 'rhere are whole areas like Maharajganj 
haVing pop,!latJqns of t.en lakhs without a single line. This tehsiI is just on the 
horder of Nepal .. which recently assumed great importance, ~ en Raxan' was 
the centr,e of mll~~ ar  activity. Russia and America are the two great powers 
today and there IS the danger of war .• It that is' so, the Nepal border should 
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uo.t be ueglected. This cut motionihscusses the problem ill a general way. 
it ouly says that more mouey should be speut on thi& 

In 1909 the Nair Committee report said tha.t India needed about one lakh 
miles of railway lines, whereas she had only 36,300 miles. I do not think we 
bRWl since increased the mileage. With the pArtition our mileage will be 
much less. }<'or 20 years siuce 1921 we have remained stationary.' If we 
take n gl>lIlCe at the capital programme since Hl08-9 the following figures could. 
be seen: 

crores 
1908-9 15 
1909-10 15 
1910-Il 16· 3 
19U-12 14'25 
1912-13 13'50 
1913-14 18'00 
1914-15 IS'OO 
1915-16 12 '00 

and in 1921-22 it WI'S 17'82 cro'e •. 

So that there was Rn anuual budget allotted for capital progrnmme and it 
was said that this sum must be spent on the increase in mileage of railway 
iincls. -S.ince 1922 the capit.a.l programme has beeu neglected witb the result 
that w,e havc hot much more railways than we had in the ,aar 1920. 
At that time it was said that our railways stood in between Australia and 

Cm'Hdfl. i~ustralia and Canada have sinee doubled their lines and we m-e 
almost where we were. I agree with Mr. Krishnamurthy Rao that we should 
cbange our outlook. We sha1] have to tbink of [l great lndia so that we shall 
be able to compete. with Russia and America and other great count,ries. 
Russia has prepared s programme of 175,000 miles for the next two years. 
Whereas a country tom by, war could think of laying down 175,0(JO miles of 
railways we tind in this budget provision for a cap:taJ programme of 3,32 
lakhs. I do not think we have taken into aecount the needs of the country 
J j~  this matter is considered from a new angle. 
In 1907 the Nair Committee thought that India needed 1,00,000 miles of 

railw9.:y lines and we have not yet completed the programme. 'Ve should 
have the whole tJrogramme recast. We must know how much ra,i]way line is 
required and how much fa!' each area. The mover of the motion gavE'\ lucid' 
illformation and said that under ~trate ic lines we need much more on the 
Western frontier and also on the Eastern frontier. To open up new areSil we 
need new lines. The whole programme must be reconsidered and the blue 
print must contain all the new lines required. so that when I,he progrllmme is 
completed we will bfl able to compare our country with other adv.anced coun-
tries of the world. 
'1'hen the question will a i~e how to finance this. In other countries the 

income of the railways is not appropriated to the general exchequer. 'rhe 
profit~ which the railways earn are spent on the railways themselv€s. Thisc 
question was con"idered ill the Acworth Committee report. Belgium. Haly, 
Japan, France. and South Afri('a lire countries where the_railways are nm on 
thi. basis. 'I'he profits made by the railways are spent on their capital pro-
gramme or to defray the interest on the. money bolTowed by them. No part 
of it was taken to the general revenues. In Japan the position is as follows: 
1'he Railways have a separate capital aCl',ount. Railway profitt are devoted 

to extensions and improvements and may be supplemented by Government 
lonns. ~e whole of the loans issued for railway purposes are charged against 
the railway account and the railways pay over each year to t ~ Natmnal Debt 
Con~olidation Fund the money reqnired for interest and sinking fund on these 
101lns. empo~r  advances may be made by the Treasury if requ'ren to meet 
railway current e:iqlt'.nses. Thill year out of th(' 8u11>11111 of 9, crores half of ii is 
take» away by general revenuea, whereas •• should be spenI $ new 1iDetI. 
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\\' e dil Cll1~sed the qltestion of IDeonlOtiycs and the Hlllourable Minister 
thought that it would take three or foill' years. We should\ cease to think il~ 

long terms. \Ve should be able to do this thing quicker. We must develop 
all these programmes ill a much quicker pace, so that we clln make up the 
ground we lost during the peliod" of our slavery. Our wl01e outlook must 
chuuge ub04t railways lind we must think on new lines. Tne lines which have 
been Jislnuntled shollid have priority and should be re~tored immediateiy. A 
piau must be prepared ~llld the profits of the railways should be devoted to the 
eXI;"ution of those plans. 

Mr, R. K. Sidhve.: Mr. Chairman, I do not want to III ake any speech. I 
have only one suggestiow to make. I would like to draw tie attentio;l of the, 
Honourable the ltailway Minister that Karachi a i4~ i een lost to ludi&, 
·hoth 'from the st.rategic and the commercial point of view Il. new railway and 
a new port hu\'eto be opened in Cutt:h ane!" Knthillwar. 'l'h€l'e was a scheme of 
having onc rail,,'uy known as the Sind-Bombay Hailway. That ~c eme has 
beell witll the Hailway Department for the last three decades. It has been 
sllrveyed twice. One scheme was via Baden and l\Iehsalla, Subsequ<;lltly it 
\\:.to J:ealise,l that 'I'ia Cukh to Veramgan would be more suitable. '1'he former 
s<:heme showed a r ali~atioll of two point ten pt'r cent, At that time the Sec-
l·eta]"Y of St,tte efll e~l his sanction because it did lIOt realize the full three-per 
cel!t: Subsequelitly durillg t·he war the war-lords in India thought that it 
was H great mistake for this railway n.')t hHYing been built, ·from the strategic 
point of view, As we know, due to the absence of th;s railway the transport 
of war materials suffered to SOITle extent- From such strategie point of view, 
h.anwhi. " very importunt port dot being with us, somewlJere neilr_ Cutch and 
Kathiaw<lr WI; hllve to develop a new port-for illstance Kundla port of Gutch 
lSt!1te, 1 understand the Honourable l\linistel· is alrelldJ considering this 
matter- ] t is lIeees~ar  to "onllect this port with imporbnt stations 
like BOlllba\- unci Delhi. I do feel that a railwHv flom Kundla, where 
tbere is alt·endy a port, existing, to Jodhpur an:-d Delhi Or something 
like that will be very much necessarv. Alreadv in Kundla the Sindhis 
have formed a eOltmy' and started a cOl111'any with Rs. 2~ crores, So it is 
going to be a big colony. From the commercial point nf view also it will 
therefor,:, be necessary to have railways from their touching both Bombuy and 
Delhi. I only desire that the Honourable' Minister wi'l kindly bear t i~ in 
mind. It is important from the strategic as well as the commercilllpoint of 
view, Since Karachi has gone you will be missing the lillk to all the coastal 
point,. As I said, from the commercial point of view also it is necessary. 
The Sind-Bomhay project is already there. I do not know the stage at vihich 
it is now lying. It has to be reconsidered, because a cer(;ain portion of that 
project has gone to Pakistan. I do not know what the intention of tbe RC}J)our-
able ini~t r or the Government is regarding that rai\lvay. It i'l a very 
inJpoJ"tant railway line and I understHnd that Govt'rnmI': nt· themselves had 
given some high 'Priority to it-what priority I do not hlOW exadly--before 
partition. Now the situ1ltion is' changed. The conditions under which ('ertain 
portion8 of the railway m·e running are equally import.ant. I therefor£' dei'ire 
that the Honourable Minister will kindly hea.r this ill wind very serious'y, 

PrOf. N, G. Range.: Mr. Chairman, Sir, I am anxious that we should not 
Ime onrselve'l in too ruany contradictions. As is wen know, sometime 
ago the Government was anxious that the Rouse should agree with them 
in hringil1g about road-rail co-ordination. v,.'e were not very co-operative 
at that· stage: Now that political conditions have changed I hope the 
ous~ would he quite willing t{) agree to this on the nilxt occMion ~ l 
~e c.ovewment come forward with their proposals for rail-road co-ordination. 
More t a~t at  if Government in the Hailw-ay Departmcnt eouid only come 
forward wlt·h proposab fOr themselves running the bus sE:rvices wherever bus 
services are likely tQ come into competitioJl or conflict with the railways it 
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wOIJi,: be a very constructive thing and I hope the House would support tnero. 
\\7 hellever we are anxious to extend railways ~ to various' other parts of the 
country which are not at present served by the railways we would h.we ,to keep 
m mllld the varioub other alternative sources of transit and communication 
~ll11j might' possibly be exploited and developed. We have to develop as yet 
ll1111nd waterways, also coastal traffic, thirdly the roads. I want that tho 
state railwaS·s should themselves take up the development of these three 
ndditionalsources or avenues for Communications so th.at we woula be able to 
have a sort of co-ordiuated scheme of development of various fa:cilit;es of com-
• llllnications that might be made available to the nation. Otherwise there 
would be unhealthy competition and huge national assets invested in the rail-
ways would g.) into jeopardy. -

I am not in f&vour of the suggestion made by my Honourable friend 
,Professor Shibban Lal Saksena that no contributions should be marie, by the 
raIlways to general revenues. and that all t·he savings should be put for tl:.a 
development of additional railway lines. I am not prepared to give up t ~ 

right of the genel'31 revenues for  a share-at least 50 per cent--Qf whatever 
. surplus the railwa.ys may be able to earn. It would be a differem matter it, 
the railways were to go to the general revenues and were t·o make out a, case 
for the development of any stmt"'gic railway or any otbermeaJls of communica-
tIOns, or for the development ·0£ any railway line which ought to he subsidised 
and were to ask for  a specific bit of assistance from the Central revenues. 
That would be ,a very feasible proposition, a proposition in regard to the extent 
of which it would be possible for the Central revenues to have 11 control. 

I would like to suggest that the Railways should have some idea as to the 
development of the railways. Today we have one line going a'ong the eastern 
coast. That is all for the good. So far as the west coast is concerned we do 
not have any such line. There is a very good reason indeed for the Govern-
ment to develop such a line all the way from Bombay right down to Kanya-
kumari so that both the east coast line and the west. coast line can meet there. 
We have today the Grand Trunk Express from Delhi 'right down, as it en~ 

to Kanyakumal'i. Recently the Railway Minister was m.ooting the idaa.~ 
almost out of exasperation by our criticism-thai! the Grand Trunk E pr~ss 

had better be nbolis~ed. Even this morning he was mooting the idea of 
diverting the the Grand Trunk Express line in some other way so that he might 
overcome the difficulties. I am very much opposed to the idea. In the 
interests of the nation, strategical as weU as commercial, I am anxious that 
there sheuldbe this vertical line going from Delhi right down to Kanyakumari 
and we should not tamper with it at all. In addition, to that we shOUld have 
a number of horizontal lines also cutting across the peninsula. We have today 
one linc from Vizianagram to Ra.ipur and then Nagpur. In addi(.ion to that 
I would like to suggest that there .should he a line from Vizagapatam going 
straight to the western coast. We ho,ve already a line from Marmagao to 
l\1o.sulipatam cutting across the peninsula. There should be another line, 
from Nellere or anywhere near any port, gping through Nellore, touching 
Ct:ddappah, Bangalore and going ~trni t to the western coast. If you map 
ont your raihyay development in that fashion-one line..,goillg in a vertical 
fashion cutting t.he conntry from one end to the other into two ,halves and a 
numbSr of, horizontal lines-it would be of very great use indeed. for ~trate ic 
purposes as well AS for commercial development. 

'l'hen ,-Oll have the Godavari and the Kistna. The Xistna may not b·e-
RlICh a useful river fo'r navigation purposes., but the Godllvari would he of very 
grea& use indeed., More than two hundred miles of it you can develop for 
i'nland nter~-n s. I am anxious 't.hat the railways should try to prepare at 
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IIoIl early date a comprehensive plan .for the development of not only the Jail-
ways but of po~sibilities for all kinds of communications in the country incl~d
ill!! all .those various means which I have already suggested. If a plan hku 
t ~t were to be prepared, then cerl·ainly it would" be possible for the railways 
to i ~ greater sat,isfaction to the people and serve our commercial as well as 
agpcultural needs. 

Shri B. P. JhunjhunwaJa: Mr. Chairman, Sir, I do not want to take the 
time of t?le House by €llumerating the necessity of further lines in Bihar 
such as connecting Chhota Nagpur with other parts of Bihar, etc., 
which, I am sure, will be taken into consideration by the Honour-
able the Hailwav Minister when he has sufficient means to open new lines. 
Hut I want to l'nvite his attention to some dismantled lines in North Biliar, 
especially north of Bhagalpur e.g. lines between orb~s anj :lnd Baghpur v.ia 
.Panahgarh ai,d other lines on Sabarsa anii~Iad ipuraarea etc. where, when 
these railwuy lines WlOlre opened. most of the people of the villages were victims 
of flood. Then there is one line connecting Bhagalpur and Baursi. Now those 
Jines have been suddenly stoppell. These lines. jf the Honourable the ftailway 
Minister will go into the facts, are quite remunerative. A re-
pre:;elltation was mane to the Railway Minister but it seems nothing has been 
dOlle and I would request the RaHway Minist€I.' to give special attention to these 
dism'llltl"d lines. 

Further I would like to point out one thing, t·hat there is no defineu. p·Jlicy 
t.s to whether the rnilwny is to be rUll with a profit motive or as a public 
utility service. 'Ve do not know as to what to do with the surplus we have in 
han;( anJ recently a ~oInrnittee was appointed to decide as to what to do with 
the surplus of 9 crores. Some of it was taken into the general revenues and 
some was given for expenditure on railways. What I want to impress uJlon 
the' Hailway Minister is that he must have some defined policy us to whal! 
furthlll' improvements are going to be made in the railways. Without that, 
lSiI'. we do not know whither we are proceeding. I agree with the suggestion 
niade by my Honourable friend Professor Banga, that all the revenuea should' 
not boe spent by the railways. S.ome of the surplus should go to general revenues 
first. and t ~: . Railway should put its scheme for any further improvement 01' 
expansion before the Finance Department for grant to be spent on lthat scheme. 
'l'his will be a check on the railway also to ensure that no money' is wasted. 

:Further the other day, during the general dis()ussion, the Honourable the 
J:tailwi\y :Millister said in reply to a point raised by an Honourable Member that 
there were liD capital goods with which he can improve the raih"ays or make 
the present railways nm efficiently. Today ",hen the necessity was pointed 
out to) him that early steps should be taken to produce such maehine tools as' 
will help in producing capital goods, the reply was that as a whole there t,·re 
already sq many private factories in India producing machine tools, etc. 

Mr .. Chairman: I am afraid the Honourable Member is straying far from 
the subject. \V e are now on new ('onstrnction and restoration of dismantled 
hnes . 

. Shri B. P. Jhunjhunwala: I am going to point out that the. Honourflbte 
Mm:ster ,aid the other dny t ~.t without capital goods he cannot develop the 
ratlways and today the Honourable :Minister said that because of such and 
sll(,h things the work of producing capital goods could not be taken in hand . 
.My request jli the Honourable Minister iH that even if there be slump after 
three years as apJ)rehended by the Honourable Minister and fOI'~ n machiue 
tools and ot.her things which will help us in producing capital gooQs would 
be dumped III the market., we should take that risk and start such a faclorv 
in the shortest possible time to produce capita' goods be('ause unlessthos& 
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thiugs are produce( these eu. motioll$ and these resolutions for 
lines will lJut be given effect to and would result ill lllcre speech 
venliiollS with no tallgible result. 

op~min  new 
Inaking £:011-

Dr. P. S. Deshmukh:" Sir, 1 merely want to bring to the Honourable 
Minister's notice Ihe demands of my porvince, the entrl~l Provinces 
ana berttr and 1 would not like to take mu('.h time of the' O\l~e 
in case you are t1tiJ king, Sir, of going to the nExt cut motion. I merely 
wallt to ]Joint out tL ~t the Darwha-Digras section on the C. I'. Railway ":as dis· 
mantled and in dllS\ rer to a que8tion the Honourable Minister said it was not 
profitable. 1 would nquest him to recollsider the proposition aud to connect that 
with some leguiar I l!I.tre gauge system. He should also take up the old but 

• agreed project of C( ,mecting Khandwa wit.h Hingoli so that my friends ITom I 
the S.outh will have In alternative route for going to Madras and there would b~ 

no necessity of havi 19 any other parallel routes or having any other llew lines. 
The distanee is the> )ortebt and the cost is not likely to be very much. There will 
be another nltemuii Ie route to 1'1'1adras and that is by connecting Arnraoti 
with Narkhe·:l which ,,·ill go up to Akola and to the south because .\mraoti is 
already connected " th Akola and Akola would be the central place where the 
Khandwa-Hillgoli line will cut the G.I.l'. So I submit that the dismantbl line 
be relaid and the tw I lines, mraoti-~ar ed and Khandwa-Hingoli lines which 
were dejilljtel~' to b, ulldertakell should be completed and they should be giWll 
tirst priority. Lakh., of rupees have alre'ldy been spent for survey and various 
other things alld WI rk "'as also already started, That appear!; to have been 
somehow given np T, )w· I would request the Honourable Mini4et· to take Ihis 
into consideration a  d to start the work as early as possible. 

The Honourablf Dr. John Matthai: Sir, I will take the very last 
point which mv i fonourable friend Dr. Deshmukh raised first because' 
it is a point 'to ~· ic  I thnk reference has bem made more than 
once in the course (I the diRcHssion. It is the question of the restoration 
of dismautled lines. 1 know that is a matter in which the House takes a very 
real interes~ and there has been a good deal of dissatisfaction expressed as to 
wluit is the decision reached by Government on specific schemes regarding the 
restoration of dismantled lines. _I would first of al! repeat to the House the 
considerations on which we have come to decisions on certain specific schemes. 
Fir!;t of all is the point they are not remunerative, but that consideratioll ollght 
to he taken in cOlljullction with nllother, and that is the development of !'oad 
transport in these areas. That raises the fundamental question which my 
friend Mr. Krishnamachari raised-what exactly is to be our attitude to the 
question of road t.ransport in future? I do not take the pessimi~tic view thflt 
he does. Goverr,ment are already committ<"d to big schemes of road develop-
ment, The Central (l'overnmellt are responsible for national highways. They 
have been responsible ever since 1st April last year. Government nre already 
taking a substantial finullcial interest in rail-roaa schemes promoted bv Pro· 
vinces and in view of that Government are now keen on the development of 
motor transport, Whether the posit.ion with regard to oil snpply as a whole is 
a mfbtt0r which at present justifies so to speak Government retracing their steps, 
I do not feel very snre about. In any case I do not think we shall come to fb 
decision on those lines under present conditions. 'Vith regard ,to dismantled 
lines, in viepof the very live interest that the House is taking in this question, 
what I propose to do. is to have a furt.her review :na~e in my Ministry of the 
various proposals whwh hRve been made by provmcmlgovernments for the res-
toration of dismantled lines. I propose to have thls review first of all vetted by . 
the Central Board of Transport and then I think probably. the best way of com-
ing-to a decisi5'n since there are conflicting claims of _vario\ls kinds, is for us to 
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have a conference ,with the representatives of provineial governments, and it 
~lded be, with· non-official advisers. 

I think it is only in that way that we could reach a really cornprehepsive 
iin$d satisfactory solution of this question. 

The other point-the main point-to which I Lhink most of the discussion 
has referr~d is: what is to be the poliey of the Hailways ill regal'd to future 
plallllln'g, future development 1 On.; point ~ 'lt 1 would like to make is this' 
when the old Government of India decided on a big plan of Hailway develop-
illent somewhere about the year 1\:144, they drew up those plans agamst a ba<Jk-
ground of what I may cali approaching detiation. They were afraid that as soon 
as the War ended prICes would drop, there would be lack of employment anJ 
all those difficulties that arise in connection with a periOd. of deflation-all their 
plans were drawn up on that basis. Today the position: is very different. III 
fact, we are not merely still in the period  of inflation, but it is a period of con-
siderably intensified intiatiol1 as compared with the period when these plans 
wefe drawn up. '1'herefore, as I pointed out the other day, if today we decide 
to implelllent these schemes of post-war development, -in view of the very 
great scarcity of materials of one kind or another, if the Railway;;; went all out 
fOl' thclse Illutel'ials -then the effect of that upon the general economy of the 
country would, ill my humble opinion, be more dangerous than the House 
apprehends. 

"Vhat I really would like with regard to this problem of the further develop-
ment of Hailw",;;-s is this. The Prime Minister, when he spoke the other day 
on the Government's economic policy, said that it was high time that we 
should set up a ~lannin  Commission. You cannot draw up a really satisfac-
tory, comprehensive Plan of Railway Development unless you relate your plan 
to two things. .J:!'irst of all, you have got to consider what are the main lines on 
which you are going to promote economic development as a whole. Your trans-
port mllst be related to your schemes of economic development. The second 
thing is: what are you going to do, as my friend Prof. Ranga quite rightly 
pointed out, with regard to alternative modes of transport? \-Vhat are you going 
to do with the rivers of the conn try , with the inland water transport? What arc 
you going to do with coastal shipping? And Rgain, what are you gOillg to do 
with road transport? Unless you have a clear picture in your mind of ",nat you 
are going to do with regard to these alternatiye modes of transport, any scheme 
of Railway development that yon draw up would IRek eon tact with realities. 

Therefore, to my mind we cannot go upon the post-war scheme of ·develop. 
ment which was drawn up by the old Government. The basis on which it has 
been drawn up no longer holds good and we have got to consider the scheme 
afresh, and I suggest the best way of doing it is not for the Railways to draw 
up schemes in the isolation of their own Ministry. I personall.v think we ought 
to take a forward move, ought £0 take an early decision with regard to the 
question of a general Planning Commission, and this question of transport must 
be remitted to the Transport wing of that Commission. It is onl~- in that way 
you can reach satisfactory results. 

Various specific schemes have been referred to. The House will appreciate 
it is not possible for me to gin: a definite reply, hut my Honourable frielld the 
Mover, Mr. Diwakar, laid down eertain general principles. In case we are going 
to have a plan of Railway development, he thought it ought to be based on cer-
tain general considerations, with most of which I find myself in agreeIl6ent. All 
I can say at this stage is that these general considerations fire matters which 
mllst be taken into account by the Planning Commission. 
Mr. R. X. Sidhva: What about the Sind-Bombay service?, 
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fte BoDourable Dr. lolul Matthal: I s'lid I would not express any opinion 
.on these specific schepes because my idea is that '\'lith regard to .he restoration 
of dismantled lines the matter must be referred ultimately to a conference' of 
J'l'Ovincial tepresen a~.! es. 

As far as the general schemes are concerned, that must be handed over to Ii. 
Planning Commission. 

Slui R. R. Diwakar: I asked about' the strategic lines. 
The Honourable Dr. Jolul lIatthal.: With regard to that, the m'atter is not 

l·i::lHy one to be initiated by the Hailways because proposals regarding strategic 
lines come to us. from the Defence Ministry. 

Shri R. R. Diwakar: That is exactly what I pointed out. Mav.1 know If 
something like that is being planned? . 

The Honourable Dr. John lIat.thai: As far as I can remember certain pro-
posals come to us occasionally from the Defence Ministry and of course, 'pro-
posals of that kind coming from the Defence Ministry will receive the most 
serious consideration at the hands of the Railway Ministry. 

lIr. ChairmU: Does Mr.Diwakar want to press his ~ otion? I 
Shri R.  R. Diwak&r: In view of the debate as well as the Honourable 

Minister's statement', I beg leave of the House to withdraw m'y motion. 

Mr. Chairman: Has the Honourable Member leave of the House to with-
draw his cut Illotion?· 

'l'h" cut motion was, by leave of the Assembly, withdrawn. 

DEMAND No. I-RAILWAY BOARD-contd. 
Application of Pay Commission's Recommendations to the Members (.j the 

-lJailwa!/ Board and OfJicer8 oj Railways.' 
Sbri Ehurshed La! (U. P.: General): :Mr. Chairman, Sir, I beg to move: 
"That the demand under the head 'Uailway Board' be reduced by Us. 100." 

Sir, the structnre of pay for the services in India was fixed long ago and it 
was fixed primarily with a view to providing high salaries for the officers, mostly 
foreigners, who callie from abroad to this country, and no where else' in the 
world would we find the disparity in the salaries which we have in this (·ountry. 

The position was that so far as the higher services were concerned, very high 
salaries were fixed and so far as the lower services were concerned in which 
Indians were always employed, they got very low salaries. rhe Pay Commission 
which considered the enpire subject did one thing, and that was that while they 
raised the salary of the lowet paid employees, they also tried to bridge down the 
gulf between the higher services and the lower services by reducing the saluri~s 
of the higher staff. 
Now, we find that so far as that part of the recommendatbn is concerned 

which tended to raise the salaries of the lower staff, that has been, if I may say 
sO'with all· respect, rightl.Y complied with and we have had the salaries rahed. 
But so far as the other part is concerned, namely that of bringing down the 
salaries, I regret to say that from a perusal of this Budget I find .that nothing 
.has been done in that direction. I realise the difficulties 0: the Honourable the 
, Railway Minister as he remarked the other day in his reply, that t,hat is a 
matter which also concerns other Departments. But I submit that when this 

.,: Budget was being presented, it was time that this questi',m was ~a en into con-
sideration and a move made in the right direction. 

I knqw that all our higher paid "Officers today are Indians. I alsd know that 
they are imbued with a spirit of patriotism, and with a spirit of· service to the 
country. ' 
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1 would ask, through the Honourable phe Railway Minister, that. -they s o~ld also consider the question that they should not now deIIl~nd those sal~nes whiCh were 'given to their predece~sors who came :!,rom outsIde .. The Pay .Co~mission, Sir, recommended a maxImum salary. of Rs. 3,000, ?emg the hIghe.t that anybody can receive in our co~ntl' : eIr recommen~<ttlOns  so far as ~ e Railways are concerned, are contamed In para. 61 of theIr R.eport. They say there: "The higher paid posts like those of Secretaries, General Managers of. Railways, Members of the Railway Boar2' ~m~ers of ,the ~el~tral Board of Revenue, Chaim1an and Members of the Pubhc ServICe CommlsslO?- e~c. should be fitted into a scale between Rs. 2,000 and Rs. 3,000, preferably III four ~e els of Us. 2,250, Rs. 2,500, Rs. 2,750 and Rs. 3,000." Rs. 11;000 was ~ e !11ghest. sRla~  which they proposed to allow to anybody and. it cannot b~ said, 'SIr, that their recommendations are out-dated or that they did not take mto account the increased cost of living, because this Report came out after all these factors· which tended to raise the cost of livin'" had come into operation.. I therefore, Sir, feel that time has conie when t ~ Government should take a decision on the matter and reduce the salaries of higher paid officers ... ) would also say, Sir, to the Indian officers who are now occupying the higher posts that they shoulrl not grudge this scaling down of their salaries becaus_e most of them, I 
Illelil the Indian members of the higher services, benefited the most from the coming of independence. They have had their promotions which they would not have ordinarily earned for years to() come. In fact, if ordinarily what is_ said is true, Swaraj as a mattl~r of fact bas really So far benefited tl:te ServiceS' only and I submit therefore that they should not mind this scaling down of their salaries, especially at a time when, looking t{) the poverty of the_ country and the demand on the "resources of the Government, there is SOD1uch need for economy. 

JIr. Chairmu: Cut motion moved. 
"That the demand under the head 'Railway Board', be reduced by Rs. 100." 
Prof. Shibba.u·Lal Saksena: Sir, my fll:end Mr. Khurshed Lal has raised a very important point in regard to ihe reOOinmendations of 'the Pay Commission and their implementation by the Railway Department. He' has very rightly said that the higher paid officers of the Railway Board and Railways who had their salaries fixed in an age which has passed into history' should not now il),sist on those salaries. He also pointed -out tha.t they wyuld not personally lose because they have -had their promotions. In fact, Sil': last time when this Budget was  being discussed, we saw that about Rs. 36 crores· had been-set apart ·for implementing the Pay Commission's recommendations. I had very muen to do with the way in which the money had been distributea and to() see how it a~bein  given to the smaller employees. I 10bink that this-motion is very apt. It tells exactly what has happened. The maj91' portiol)'bf t?e money which has been spent has been spent upon the highersaJaried offi-' mals, whereas the lower salaried officials and many of the lower paid staff whli ought to ha'l"e been benefit-ed have not: peen bellefi.ted. Laso time I pOillt~ out ~n the floor of the House that about 81,000 persons had actually had their·' salanes reducerl. Of course, now that position has been remedied by the-new settlement ~lade by, the Railwaymen's Federation. with. the Railway Board~ but. e ~n then I,feel that there are many respects In which things have need to 

b~ reviewed .. I KnOW, that the ~onQllrable Minister was rliscussin$: these things-With the RaI!wa'\7IIlen s FederatIon and I also know that there are 'lnanv in-· dividnals cate ~s which it is not possible for him here to discuss in detail. But I can. tell him that I know of many cases where obviolls injustice has been' done and It was natural, not intentional, on the part of the ~a  Commiss·ion;-af~er aU, t.heycould not be expected to be all-Trn:owin.g Ilnd so they have made mlstakes. In fact, I· myself submittttl many of the grievances to the-
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Honourable Min.lstel' .and ~ hope again to,discuss all the grievanoes of ~ e 
d,rfferent categones wIth hIm. But all I want to say at present is this. The 
o e~llllen~ o.f I~dla. are gOlllg to spend a lot of money in implementing the 
Pay CommIssIOn s recommendatIOns. In doing that, we should see that the 
~en ~o get real satisfaotion. They should not be allowed to have a ,feeling of 
Ill)UstJce done to them .. I. do know that at vresent suoha feeling exists, and 
I also. know that unless It IS removed, all the money that we have spent or are 
spendmg wll! be wasted, because after all what do we ultimatelv aim at? We 
aim at {t very efficient system of working. • 

Only t~e other day, Sir, we .had in this House discussion about the failinga 
'of the Hallways and all those t m ~. People were very angry with the railway-
men and accused them of many thmgs, but they forget that it is not fair to 
accuse them in that way. Sir, I was reading t,he Bhita Disaster Committee 
Report and in on.e pluce Justice Sir John Thorn has recorded that the man who 
is respollsible for the track was being paid only Hs. 9 and he was surprised 
that this man .................. . 

:Mr. Oha.irm&n: WIll the Honourable Member please reud the motion? It. is 
to discuss the "recommendations of the Pay Commission and their applica-
tion to the Members of the Hailway Board and officers of the Hailwnvs." His 
observations may be quite interesting, but they are beside the 'particular 
motion. 

Prof. Shibban Lal Saksena: Sir, I only want to point out that this motion 
really relates to the lopsidedness of the expenditure i!.;r!urred on implementing 
the l'ay Commission recommendations. It is my point that more has been 
given to the officers than to the men. 

Xr. Oha.irman: The Honourable Member ,:s free to criticise the applioation 
of these recommendatio~s to the officers and to say whether they get more 
or they get less, but so far as the workers :ire concerned, I think it will have to 
corne in under some other motion. 

Prof. ShibbanLa.l Saksena: Thank you, Sir, I would only say this, that 1 
weleome this motion and I eommend it to the Honournble Minister. I know he 
will himself look into this matter and make a settlement and see that efficiency 
is not impaired, but I would once again emphasize to him that the money 
should be more evenly distributed and he should see that there is no discon-
tent' alllong the o.r ~rs and the real purpose of the Pay Commission, namely,_ 
better and more efficient administration, is in fact ensured. I do not agree with 
all the criticism that has been made about the workers. that thev !lJ'e 'dishonest 
and all that. My o~ feeling is thatJ,he number of black sheep')s very small. 
If you see ho¥<. tbe workers do their work, you will see that it is not proper to 
level those charges against them. They have to work under great stress and 
str"in and I hope the House when it criticises them will not lose sight of their 
qitliculties. 

I once again commend the motion to the Honourable Minii;tel·. 

Shri Khandubb.ai X. Desai (Bombay: General): Sir, while supporting this 
cut motion, I would like to make a few observations. The salaries that had 
been ,decided in the past have definitely been decided by the foreign rulers in 
order to make life more convenient and more comfortable for theln. The Pay 
Commission hus made a recommendation tliat nobody should get more than 
R.s. 3,000 a month. That is the mmdmuID salary which any official in this 
country should get. Under these circumstances, I would suy. that the Manager 
of a Railway shou::d not get more than Rs. 2.000 and other hIgher officers may 
be given somewhere between Rs. 2,000 and Rs. 3,000. I do' not agree that 
even this amount is consistent with the ,economic structure of our country. The 
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recommendations of the Pav Commission are on too liberal a scale. In thts 
cOllllection I would like to l)lace before the House a Res(llution that hU8 recent-
ly been passed by the E t\Cuti~e Committee of the l?diun National ra~ I 

Union Congress. Thai ResolutIOn lays down that looking to the ecotlOnnc 
~1 rlleture of Iudia and looking to our national income and also looking to the 
various development prograrnnies which the country is called upon to nrl,ke, 
the hil\heit salary which anyone can get ilhould not he more than Rs. 1,200 per 
month; while, in the present cost of living the lowest should not bt, less than 
Rs. 100. Now if you reaUy want to come to this stage, the Goverp.ment should 
have made a beginning in the very first; budget that is coming before us. I 
know that it may be argued that the question of the salaries of ,the railway 
staff cannot be considered separately from the salaries of the other civilinns 
who might be working in the Government. There may be some difficulties, or 
some hitches in the case of the Covenanted servunts, bnt those persons wJ:o 
nre working with the Railways are not Covenanted servants and moreover 
they must nlso; renlise this thnt had the National Government not come into 
existenee, had there been no improvetnent in this cOlmtry. had the Europeans 
11<)( 'lu;t.ted this ('ountry, they would have, been working on somewhere between 
" t,huu""Jld and t\\'o thollsand rupees, Thai eonsideratioll ought to weigh with 
them ""d 1 think .hey ,Ire patriotie enough to consider fhi,. It is also to be 
noted that the Honouruble the Railway Minister should have plnce<I these 
matters clearly before the Government. "'hen framing a budget, and placing 
it before the House and ultimately before the country. Naturally the country 
is going to enquire what concrete step8 have heen taken to put into operation 
the main recommendations of the Pa~' Commission and. I naturnlly think, at 
tll(:' (JOYerJllllf'llt sttige t i~ l{uestioll would have fOU11(1 SOllie wt:'ight. Kow C,'ell 
in the caS0 of the General Budget, when the Honourable .ne Finance Minister 
will place it before us, he will naturally argue that nothing has been done, 
because the House has already pasEfed the RailwRiY Budget and no steps have 
been taken and so we would have to ai~ for one year more. I tll41k the time 
has now come when such questions which alfect one department ,,£tel' another 
of the Government of India should be considered beforehand when they are 
maKlIlg the plan for the next year. 
It is said that if the higher officials' snlaries are cut dawn, t,hev would not 

work with energy, that they would not be diligent in their work. 'But whell a 
nation decides that henceforth nobody i~ gomg to get more than Rs. 3,000. 1 
think they will all be satisfied. It is alBO argued that industries and commerce 
are paying very' high salaries to their employees and servants and therefore it 
would not be possible to attract to the Government services or to the railway 
services the intelligent class. ·of the people. But when you are going to lay 
down a maximum, have not the Government got enough inherent 'power, 
enough strength to see that it would not be made possible even for the com-
merce and industry to pay anything more thanRs. 2,OOO? Either they can tal! 
the profits of the employers themselves or th,ey may also lay do,,-uthat for the 
purpc:>se of taxation, any saillry or income beyondRs. 3,000 would be oonsiderEld 
not as r{;lvenue expenditur/l, but.as profits, So, if the Cabinet and Government 
deC\id,e that this js their policy, I do not think there is going to be any difficulty 
!n bringi,p,g dO}\:"Il the wry ~i  sljJariesthat 0\11." administration have. been pa ~ 
mg, !It,tlIe sam,e tirp.~ raising lip the level, the strata of -the !awer 'People. I 
think that.,the :I'fonE l!~le ~ail a  Minister should ,pI nee betore us 'the palicy 
that the p ~ent.is gpingto follow .. He.:will,na,ttiraily IInv than they have 
pot be e~ con~dered l t . .Lwould !'ilggest lilHl.t aG (aras this particular question 
~ con\l~r.ned. e. lit. ,!t¥;oaj; ea~t aG$ute,usi;bat t e discuil8~on.  heforethis 
=?use wv.! ~ plaefld '!lot t~. earliest moml'nt oo or~ *e ,CabIDet, "80 'tItS. before 
t¥ ip~~~~ej :i'9ll e  gefore\lS ·with his nnancialpropoca1i!; the...GoVerrt-

:~!iIl ~  Ip"a P'?~~~ to ~~lare ~ :~~~l!! ' !~~ ' ~: ~~ ' 19 ~e~ .. 
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The HonoUJable Dr • .John Katth&i: Sir, my Honourable friend Mr. Khandu-
bhai Desai raised an extremely important! and an extremely interesting problem. 
I wish I were in a posi'tiion to state to the House illY personal views on that 
que.stion, but I am not, 

1Ir. It. It. SidhV&: Why not? 
The Honourable Dr. John K&tth&i: My Honourable friend's su ~tion WQs 

that in view of the conditions prevailing in this country, it was necessary to 
take steps of p. pretty drastic character in order to remove the gross inequalities 
that exist today. I am entirely in sympathy with him. To what extent it has to 
be done and on what basis it has to be, done, I am not in a position to express 
any views. 

1ihe real problem that halO been raised in the motion moved by the HOD our-
able Mover is the st.eps that we have taken in regard to the recommendations of 
• the PllY Commission. We did not appoi'nt the Pay Commiseion. Somebody 
else did. But it was part of our agreement with the Hailwaymen's Federntion 
that we would carry out as far as we could the proposals of that Commission in' 
regard to railways. That, of course, applies to the lower scales with which the 
Railwaymen's Federatipn is concerned. 

With regard to thE; Chief Commissioner and the Railway Board and the 
higher officers, the position as it emerges from the P\1y Commission's recom-
mendatioQ,s is this: The Pay Commission recommended Rs. 3,000 for the 
Ch,ief Commissioner. It recommended Rs. 2,750 for a Member of the Railway 
Board; it recommended also Rs, 2,750 for a General Manager, The Govern-
ment's deaision is that t~.e Chief Commissioner's pay should be fixed at 
Rs. 3,250, that of a Member of the ail ~  Board at Rs. 3,GOO and the pay of 
a General Manager :Its. 2,7'50. 

An Honourable Kember: Why this generosity? 
The. HOIlour&ble Dr. Jolin Jl&tthai: Well, the reason why that was done 

was that so long as people work even in Government service, not entirely from 
motive of service, but also from motive of profit, to some' extent there must be 
Il. little difference between the General Manager snd tl'le Member of the Rail-
way Board who carries higher responsibilities. Once you get on to that stage, 
then you are up against the problem of providing another little margin between 
the Member of the Railway' Board and .he Chief Commissioner. That, I do 
not think is really the point that my Honourable friend raised. I think he wal 
worried about the mlan,s shown in the budget whick are higher than these 
figures. That arose elsewhere. 
The Pay Commission's recommendailion was with regard to people who en-

tered ,the service before 1931. It was for Government to decide whether they 
should be brought on to the Pay Commission scale or whether they should be 
given the option to remain on their existing tenus. Government decided that 
they should be given the option anjl therefore, ali the officers who were recruit-
ed into the services before 1981-that applies not tnere~ to railways., but to 
every department of Government-they have been given the option and they 
hkve exercised their option according to their varying circumstances wheth6l' 
thev shouli remain on the pre-lOOt seale or to the Pay Commission seale. All 
t e~ oftiQe1'8 whose sal.t\ries are shown in the budget are officers who joined the 
&enioea before 1931. In view of the Government's decision,. their option exer-
cised in favour of l'VmainiIIg on the existing seales naturally enWed them lID 
the s8Iari.es which they are dr&wing now. ~ is bow tIE position starub; at 
present. I em qllite free to admit ~al this queatian al 8alaries in Government 
services is 'One tha* would require RGUS oonsidera.tion at Illl earl, date, But 
tha deaiBion tbU we h&ve eome to 80 far are c1eaisiaDB arrived at within t:IIe 
n&mJ\Ir tr.mework of the Pal Commission'1l recommenda6iona but that is ~ 
hy "ny means the"I'" ward on tile 8ubieo'. 
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1 tl!.ip.k thil House and public opinion in the couIl'tBy would ha.viI ~ decide 

whether the time has not arrived for re!lasting the basM! 00 :which public ser-
vants are remunerated for their serwlles. 

BlIri JDlursiled Lal: Sir, may I ask a questiotl? In as ,much as there is no 
possibility of 8Zly one employed after 1931 coming to t4eRailway Board for 

some years 110 come, am I to understand that the salaries of Mem-
5 r.M. • bets of the Railway Boarel and the Chief Commissioner cannot be 

reduced for some years to come? 
'l'I1e Honourable Dr. John Katthai: I should say that is how matters stand 

at present. 
Shri Kohan Lal Sakaena: May I know what the salary of the present in> 

CUIIlbsnt would have been if th&e were no 'Quit India' movement? 
The Honourable Dr. John Kat.thai: As a matter of fact the real reason why 

the present Chief Commissioner was appointed to this post was not because 
the previoug incumbent was bound to go; it was because Government consider-
ed that in the circumstances the present Chief Commissioner would be the 
best executive head of the railways. The previous occupant ,.of that POllt was 
free to go on for some years. 

Shri JDlurshed Lal: I should like to know whether there is Ilny lien on 
these posts. These posts are not on time-scale'; is it necessary to appoint any 
one on the old salaries? 

The Honourable Dr. Jolu1 Kat-thai: The decision thai Government have 
arrived at is that people who chose to remain on the pFe-l931 scales got not 
merely the salaries on 1Iheir time-scale, b .. t wtren they have finished the time-
scale and are appointed to special a.II.ministrative posts beyapd the time-scale, 
the! would get salaries that the posts carried at the time they were recruited 
into s,ervice. 

Shri Jllqhan Lal Sak8ena: Then am I to understand that we can reduoe 
the salaries of these posts only by abolishing thelle offices? . 

The HODOU1'&bl8 Dr. Joba IlaWaai: This House is a sovereign body and ill 
C8.Ii do anything it likes., 

Shri KhUlllbed La.l: Sir, I beg leave of the House to wii!hdraw my motion. 
1Ir. 0bairmaD.: Has the Honourable M;ember leave of the Kouse to with-

draw his cut motion? 
'.!;he cut motion was, by leave of the Assembly, witlhdrawn. 
The Assembly then adj01£Tned till a Q-wlTteT to Eleven oj the C/flck on Tue,. 

day, the 24th Fe"Ttlary, 1948, 

... 
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